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 MOTION OF  NO  CONFIDENCE  -  THE
 COUNCIL OF  MINISTERS

 12.1Siws.

 [Engsh]

 SHRI  AJOY  MUKHOPADYAY
 (Krishangar)  :  Mr.  Speaker,  Sir,  |  beg to  move:

 “That this  House  expresses its  want  of
 confidence in  the  Council  of  Ministersਂ

 About  twoyears ago  the  newly  formed  Con-
 grtess-i  Government,  under  the  leadership of
 ShriNarasimha Rao,  sought  ०  confidence  vote
 in  this  House.  The  Prime  Minister,  while
 replyingtothedebate,  made  some  significant
 observation.  Imustsay thatthe  tone  andtenor
 of  his  speech  satisfied  many  of  us  on  this  side
 ofthe  House.  Hesaidanalysingthe Lok  Sabha
 election  results:

 “The  people  have  come  back  tothe  Con-
 ‘gress,  but  with  ०  waming.  They  say,  yes,
 the  Congress  will  form  the  Government,
 but  congress will  not  ride  roughshod;  the
 Congress will  have  to  try  its  very  besttofind
 aconsensus with  other  parties.”

 {  would also  like  to  quote  what  he  said  further.

 “We  will  not  pursue  anything  which  will  be
 against the  national  interest  or  against the
 programme ofthe  Congress  ment  for  poor.
 This  is  the  guarantee  that  |  can  give  to  this
 House.  We  goby the  manifesto.”  Yes.  |
 do  not  want  to  go  into  the  detail  of  the

 Congress-!  manifesto  just  now.  Ifneces-
 sary,  |would  dothatlater  on.  Butthis  much
 icansay  atthis  moment  8.0 116.0  promises
 that  were  there  that  we  do  this  for  the

 common  people,  we  ०  that  forthe  com-

 After  two  years  of  rao  Government  it  has
 been  proved  that  those  promises  were  insin-
 Cere.platitude only.  Even  aleopardcanchange

 its  sports;  but  Congress  Government  would

 never  change  its  anti-peopte  policies.  Rather
 with  everyday  these  policies  would  become

 more  and  more  stringent.  The  common  people,
 the  man  onthe  street,  the  toiling  masses,  the
 workers,  the  man  in  the  village,  the  poor  ,  the

 receive  nothing  but  sermons  for  tightening  up  of
 their  belts.  And  the  Governmerft  would  do
 nothingto  remove their  distress  and do  every-
 thing  to  aggravate  their  distress.

 Sir,  letme  refertopart  IV  of  the  Constitution.
 ttispertinent,  because  all  of  us  have  taken  bath
 under  this  Constitution.  Let  me  quote  article 38
 which  says:

 “(1)  The  State  shall  strive  to  promote  the
 welfare  of  the  people  by  securing  and
 protecting  as  effectively  as  it  may  a
 social  order  in  which  justice,  social
 economic  and  political,  shall  inform  all
 the  institutions  of  the  national  life.

 (2)  The  State  shall,  in  particular,  strive  to
 minismise  the  inequalities  in  income,
 and  endeavor  to  eliminate  inequalities
 in  status,  facilities  and  opportunities,
 not  only  amongst  individuals  but  also

 amongst  groups  of  people  residing  in-

 different  areas  or  engagedin  different
 vocations.”

 Article  39  states:

 “The  State  shall,  क  particular,  direct  its  policy
 towards  securing—

 (a)  _  that  the  citizen  ,  men  and  women
 equally,  have  the  right  to  an  adequate
 means  of  livelihood;

 (b)  thatthe  ownership  and  control  of  the
 material  resources  of  the  community
 are  50  distributed  as  best  to  sub  serve

 the  common  good;
 (८)...  thatthe  operation  ofthe  ecpnomicsys-

 tem  does  notresultinthe  concentration
 of  wealth  and  means  of  productiuonto
 the  common  detriment;...”
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 Sir,  know  that  these  principles  cannot  be
 achieved  ortranslated  into  reality  inaday  ortwo.
 Weknowthat.  Butthen  the  Govemment  should
 atleast  show  the  direction  towards  implement-
 ing  them;  its  intention,  its  political  will,  its  sincer-
 ityto  achieve these  pnnciple.  Unfortunately this
 Governmentis  acting  otherwise.  its  polices  and
 objectives-economic  and  other  polices-are
 concentrating the  wealth  on  the  hands  ०  afew-
 the  monopolists,  the  rich  landlords  and  the
 foreign  multinationals.  Thecommon  people  are
 notinterested  in  statistical  jugglery.  They  are
 groaning  under a  relentless  all  round  economic
 crisis,  the  burden  of  which  they  are  bearing.

 Sir,  itis  not  that  this  Governmentisigno-
 rantofthe  simmering  discontent  amongst the
 people.  Thathas  been  amply  demonstrated  क
 two  countrywide  strike  actions  by  the  working
 class,  one  onthe  29th  November  1991  andthe
 olheronthe  16  June  1992.  Butthe  Goverment
 d.d  not  think  it  proper  to  pay  any  heed  to  this
 g:  owing  discontent  of  the  people  which  was
 ainply  demonstrated.  The  workingclass  and
 the  entire  toiling  people  have  been  struggling
 hard  fortheir  life  and  livelinood  because  all  the
 attack  has  been  concentrated  on  them.

 So,  under  the  circumstances,  for  us,  who
 have  taken  oath  under  this  Constitution,  itis  our
 sacred  duty,  our  obligation  to  move  this  Motion
 of  No-Contidence’  against  this  Government
 which  is  deliberately  violating  the  basic  prin-
 ciples  of  our  Constitution.  The  way  the  Govem-
 ment  has  been  governing  the  country  is  some-
 thing  extraordinary.  Duringtwo  years  rule,  Mr.

 Narasimha  Raoandhis  Government  havelanded
 ourvastcountry  and  the  countrymen  to  the  brink
 ofatotal  disaster.

 Sir,  firstly,  त  ७e  look  at  the  economicfront,
 what do  we  see?

 About  two  years  back,  Government
 adopted  the  economic  policy  and  the  industnal
 policy  at  the  dictates  of  the  I\MF  and  the  World
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 Bank.  Infect,  those  policies  were  determined  by
 these  foreign  agencies-imperial  agencies.
 These  policies,  which  ०  have  been  determined
 and  dictated  by  those  foreign  agencies,  led  to

 situation  where  the  base  4a  self-reliant  economy
 has  been  seriously  endangered.

 The  industrial  policy  now  being  imple-
 mented  has  hada  very  adverse  impact  on  our
 indigenous  industry.  Government  is  pulling
 down  the  public  sector.  They  are  dismantling  ५.
 Their  action  is  not  only  anti-working  class  or
 anti-people,  butit  is  also  against  the  national
 interest.

 After 46  years  of  independence  ,  the  work-
 ing  class  of  this  country  has  been  awarded  a

 ‘policy  which  is  called  exit  policy.  This  is  the
 reward  they  have  got.  Not  only  inindustry,  but

 also  the  acceptance of  the  Dunkel  proposals  will
 open  up  new  areas  for  penetration  by  foreign
 multinationals,  particularly  in  agriculture.  De-
 spite  the  tall  claims  of  bringing  down  the  rate  of
 inflation,  the  people  are  suffering.  (/nterrup-
 tions)  ॥  ७  come  down  but  the  expenence  of  the
 people  is  otherwise.  The  prices  of  essential
 commodities  are  going  up  every  day.  But  the
 prices  of  luxury  goods  like  colour  TV,  air-
 conditioners,  cosmetics  and  other  things  are
 comingdown.(/nterruptions)

 Two  years  back,  the  economic  policy  was
 adopted.  Whatis  the  result?  Itis  a  total  disaster
 on  the  rice  front.  ।  is  ०  total  disaster  on  the
 industnal  front.  Adding  to  the  enormous  exter-
 nal  debt,  the  Rao  Government  is  now  again
 negotiating  for  another  IMF  loan  of  $  9  million.

 They  have  people in  Dethi.  Youare  negotiating
 with  them  for  anew  dose  under  extended  fund
 facility  scheme.  Itis  estimated  that  the  annual
 outlaw  for  debt  servicing  for  this  new  loan  willbe
 tothe  tune  of  Rs.  6,000  crore  every  year.

 Arid  whatis  this  liberalisation policy?  What
 is  its  impact?  tis  part  of  the  liberation  process
 that  deregulation  of  the  financial  sector  took
 place  which  has  led  to  the  worst  corruption
 scandal  in  the  post-independence  period.  the
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 Rs.5000  crores  or  more  security  scandal  is  the
 direct  outcome  of  this  policy.  The  rampant
 speculation  in  the  stock  market  was  blatantly
 encouragedby this  Govemment.  Dr.  Manmohan
 Singh,  our  erudite  Finance  Ministeris  here.  He
 cited  the  stock  marketboom  as  an  example  of

 success  of  his  economic  policy  in  1993,  Budget
 Session.  The  swindling  of  public  funds  by  the
 corrupt  nexus  of  brokers  and  bureaucrats  with
 political  connivance  has  become  the  hallmark
 of  all  that  is  wrong  with  the  economic  policy.  In
 fact,  Government  is  out  to  loot  the  national
 property.  They  are  selling  the  shares  of  public
 sector  undertakings.  public  assists  are  being
 looted  through  disinvestment.  Shares  of  prof-
 itable  public  sector  units  were  sold  to  brokers
 and  mutual  fund  units  violating  all  regulations.
 This  is  to  my  version  or  our  version  only  but
 according  to  the  Comptroller  and  Auditor
 General's  report  on  the  sale  of  PSU'shares  in
 the  first  round  of  disinvestment  in  1991-92,
 Rs.3000  crores  were  lost to  the  Govemment.  ।

 isnotaloss  to  the  Govemmentbutto the  nation
 andthe  entire  country.  Despite  this,  the  Govem-
 ment  is  proceeding  with  the  disinvestment  of
 PUS  shares;  itis  selling  away  the  hard-eamed
 public  assists  and  for  that,  they  donot  care  to
 follow  any  norms.  Thisis  not  accidental.  The
 spate  of  corruption  scandals  to  cite  all  those
 scandals;  you  know  everything.  Lastly,  Bofors
 has  surfaced  again  andits  Italian  connection
 has  surfaced.  So,  people  will  say  many  more

 things  infuture.  And  thisis  the  outcome of  your
 policy.  Itis  not  only  so  न  the  economic field.  As
 regards the  question  of  communalism  ,  whatis

 the  Goverment  doing  and  whatis  its  approach?
 Apackage was  announced  on  Ayodhya  andour
 Prime  Minister,  Mr.  Narasimha  Rao  has  been
 persistent,  inthe  past  six  months,  in  his  efforts
 to  winover a  number  of  Hindu  religious  figures
 tothe  idea  of  participating  inthe  Govemment
 appointed  trust  to  build  the  temple.  Itis  now
 amply  clear  that  these  efforts  are  designed  to
 compete  with  the  BJP-VHP-RSS  combine  and
 to  appropnate  their  platform  on  construction  of
 the  Ram  Temple.

 \sitsecularism?  Are  youat  all  serious  in
 your  efforts  to  protect  the  secular  principles

 enunciated  in  our  Constitution?  You  see,  all
 these  exercises  will  only  end  up  क  legitimizing
 and  conferring  validity  on  the  BUP's  rabid  com
 munal  platform.  More  perilously,  the  secular
 credibility  of  the  Indian  State  willcompletely  be
 eroded.  The  outcome  of  the  Ayoudhya  Package
 and  the  line  of  Shri  Narsimha  Rao.  competing
 with  Hindu  communalism  will  strike  ०  grievous
 blow  at  the  very  secular  basics  of  the  Indian
 Constitution.  And  the  halos  we  have  emed,  will
 be  shattered.

 Sir,  some  example  in  this  context  are  the

 Som  Yagna  थ  the  way  in  which  you  took  refuge
 under  the  four  Shankaracharyas.  Thisis  they
 way  अ  fighting  communalism!  You  are  towing
 the  same  line  adopted  by  the  BUP.  You  are
 competing with  them.  ४  onty  that,  you  अ  even
 collaborating with  them.

 SHRIKIRIP  CHALIHA  (Giwahati):  Whois
 collaborating  with  them  in  this  No-Confidence
 Motion?

 SHRI  AJOY  MUKHOPADYAY:  Sir,  way
 this  Govemmentis  moving  will  do  nothing  but
 bring  the  country  to  ०  total  disaster.  So,  itis  the
 sacred  task  of  this  august  House  anditis  the
 patriotic duty  of  the  Hon.  Members of  the  House
 to  bring  down  this  Government  forthwith.  Oth-
 erwise,  if  this  Government  were  allowed  to
 continue  with  their  anti-people  polices,  |  do  not

 know  what  will  the  future  of  this  great  country  be.
 just  don'tknow!  So,  |  urge  upon  all  the  Members
 to  support  this  Motion  of  No-Confidence  and  to
 bringdown this  Govemment.  ।  say  this  because
 the  policies  of  the  Government  must  be  de-
 feated.  This  Goverment  must  be  defeated  if#
 refuses  to  change  their  economic  policies,  their
 policy  towards  communalism  an  न  itis  deter-
 mined  notto  fight  the  all-providing  corruption
 whichis  eating  at  the  vitals  of  ourcountry  andour
 Constitution  and  all  our  values.

 Howcan  the  CBI  into  the  corruption  charges
 levelled  against  the  Prime  Minister  when,  he,
 himself,  is  incharge  of  the  CBI?  How  is  it
 possible?
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 SHRI  BH.  VISAYAKUMAR  RAJU
 (Narsapur):  Sir,  theGovemment  has  asked the
 PC  to  go  into  the  details  of  the  charges.  |am
 onapointof order  and  Object  it.

 SHRI  AJOY  MUKHOPADYAY :  Itis  all
 right.  |  am  referring  tothe  role  of  the  CBI.  How
 can  the  CBI  prone  independently  when  the
 Prime  Minister  himself  is  in  charge  of  that
 Department?  The  Prime  Minister  should  have
 stopped  down  when  these  charges  were  lev-
 elled  against  him.

 The  credibility  of  this  Government  is  at
 stake.

 SHRé  BH.  VIJAYAKUMAR
 RAJU(Narsapur):  That  means  you  are  support-
 ing  the  criminals.  You  betieve  in  the  words  of  अ
 criminal.

 SHRIAJOY  MUKHOPADYAY  :  Harshad

 Mehta  and  other  ‘deals’  थ  all  products of  your
 policy.  You  have  produced  them.  (/nterrup-
 tions)

 SHRI  BH.  VIJAYAKUMAR  RAJU:  They
 were  produced  even  in  1990.(  interruptions)

 SHRI  SOMNATH  CHATTERJHEE

 (Bolpur)  :  Thisis  a  very  serious  debate.  Please
 do  notinterruptlike  this.  By  making  interrup-
 tions  you  are  only  causing  more  harm  to  the
 Prime  Minister.

 SHRI  AJOY  MUKHOPADYAY  :  -  was
 expected  that  the  Prime  Minister  would  step
 down  voluntarily  and  he  would  go  tothe  JPC  to

 prove  his  innocence But,  he  did  not  do  this.  So,
 the  credibility  of  this Governmentis lost.  There

 is  no  other  way  left  us  but  to  move  a  “०  Confi-
 dence  Motion.  |  would  request  the  entire  House
 to  support  this  motion  so  as  to  bring  down  this
 Govemment  unanimously,  as  soon  as  pos-
 sible.

 With  these  words  |  conclude.
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 [Translation]

 SHRIBUTASINGH (Jalore):  Mr.  Speaker,
 Sir,  thestandard  ofthe  arguments  made  infavour
 of  the  No-Confidence  Motion  moved  by  the
 respectable  member  of  CPI(M)  Shri  Ajoy
 Mukhopadyay  is  lower  that  of  the  college-
 debates.  |Idonotconsideritthe  arguments  ofthe
 Standard  of  this  House:

 First  of  all,  his  arguments  lack  factual
 information.  He  is  not  aware of  the  fact  as  to

 where  the  economy  ofthe  country  has  reached.
 (interruptions)  Hadhe  been  knowingit, he  would
 have  presented  the  comparative  study  andmade
 the  people  of  the  country  aware  of  the  present
 position  of  the  economy  of  the  country.  The
 people  all  over  the  world  are  talking  of  the
 economic  development  made  by  the  country.
 Ourpresent  Govemmenthasbroughtthecoun-
 try  out  of  the  Dark  well  ofthe  economicdiserder
 which  was  created  3  years  before by  the  then
 Government  of  Janata  Dal  supported  by  the
 Marxist  as  well  as  by  the  B.J.P.  Atleast,  he
 should  have  spoken  the  truthand has  givena
 comparative  figures  in  respect  of  the  country’s
 economy.

 |  would  like  to  point  out  that  the  -
 reached  17  points  at  that  time  andone  year  after
 thatthe  Narasimha  Rao,  Govemmenttook over
 the  region  of  the  country,  itmarchedon the  path
 ofdevelopment.  Eventoday,  -८  admit that  ours
 is  aminority  Government,  eventhen  what  we
 have  achieved  inspite  of  being  in  minority,  they
 had  not  achieved  with  their  majority  Govern-
 ment.

 The  previous  rate  of  inflation  which  had
 reached  17  points  wascontroliedandwas brought
 down to  12  points  under  the stewardship of  the
 hon.  Minister of  Finance  ShriManmohan  Singh.

 Shri  Mukhopadhyay should  have  atleast
 -startedhis  speech  with  referencetothe  present
 rate  ofinflation.  Had  Shri  Mukhopadhyay raised
 only  one  issue  relating  to  economy  of  the  coun-
 try  andhad  presented  the  factual  position  about
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 the  development  made  inthe  country  underthe

 leadership  of  Shri  १७. ‘  Narasimha  Rao,  itwould
 have  been  morally  correct,  but  he  has  not

 spoken  the  truth.  ।  ७  unfortunate  that  our

 opposition  does  not  speak  thetruth.

 Shri  Vajpayeejiis  a  bit  habitual  of  speaking
 _truth.  |  hope  that  he  will  utter  some  degree  of

 truth.  Butthe  Marxists  did  not  utter  any  truth.

 |  wouldnotlike  to  gointo  the  details.  ihave

 findings asurvey  conducted  bythe  रि.  ।.  andnot

 by  any  Governmentagency orby  the  Congress
 Party.  |  have  findings  of  survey  of  entire

 economy  conducted  ४  the  रि.  ।..  whichconsist
 of  every  minute  detail.  3तपां  have  referred  torate
 of  inflation  because  itis  discussed  all  over  the

 wordtoday.  Two  years  back,  nobody  had  any
 trustinus.  7te  |.M.F.  ,the  World  Bank  orother
 Intemational  agencies  were  not  ready  to  give  ७
 loan.  They  were  not  prepared  to  give  loan  1005.0
 without  mortgaging  gold.  Today  the  condition  ७
 that  ourcountry  is  one  of  those  six  countries

 __  whichareconsidered  economically  competent
 and  which  have  an  effective  control  over  their

 economy.  Towhomthe  credit  goes  for  it?

 [English]

 SHRI  NIRMAL  KANT:  CHATTERJEE

 (Dumdum):  Youask  the  Finance  Minster,  he

 will  contradict you.

 [Translation]

 SHRI  BUTA  SINGH:  ॥  ७  11168.0  Congress
 Government  which  has  led  the  country to  this
 decent  situation  with  its  hard  labour  during  the
 lasttwo  years  facing  all  sorts  ४  challenges  and

 serving  the  poor  andthe  down-trodden  people.

 1लीजिए][00110  go  throughsome  where
 aremark  made  by  the  hon.  Minister of  finance.
 hehascommentedthathe  did  notcare  whether
 his  country  ranked  the  6th  orthe  13011.0  01012]
 world.  He  addedthat  unless  he  uproots  poverty,
 unemployment  completely  from  his  country
 andchecks the  inflation  he  will  notbe  satisfied.
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 Shri  Mukhopadhyay  has  asked  us.

 [English]

 Whatis the  future  of  this  country?  Hetold,
 1  do  not  know  what  is  the  future  of  this
 country?  (/nterruptions)

 [Translation]

 Justbefore  concluding  his  speech  he  said-

 [English]

 1  do  not  know  what  is  the  future  of  this
 country  precisely.

 [Translation]

 The  truth  came  out  from  his  mouth.  He
 doesnotknow  the  future  ofthe  country.  Henever

 thought  about  this  country.  His  interestis  re-
 stricted  only  10118.0  communist  party  and  he  does
 nothave  any  concernforthe  country.  He  knows
 the  future  ofthe C.  9.  (Marxists  )buthe  does  not
 know  the  future  of  the  country.  Afterallthe  truth

 automatically  came  oui  0  :  दि  mouth.

 [English]

 Do  not  know  wiat  is  the  future  of  this

 country.  Letmeteli  vou.  The  Congress  party
 knows  whatis  the  future  of  this  country  and  we
 know  where  we  are  goingtotake this  country.

 {Translation}

 Itisnotths  matteroftoday.  Even  105years
 before,  the  hel:nsmen  of  the  Congress,  the
 leaders  of  ourccuntry like  Mahatma  Gandhi,
 चि 12111  Neh:  ७.  Sardar  Vallabh  Bhaipatel,
 Mauiana  Abul  K-lam  Azad  had  presented  an

 00 68110 छा 011 1  ofthe  country.

 Inthe  year  1929  ineleaders  of  ourcountry
 hadpresenteda  very  ne  picture  of  the  country
 stating  as  to  bow  the,  would  buildthis  country,
 reccustiuctthe  society,  determine  its  economy
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 andits  standingin  the  worldforum.  Itisnotthe
 matter  of  today.  Itisamatter  of  100  years  ago.
 This  Congress  party  has  beericonstitutedon  the
 basis  of  the  ideology of  the  people  ofthe  country.
 The  Congress  party  has  brrowed  the  ideology
 neither  from  Russia  and  nor  from  China.  ।  has

 theideology of  Mahatma  Gandhi.  Itisbed  onthe
 concrete  programmes  chalked  out  by  the  late

 prime  Minister  Shri  Jawaharlal  Nehru

 You  have  made  a  reference  about  the
 interests  of  people.  Recently  last  week  some
 innocent  youth  from  Calcutta  have  come  to  the

 capital  to  express  their  views.  The  ideology  of
 bullets,  which  you  have  imported  has  beenilaid
 down  by  you.  Even  today  your  ideologyis  that-

 [English]

 powercomes  form  the  barrels  of  the  guns.

 [Translation]

 You  are  carrying  on  your  administration

 throughthe  barrels  of  guns  andnotthrough  love,
 inspiration  of  people.  Everybody  knows  it.  |,
 therefore,  wouldliketo  state  that  the  people  like

 youcannot  knowas  to  whatis  the  future  of  the

 country.

 Wehadbeenhearing  810.0  through  news-

 papers  that  no-confidence-  motion  would  be
 moved  on  behalf  of  all  the  parties.  We  were
 aware  of  it  because  they  do  nothave  anything
 exceptit.  They  donothave  any  otheraltemative-
 neithereconomic  nor  social,  as  wellas  political.
 They  are  very  jealous.  They  referred  to  the

 previous  speech  of  Shri  Narasimha  Rao.  It
 wouldhave  been  betterif  they  hadreadthe  whole
 speech.  8  referringto  the  P.M.’sspeech  you
 have  done  avery  good  thing.  ShriNarasimha
 Rao  has  given  anew  direction  tothe  ideology  of
 the  country.  |rememberthaihe  has  assented
 inthis  very  august  House  in  his  first  speech  that
 hewants  tochange  the  agenda  ofthe  country.  He
 wanted  to  change  the  national  agends.  he
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 wanted  to  change  the  political  system  of  the
 country  in  which  politics  was  being  played  inthe
 name  of  temples,  mosques  and  secessionism.
 He  has  achieved  political  success  to  a  great
 extentin  his  mission.  Today  anational  feeling
 has  beencreated  amongthe  people  of  wholeof
 India,  from  Kashmir  to  Kanyakumari  and:
 Kamakhya  to  Kathiawar.  and  that  feeling  is.
 visible  there  in  all  the  State  like  Assam  or
 Punjab  which  are  burning.  According to  offical
 figures,  20to  25  thousand  youth  have  been  shot
 deadin  Punjab.  Moreover,  the  people  of  Punjab  _
 have  uprooted  terrorism  and  anti-  nationalele-
 ments  as  Shri  Balarm  Jakhar  uproots  weeds
 from  his  crops.  Today  there  is  peace  and
 stabilityin  Punjab.  Elections  of  local  bodies  and
 Panchayats  were  heldthere.  today  inthe  morn-

 ing  our  hon.  Member  Shri  Umrao  Singh  has _
 arrived  here.  The  result of  the  |81800118  bye-
 election  has  proved  thatit  was  an  excellentand
 uprecedeted  bye-election  of  Lok  Sabha.  1116.0
 result  proves  that  the  people  have  supported
 Congress  with  a  massive  mandate.  it  proves  _
 thatthe  Congress  enjoys  the  full  confidence  of  _
 the  people  there.  The  Bharatiya  Janata  party
 usedto  claim  that  Jalandharis  astrongholdof  ।
 8ue.  butit  could  not  save  its  security  deposit.  7

 SHRISHARAD  YADAV  (Madhepun):  You,
 fogot  Kalkaconstituency.  You  won  this  Kalak
 constituency  also.

 SHRI  BUTA  SINGH  :

 please  keep  quiet.

 Thereis  complete  peace  in  पघा /औसि भाएं  _
 Punjab.  What  was  the  situation  म

 १७801 100/0 ४  4
 years  back?  |  toldthatthe  1८.  lost#
 depositinJallandhar.  |havecom
 the  BUP  has  decided  notto  support  the  Com-
 munistin  the  discussion,  but  theyiwill  vote  with
 them.  Theycando  this  very  happily.  itistheir
 right.  But  Shri  Vajpayeeji.  would  you  like  to
 support the  issue  raised  by  Shri  V.P.Singhan
 dhis  collegues  and  through  which  they  are

 creating  a  poisonous  atmosphere  in  the  coun-

 try?  0  should  |  ask  my  Marxist  colleagues

 |  know  the  Patna  _
 Constituency  also.  Yadavji,  therefore,  you

 ;



 "whether  they  willbe  व  party  to  the  BUP’s  Com-
 _  बि 10/6  to  push  the  country  intoa  dark  well

 _ofdevastation.  Shri  Vajpayeeji,  youwill  referto
 _  corruption.  |  knowit  because  you  do  nothave

 anyotherissue.  Youcannotapproach  people  in

 “thename  of  Ram  temple  because  your  hands

 aresockedwith  blood.  Butasfaras  the  corrup-
 _  tionisconcerned  |  wouldlike  to  tell  you  on  ethnic

 that!  have  got  all  the  account  of  misdeeds  of

 Governments  four  states  where  your  operate
 power.  The  reportshave  revealedthatthe

 State  Budget  allocation  sweer  beingcontrolled
 _  andmonitored  by  R.S.S.  (/nterruptions)  You

 some  |  times  support  them  ansometimes  you
 disassociate  yourself  with  them  as  per  your  own

 “convenience.  |  wouldlike  to  ask  B.J.P.  which

 always  raises  the  issue  of  corruption  as  to  what
 rue  source  of  R.S.S.  income,  form  where  do

 they  receive  donation  who  gives  sucha  large
 donation.  |  know  thatthe  Vishwa  Hindu

 _parishad  people  have  deposited  millions  of

 es  in  foreign  Banks  which  they  had  col-
 निहलेंडताण 16  construction  of  Ramtemple.  The

 ी  Millions  of  rupees  collected  fromthe  poorpeople _
 isassmall  denomination  as  Rs.  5-  inthename

 _  ofbricks  andRam  Padukahavebeen  deposited
 _withforeignbanks.  There  are  3or 4  industrialist.

 _  |would  not  like  to  mention  theirnames.  They
 लिक/&७11/65160  large  sums  of  the  Vishwa  Hindu

 rarrae  क  theirfactories  ona  marginal  rate  of
 "  interest.  They  are  members  of  the  Vishwa

 _  Hindu  Parishadalso  andthey  have  invested  the

 entire  amount  कं  their  industries  and  they  are
 ~

 tunningtheirbusiness  andare  also  financing  the

 Bharatiya  Janataparty.  The  BUP  ७  notvirtually
 "  9a  itis  rather  someother  organisation  witha
 ra४  which  whips  up  communalism  and  oper-

 _  ates  several  other  organisation  behind  the

 curtation.  The  3  or  to4organsisations  are

 _  Operating  only  for  name  sake  and  several
 _  organisaations  are  operating  with  cultural
 “names.  Many  big  trusts  are  being  operate
 _  whose  accounts  run  into  to  hundreds  or  thou-

 sands  of  millions.  Nobody  knews  aboutit.  There
 _  notonly  one  Harshad  Mehta.  but  thousands  of
 _  Harshad  Mehta  may  be  there.

 3  Today we  are  moving  the  No-Confidence

 _  Motionagainstthe  Narsimha  Rao  Government.

 distressing  that  the  hon.  Members  of
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 this  august  House  whom  the  people  of  the

 country  have  heaRtedly  voted,  have  levelled
 allegations  against  the  hon.  Prime  Minister ०
 the  country  Shri  Narsimha  Rao  whois  our  only
 mostregarded  leader.  Who  has  levelled  this
 allegations.against  him?  ॥  was  a  professional
 brokerwhotookthousandcores  of  rupees  16.0
 country  for  his  personal  benefit.  He  used  this

 money  forthe  benefit  of  several  persons  sitting
 inthe  opposition  here.  4e  usedthe  money  not
 for  himself  but  for  those  friends  who  run  their

 politics  with  black  money.  He  opted  a  well-
 tested  old  methodofleveling  allegation  against
 the  most  powerful  person.

 13.00hrs.

 Level  allegations  against  the  most  influen-
 tialpersonandputhimintotrouble.  today  Harshad
 Mehtais  equated  with  hon.  Prime  Minister.  Itis

 very  disgracing.  |  थी  very  ashamed  ofitinthe
 Housé.  |  feelashamedthatwe  are  sitting  here

 towitness  such  a  gloomy  day.  Such  an  allega-
 tionis  levelled  against  our  Hon.  Prime  Minister
 but  the  Prime  Minister  has  denied  it  and  the
 House  considers  the  Prime  Minister's  state-
 menttrue.  Thehon.  Prime  Ministerhastoldthat

 henevermetanypersonnamedHarshedMahta.
 HarshadMehtahad  himselftoldthathe  met  him
 forthe  first  time  andthis  meeting  with  the  Prime
 Minister  has  been  proved  false.  We,  andthe

 people  ofthe  countryhave  faithinthehon.  Prime
 Minister  while  a  handful  of  leaders  are  not

 believing  the  statement  of  the  Prime  Minister
 andfortheirselfish  motto.  Hadthey  beenbrave

 enough,  why  Shri  Somnath,  didnot  move  tw
 motion?  Why  ShriMukhopadyaya-an  ordinary
 member  like  myself  was  asked  to  rise  on  his

 legs?  |,  therefore,  knowthatthe  leader ०  your
 _partyis...(/nterruptions)

 [English]

 SHRISOMNATH  CHATTERJEE  (Bolpur)
 :  The  firstspeaker  fromthe  Treasury  Benches
 does  not  know  anything.  Sir,  please  educate
 him.  Shri  Buta  Singh,  please  be  presenthere
 when  |  speak.(/nterruptions)



 83  ~=MotionofNo  Confidence

 [Translation]

 SHRIBUTA  SINGH:  How  canitpossible
 without  your  consent?  |  know  that  you  will
 definitely  interfere.(/nterruptions)

 [English]

 SHRI  SOMNATH  CHATTERJEE  :  Heis
 amember  of  Parliament.  His  name  has.

 [English]

 come  first  by  ballot...(  interruptions)

 [Translation]

 SHRINITISHKUMAR (Barh)  :  Hedoes  not
 know  parliamentary  Rules  and

 procedures.  ..(/nterruptions)

 SHRI  BUTA  SINGH:  He  does  not  know

 about  the  issues  before  thecountry.  Theissue
 before the  country  is  that  the  unity  and  integnity
 ofthe  nation  remains  intact,  the  issueis  thatthe
 farmers.  and  labours  should  ४  protected,  social
 justice  shouldbe meted  out,  secularism  should
 strengthened andecountry  should  march  ahead

 opposition  have  no  knowledge  of  these  issues.
 Wetheard  much  about  the  No-Confidence Mo-
 tion and  have  been  hearing  for  the  last  fifteen
 days  in  BUP  party  meeting  in  Bangalore,  a

 party  spokesman  revealed  the  statement  which
 Harshad  Mehta  was  to  make  ata  Press  Confer-
 ence.  He  even  pointed  at  the  typographical
 errors.  Before  Harshad  Mehta  released  the
 Affidavit  at  the  Press  Conference  it  was  an-
 nouncedat the  BJP  meeting.

 SHRIRAMKAPSE  (Thane):  Mr.  Speaker,
 Sir,  the  allegation  levelledagainstaprominent
 BJP  leader  by  Shri  Buta  Singh  regarding  the

 revelations  about  Harshad  Mehta’s  statement

 topress  Conference  isnottrue.  Hehas  already
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 cleared  his  stand  in  this  regard.  You  should

 know  thatwhatever he  is  sayingis  totally  wrong.
 ।  you  want!  am  ready  to  give  information  with

 the  particularname.  ..(/nterruptions)

 SHRIBUTASINGH:  Ithas  been  published
 in  newspapers  and  leading  magazines  of  the

 country  within  bold  quotations.  Shri  Atal  Bihari
 Vajpayee  was  present  there  and  he  can  throw
 some  light  in  this  regard.  But  |  would  like  to
 submitਂ  in  Bangalore  Session...(/nterruptions)

 [English]

 SHRI  RAM  NAIK  (Bombay  North):  Sir,  |
 am  onapoint  of  order.

 MR.  SPEAKER  :  What  is  your  point  of
 order?

 SHRI  RAM  NAIK:  Sir,  **  isa  Member of
 Rajya  Sabha.  Canhe  name  him?  Canhecast
 as  persions  on  him  when  he  has  no  right  to  be
 here  to  defend  himself?  1511  according  tothe
 rules?

 [Translation]

 SHRIBUTASINGH:  ।  havenotmentioned
 **  name.

 SHRI  RAM  NAIK  :  You  have  taken  his
 name.

 SHRI  BUTA  SINGH:  ।  had  said  an  office
 bearer  of  BUP.  You  have  taken  his  name.

 SHRI  RAMNAIK:  Nowaftertaking the  ,  he

 is  not  speaking  the  truth.

 SHRI  BUTA  SINGH  :  |  did  not  name
 him...({nterruptions)

 MR.  SPEAKER :  ।  would  be better  it  you
 please  do  not  interpret.

 “Expunged as  ordered  by  the  Chair
 **  Not  recorded.
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 [Engtish]

 Shri  Buta  Singhji,  we  wit  rather rely  upon.
 the  statementmade by  the  Members  on  the  floor
 ofthe  House  than  what  has  appeared  outside  in
 the  newspapets.  We  will  not  referto....orany
 othername.

 (Interruptions)

 [Translation]

 SHRI  BUTA  SINGH:  ।  said  that  an  office
 bearer  of  BUP  read  out  during  Bangalore  ses-

 ‘sion  ofthe  party  the  copy  of  the  affidavittobe
 presented  by  Shri  Harshad  Mehta  atthe  Press
 Conference.  Even  typographical  errors  were
 notcorrected.  Insteadof  10.45P.M.,  1045A.M.
 should  have  been  typed.  Should we  interpretit
 inthis  way  that  this  Affidavit  was  handedto  Shn
 Mehta  through  an  agent*  of  BUP.

 [English]

 MR.SPEAKER:  Thatisnotgoingon  record.

 (interruptions)

 SHRI  CHANDRA  SHEKHAR  (Ballia)  :
 Sir,  there  must  be  some  limit -८  things.

 SHRI  NIRMAL  KANT!  CHATTERJEE

 (Dumdum)  :  Shri  Jethmalaniis also  a  Member
 ofthe  other  House.

 [Translation]

 SHRI  BUTA  SINGH  :  Mr.  Speaker,  Sir,
 that  affidavitwas  handed  overtoharshad Mehta
 through Shri  Jethmalani.  In  1987  when  raids  we
 conducted  on'indian  Express’  some  documents
 well  seized.  As  Minister  of  Home  Affairs  |  had
 laid  those  documents  ०  the  Table  ofthe  House.
 The  same  of  old  faces  we  their  i.e.,  Shri
 Gurumurti  and  Ram  Jethmalani  a  spell  differ-

 enceis  thatnow Shri  Harshad  Mehtahascome
 in  to  the  picture  They  have  been  trying  to
 defance  Congress  forthe  last  ten  years  political

 *Expunged  as  ordered by  the  Chair

 Charges  by  leveling  the  changes  of  coruption’s
 as  wellas  thereisnothing newin  it.  They  also
 levelied  many  allegations against  late  Shri  Rajiv
 Gandhi...(/nterruptions)  |  know  such  people
 were  also  there  the  Congress.  The  top  leader of
 Janata  Dal,  who  revolted  against  his  leader
 when he  was  in  Congress, stole  the  files  from  the
 Finance  Ministry  when  he  was  minister  there.
 -  took  those  files  to  Defence  Ministry  gotthem
 Photostatandthen  kept Rat  his  residence.  Even

 atthat  time  |  hadsubmitted that  this  leaderis  the
 best  example of  corruptions.  ..(/nterruptions)

 [English]

 SHRI  RAM  NAIK:  Sir,  |  am  ona  point  of
 order.(/nterruptions)

 SHRISRIKANTAJENA  (Cuttack)  :  Sir,  |
 amanapointoforder.  Hesocastingaspersions
 that  the  leader  of  the  Janata  Dal  has  taken  the

 “files  from  his  Minister's  office.  this  is  highly
 objectionable.

 MR.  SPEAKER:  Thatcanbedeniedby  the
 Member.

 |  Translaton)

 SHRI  BUTA  SINGH:  Mr.  Speaker,  Sir,
 these  are  the  some  Jethmalanis who  used  to
 address  the  meetings  of  Khalistanis  abroad
 Shri  Vajpayee  knows  it  well.

 [English]

 SHRI  RAM  NAIK  ;  Sir,  lam  ona  point  of

 order.

 MR.  SPEAKER: Whatis  the  rule  thathas
 been  violated?

 SHRI  RAMNAIK:  Sir,  you  said  that  asper-
 sions  cannotbe  made  ona  Member  0  other
 House.  But  the  point  is  no  allegation  can  be
 against ०  person  unless  heis  givenanotice.  A
 notice  has  to  be  given.
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 SHRISOMNATH  CHATTERJEE  (Bolpur)
 :  Thatis  the  rule.

 [Transiation]

 SHRI  BUTA  SINGH:  All  this  is  includedin
 the  report of  the  House..(/nterruptions)  -  isnot

 saying  anything  new...(/nterruptions)  Who  does
 not  know  Shri  Jethmalani.

 [English]

 MR.  SPEAKER  :  |  uphold  your  point  of
 order.  You  are  nght  and  |  hope  that  would  be

 followed  in  every  other  case  also.

 (Interruptions)

 SHRI  INDRAJIT  GUPTA  (Midnapore)  :

 Sir,  you  are  expressing  your  hope  that  would  be
 followed  in  future.  You  have  not  admonished
 him.  He  is  going  on  saying  whatever he  likes.

 What!  amsayingis  that  he  cannot  say  है  without
 giving

 MR.  SPEAKER  :  |  1x  given  the  ruling.

 (Interruptions)

 SHRI  BUTA  SINGH:  Whatlamsayingis
 amatter of  history.

 SHRI  BASUDEB  ACHARIA  (Bankura)  :
 Sir,  he  has  been  saying  without  giving
 notice.  (interruptions)

 SHRI  BUTA  SINGH:  ShriJethmalanihas

 been  addressing  meetings  of  the  Khakistanis  in
 America,  in  Canada  and  in  Quebec.

 SHRI  INDRAJIT  GUPTA:  :  ॥  is  not  Shri
 Jethmalani.  (interruptions)

 SHRIBUTA  SINGH:  Can  youdenyit?  Can

 you  deny  itas  the  leader  ४  the  party?  ।  have  gone
 onrecord.  |  have  seen  the  documents.  |  have
 studied  the  documents  (/nterruptions)

 SHRI  SRIKANTA  JENA  :  Sir,  Shri

 Not  recorded.
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 Hethmalaniis aMember  ofthe  other  House.  The
 cannot  be  aspersions  against  him.  (/nterrup-
 tions)

 SHRI  GEORGE  FERNANDES
 (Muzaffarpur):  tis  highly  objectionable.  (/nter-
 ruptions)

 [Translation]

 Mr.  Speaker,  Sir,  thereis a  limit  but  he  has
 crossed  all  limits  .(/nterruptions)

 (English)

 SHRINITISH  KUMAR(Barh):  He  cannot

 go  ०  speaking as  he  wishes.

 SHRISRIKANTA  JENA:  Why do  younot
 prosecute  him  for  this?  (/nterruptions)

 SHRI  BUTA  SINGH:  **

 SHRI  SRIKANTA  JENA  (Cuttack)  :  Mr.
 Speaker,  Sir,  ifthis  kind  of  aspersionis cast  and
 क  goes  on  record  ,  can  this  House  founction  in
 this  manner  (/nterruptions)

 [Translation]

 SHRI  GEORGE  FERNANDES
 (Mujaffarpur ):  1.0  you  have  got  any  evdence you
 can  file  case  against  him.  (/nterruptions)

 ।  you  have  got  the  information  why  have
 you  notfiled a  case  against  him.  (/nterruptions)

 MR.  SPEAKER:  Do  not  interrupt  again
 andagain  like  this.

 (Interruptions)

 SHRI  NITISH  KUMAR  (Barh)  :  Mr.
 Speaker,  Sirlam  on  apointof  order.  Shri  Buta
 Singh  has  levelled  allegations  on  a  Member of
 the  other  House  indiscriminately  and  called
 him**  When  he  is  not  present  to  defend
 himself.  Ifhe**  why  was  he  not  prosecuted?
 Your  party  is  in  power.  if  you  have  enough
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 evidence  against  him,  why  donotyouprosecute
 him?  Mr.  Speaker,  Sir,  |wouldlike  to  have  your
 rulingin  this  regard.  Dorules  permittocastsuch
 aspersions  againstanhon.  Member of  the  other
 House?

 [English]

 MR.  SPEAKER:  My  Rulingis  that  these
 kinds  of  allegations  should  notbe  levelledagainst
 any  Member,  they  will  notform  partofthe  record.
 Please  stick  to  your  usual  line.

 SHRI  BUTA  SINGH  :  Mr.  Speaker,  Sir, i
 have  a  submission  to  you.  Sir,  does  Mr.
 Jethmalani  have  the  licence  of  this  House  to
 level  charges  against  Shri  Narasimha  Raoji,
 whois  the  duly  elected  Prime  Minister  of  this
 country  representing  nine  million  people  of  this
 country?  Have  you  given  him  the  licence,  Sir?
 Andhecan  speak  anything  he  likes  (/nterrup-
 tions).  He  is  a  criminal  lawyer  and  can  be
 commit  acrime  also?

 MR.  SPEAKER  :  Mr.  Buta  Singhji,  now
 probably  these  Members  are  trying  to  maintain

 averyhigh  standardof  debate  and  they  are  going
 tofollow  the  same  standard  when  they  make  the
 speeches.  |  would  expect  you  to  follow the  high
 standard  of  the  debate.  Youcan  take  objection
 to  any  Member  levelling  baseless  allegations
 against  anybody,  but  we  don’thave,  inretum,  to
 allege  anything  against  him.

 SHRI  BUTASINGH :  Sir,  inmy  language
 lamtold  that ifasnake enters  yourhouse,  what
 have  youtodo?

 MR.  SPEAKER:  You  leave  this  matter
 piease.

 SHRIBUTA  SINGH:  Youhavetosave the
 house  andhereis  aperson  whociaims  tobe  the
 leadingcriminallawyer,  goes  onmaking  allega-
 tions  after  allegations  against  the  Chairman  of
 the  ,  against  the  Prime  Minister  of  the  country,
 against  any  leader  that  he  dislikes  and  he  says
 that  '‘thavecome  only  from  London  in  indulge  in

 this  kindof  thingin  this  country’  andhe has  gone
 back.  Afterhitting  and  kicking  everybody  right

 and  left,  he  tells  the  press  ‘Sorry,  |havetocut
 shortmy  holiday,  |  arm  going  to  enjoy  my  holiday
 now.’  Sir,  is  this  country  to  betaken  in  that
 manner?  Are  we  here  to  listen  to  all  kids  of
 ....(Expunged  as  ordered  by  the  Chair)  ...all

 kinds  of  wrong  charges,  false  charges,  fromthe
 people  who  rare  paidby  certain  forces  which  are
 not  ०  factor ०  India?  May  |  put  this  question
 toGeorge  Femandes:  Arewe  goingto  aliow  this
 kind  of  leadership  in  this  country that  they  come
 and  abuse  everyboay  in  inflict  any  kin  dof
 injuries  orcharges on  anybody  and  they go  back
 andsay,  1am  goingback  to  London  to  enjoy  my
 holidays’?  (/nterruptions).What  are  we  todo?
 (Interruptions).  Every  indian  knows  whathe  hes
 been  upto.  You  take  out  any  list  of  very  bad
 Cases,  Cases  of  smuggling.  cases  of  swindling.
 andthe ts  onty  one  lawyer न  india  whocancome
 up  tothe  Supreme  Court.  Sir,  !am  sorry.  with
 your  permission  |  haveto  say...

 SHRI  SOMNATH  CHATTERJEE  :  1am
 not  defending  him,  nor  am  |  a  criminal  lawyer.
 But  the  question  is,  a  person  if  he  is  in  the
 profession-itis said  that  in  the  highest  traditions
 ofbar,  even  aprisoner,  apersonaccusedofa
 cnme  like  murderwill;  not  be  denied  defence.  ७
 it  the  contention  of  Mr.  Buta  Singh  that  no

 criminal,  accused  person,  shouldbe  given  legai
 assistance?

 SHRIBUTA  SINGH:  lamnotsayina  that.

 SHRISOMNATH  CHATTERJEE  :  Thatis
 what  you  are  saying.

 SHRI  BUTA  SINGH  :  1am  sorry  youhave
 not  understood me  property.

 SHRI  SOMNATH  CHATTERJEE  :The
 trouble  is,  you  take  money  from  the  swindierin
 a  Suitcase.  (/nterruptions)

 SHRI  BUTA  SINGH:  |  know  the  suitcases
 which  Mr.  Jethmalianiis  talking  about.  Butiam

 sure  your  conscience  will  ०  allow  because  you
 व  political  worker.  You  are  asocial  workerana
 you  have  aconscrence.  (/ntermuptions)
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 [Translation]

 SHRISOMNATH  CHATTERJEE:  Trade
 Unions  are  behind  as  and  there  are  some  inftu-
 ential  persons  also,  but  trade  Unions  do  not  give
 is  money  .(/nterruptions)

 [Engksh]

 SHRI  BUTA  SINGH:  Thatis  what!  want
 to  drive  home  to  this  House.

 SHRIINDRAJIT  GUPTA:  Sir,  howisMr,
 RamJethmalanirelevantto this  debate  andhow
 much  timesis  he  goingto  take  onthis  point?  He

 is  wasting  the  time  of  the  House.

 SHRI  BUTA  SINGH:  Sir,  the  manbehind

 the  entire  episode  is  Mr.  Jethmalani  and  thatis

 itis  A  group  or  B  Group  or  ८  Group.  Itis  Mr.
 Jethmalanibrainchildandhe wants  to  destabilize
 this  country.  Who  is  this  Harshad  Mehta?
 (interruptions)  |  will  quote  an  instance  for  the
 knowledge  of  Shri  Indrajit  Gupta.  |  read  the

 statement  ofMr.  Harshad Mehta  whenhecame
 to  the  JPC.,  this  very  same  person  made  a
 catergorical statement  before  the  JPC  thatinthe
 whole  of  the  securities scam.  there is  no
 politician  involved.  Will  this  House  not  recall
 that?  The  Hon.  Members who  are  workingin  the
 JPC  will  recall  that  Mr.  Harshad Mehta  has  gone
 on  record  very  categorically  that  he  has  no
 political inks  and  he  has  not  used  this  money  for
 political  purpose.  And  what  happened  after

 three  months?  Who  made  himtodo this  now?
 Who  drafted  his  affidavit?  iamsorry,  |haveto
 name  him  against.  ।  itis  not  Mr.  Jethmalani,
 then  itis  definitely the  BUP,  because they  are
 waiting  in  the  wings  and  they  have  no  other
 issue.

 Sir,  whathappened  inthe BUP  Session  at
 Ahmedabadand what  happenedintke  Banglore
 Session?  Ihave  been  very  closely  following  the
 proceedings of  the  BUP  National  Council  andthe
 Executive.  They  had  tried  to  catch  Mahatma
 Gandhi's  slogan.
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 [Translation]

 ‘Antoyodaya’  should  be  the,  swadeshi’
 shouldbe there  whatis  ‘Antyodaya?  Canhon.
 Shrimati  Vijay  Raje  Scindia  till  whatis  meantby
 ‘Antyodaya’  Has  she  ever  realised  anything
 regarding  ‘Antyodaya’.  Those  belong  to  this
 Section  of  society  reside  inslums  and  along
 dirty  drains.  They  do  not  get  -०  square  meats
 aday.  Whatshe  spends  on  one  time  make  up
 andcosmetics they  can  manage  theirone  month
 meals  with  that  amount...(/nterruptions)  |  think
 Shri  Vajpayee  understands  the  meaning  of

 Antyodaya’  because  he  had  the  spin  of  nation-
 alism.  -  is  guided  by  Sangh  guru  who  leads
 secret  life.  Everything  is  secret  there  be  it
 charity,  life  style  or  training.  They  never  be-
 fevedin  Lordrama.  Nowthey  have  becomea

 devout  devotee  of  Lord  Rama.  They  areneither
 believers ०  ‘Santan  dharam'nor  of  Arya  Samaj.
 |  would  like  to  submit  that  if  BUP  really  wants to
 follow the  principles  of  Mahatma  Gandhi  and

 wants  to  bring  ‘Antyodaya’  they  should  first  go
 to  Gandhi  Samadhi  and  apologise  that  is  was

 they  whohad  shothimdead...(/nteruptions)  If
 at  least  in  this  generation  they  accept  their
 follies,  and  repent  people  would  trust  their
 Antyodayaprogoramme.  Today, they  are  mur-
 derers,  that  is  why  nobdoy  will  believe  in  the
 ‘Antyodaya’  which  they  are  preaching.  They
 cannoteven  bring  ‘Sarvodaya’  ,Theycanonly
 bring  ‘Harshodaya’  forthemsetves.  Harshadis

 the  greatest  inspiration or  of  this  party.  Hets  the
 guides .  He  had  guided  them  to  bring  amotion
 of  No-Confidence against  the  Prime  Minister.  |
 would  like  to  know  particularly  from  the  BUP
 Members  that  if  there  had  been  no  issue  of

 securities  scam  by  Harshad  Mehta  had  this  no-
 confidence  motion  been  moved  at  all?  What
 otherissue was  sopressing  before  them?

 SHRI  SRIKANTA  JENA:  Gold-Star  was
 there.

 SHRI  3७  51४04:  Youarenotamem-
 जश ए  8.10.  |amasking this  question from  the
 BJP  members.  Youhave been  onMandalissue
 ?  He  has  done  many  things  in  the  name  of
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 rated  the  philosophy of  Shri  V.P.Singh
 0  8100  8  half  hours  in  this  very  House.  {f]

 atit,  youwouldfee  restless.  |knoweachand

 hing.  Do  not  provoke  me.

 HRINITISH  KUMAR  (छिदा:  Whathad
 vealed?

 HRI  छि 51१01  |wouldlike  to  submit
 al  even  the  BUP  stalwart.  Shri  Atal  Bihari

 fee  would  agree  thatthe  way  Prime  Min-

 ‘Narasimha  Rao  revivedthe  economy  and
 ed  us  ahead  is  an  example  which  is

 ind  to  none.  Shri  Vajoayee  is  like  an

 thant  who  has  arider  on  his  aheadwitha
 He  may  pass  some  remarks  but  मं  the

 tofhearts  he  knows  weilltnatthe  hon.  Prime
 sterhas  brought  the  country  out  from  the

 t  crisis.  he  has  brought  stability  in  the
 Allthe  countrymen  are  aware  of  the

 me  of  the  non  confidence  motion  being
 (101  today.  Alleves  are  set  onthe  scene.

 ple  want  victory  of  the  system  that  had

 erated  faith  among  the  poor  210 10116 उ  farmers
 gave  momentum  tothe  pace  of  progress.  It

 enan  opportunity  to  the  womento  come
 dandshare  the  political  power  through

 chayats.  The  credit  of  giving  the  right  of

 ise (०  youth  at  the  age  of  18  also  goes to
 me  Minister,  He  is  rightly  gearing  the

 ।
 -  Congress  Party.  The  decision  that

 port  price  ofthe  crops  wouldbe  decided

 esowing  seasonisa  giftfrom  him  tothe

 ofthiscountry.  The  prices  which  have
 lecided  last  week  are  best  in  the  history

 lture.  Thatis  why  people  are  trying  to

 त  the  farmers  in  the  name  of  Dunkel
 als.  Mukhopadhaye  ऐ  ।  0.0  cannot

 dthefarmers.  The  farmers  ofthis  coun-

 eeaee  that  theirinterests  are  safe  inthe
 of  Conaress  Party  ar.  d  Pume  Minister

 fasimha  Rao  ७  1112]  warm  the
 that  wantto  establish  the  country  andthe

 and  Sfop  the  pace  of  economic  progress.
 like  towarnithem  that  the  people  of  this

 pwouldnotallow  theit  me  दिखाई  designs
 oee  {know  the  final  outcome  of  this  no
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 confidence  motion.

 “Na  Khanjar  Uthaga,  natalwaruthagi,
 ye  Bajumere  Ajmaye  huye  hain”.

 13.25hrs.

 {English]

 MR.  SPEAKER:  1.61 5.0  rise  forlunch.  We
 adjourn  and  meetagain  वा 2.30  P.M.

 The  Lok  Sabha  thenadjourmed  forlunchtill

 thirty  minutes  past  Fourteen  of  the  Clock.

 14.34hrs.

 The  Lok  Sabha  re-assembledafterLunch

 atthirty-fourminutes  Past  Fourteen  of  the  Ciock

 (MR  DEPUTY  SPEAKER  in  the  Chair)

 12.34hrs.

 [English]

 MOTION  OF  NO-CONFIDENCE  IN
 THE  COUNCIL o  MINISTER  -CONTD

 MR.DEPUTY-SPEAKER:  1011.0  5४8
 Singhto  speak.

 SHRIJASWANT  SINGH  (Chittorgarh)  :  |
 willbe  quite  happy  even  if  there  were  no  Minis-
 ter

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  STEEL  (SHRI  SONTHOSH
 MOHAN  DEV):  a0  long  as  |  [5६६  the  Minister,
 1 लिट  justice.  (/nterruptions)

 SHRISOMNATH  CHATTERJEE  (Bolpur)
 :  They  are  packing  up  their  suit-cases.

 SHRIJASWANT  SINGH:  1s  that  whatis

 happening  now?  (interruptions)

 Mr.Deputy.  Speaker,  Sir,  |tisetosupport
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 the  substance  ०  the  Motion  that  this  House  do
 express  its  lack  of  confidence  in  the  Council  of
 Ministers.

 Sir,  |  do  find  it  not  unexpected  but  also  not
 entirely  unassuming when  the  hon.  the  Mover of
 the  Motion  andbefore  that  when  the  hon.  Speaker
 read  out  the  Motion  and  when  all  of  us  stood  क
 support  ofthe  substance  ०  the  Motion,  there  was
 some  forced  merriment  from  the  Treasury
 Benches.  |  do  wish  to  remind  the  members  of
 the  Treasury  Benches  that  this  new  found
 unison  of  voice  with  my friends  andcolleagues
 only  immediate  left  ought  really  to  have  got
 demonstratedon  the  streets  of  Calcuttawhen  13
 Congressmen  were  killed.  Where  was  your
 unison  of  voice  then?  And  where  was  your
 merrimentthen?

 Sir,  we  support  the  substance  ०  the  Motion
 because  we  believe  that  this  Government  and
 this  Council  of  Ministers  has  no  right  to  remain
 in  office  even  for  asingle  additional  day.  This
 Govemmenthas the  dubious  distinction  of  hav-
 ingfacedthe  maximum  number ०  Motions  of
 No-Confidence  of  any  Govemment  that!  can

 think  of.  That  youhave  despite  that  continuedto
 occupy the  Treasury  Benchesis  not  onaccount
 of  any  confidence  of  this  House,  itis  onaccount
 of  manipulation  of  the  arithmetic  of  the  House.
 Itis  not  because you  have  their  the  confidence
 to  the  people  of  India  or  the  confidence  of  the

 totality  of  this  House  butrather  because  you  lack
 aconfidence  in  seeking  afresh  mandate;  you
 lack  a  confidence  in  seeking  a  fresh  vote  of

 confidence  fromthe  people  of  India,  That  dayis
 not  far  andno  matter  what  arithmetic  youtry,  the
 sheer  momentum  ofa  vent  and  the  sheercom-
 pilation  of  misdeeds  will  compel  the  logic  of  the
 situation  towards  seeking  a  mandate  atresh
 tromthat  House  whose  confidence  eventually
 rengs  all  ofus  here.

 Why  do  |  support  the  substance  of  the
 Motion,  Sir?  My  reasons  are,  that  as  ०
 Government  and  as  the  Council  of  Ministers,
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 this  Council  has  failed  in  its  primary  responsi-
 bility ०  safeguard  the  security  of  the  nation  and
 the  security  this  Government  and  this  Council
 of  Ministers  has  failed  internally  inthe  manage-
 ment  of  polity,  it  has  failed  internationally  in
 safeguarding the  interests  of  the  country and  it
 has  failed  singularly  in  displaying  and  demon-
 strating  the  required  depth  and  required  com-
 mitment  to  morality  in  the  discharge  of  its
 responsibility.

 |  supportthe  substance  of  the  motion  and
 |  oppose  wholly  the  continuance  of  this  Council
 of  Ministers  because  even  now,  two  years  after
 thecomingintobeing  of  this  Government,  there
 inneitheracomplete  nor  acohesive  Council  of
 Ministers.  Vacancies  are  aboundin  the  Council.
 Either  there  is  nobody  that  can  fillthose  vacan-
 cies  orthereis.  क  your  Treasury  Benches.  no
 ability  to  fill  vital  posts  of  national  importance
 like  Defence,  Commerce,  Industry  and,  Sir,  |
 would  not  comment  on  the  plight  that  the  Minis-
 try  of  External  Affairs  has  been  put  into.

 Sir,  |support  the  substance  of  this  motion
 because  we  have  a  Counci!  protection  of  na-
 tional  security  andthe  security  of  the  citizen,  till
 today  ithe  month  of July,  when  July  is  drawing
 toaclose,  remainedunanswered-  unanswered
 to  this  House  and  to  the  people  of  tndia-then
 certainly  this  Council  of  Ministers  is  to  be
 chargedby  notjust  negligence,  butcallousness
 andthe  filure  to  preserve  national  interests.

 Whatis  happeningnow?  Where  does  the
 enquiry  stand?  Whataction  have  youtaken  to
 extradite,  to  arrest,  to  obtain  the  wanted  crimi-
 nals-  whether  they  be  in  UAE  or  क  Pakistan  or
 anywhere  else  in  the  world?

 Imust,  with  ०  sense  of  great  shame,  point
 outtothe  pathetic  sight  of  this  Govermmentand
 this  Council  Of  Ministers  in  their  response  to
 this  slap  on  the  face  of  India  which  12thof  March
 blast  in  Bomaby  was.  The  response  of  this
 Governmentwas to  try  for  aninterventionby  the
 Government  of  USA  -  ०  response  that  is  so
 humiliating inits  implications.  Itis  not  the  United
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 States  of  America  that  have  suffered  by  Indian
 people.  by  the  Indian  nation  and  this  Govern-
 menthadnotsufficient  sense  to  understandthe
 implications  of  asking  the  Government  ०  USA
 that  if  Pakistan  is  declared  a  terrorist  State.
 somehow  ananswer  would  be  foundtothe  insult
 tolndia.  tothe  slap  that  hadbeen  inflictedon  the
 honour  of  India.

 Amore  humiliating  and  a  more  pusillani-
 mous  demonstration.  itis  difficult  to  findincident
 history  of  the  country.  ।  islike.  we,  havingbeen
 ‘yured,  goto  athird  party  to  say  that  for  the

 redress  of  my  injuries.  you  own  please  declare
 Pakistan.  a  terrorist  State.  That  is  such  an
 unforgivable  dereliction  of  the  prmay  responsi-
 bility  of  this  Government  and  this  Council  of
 Minister.  That  one  single  action  by  itself  is
 sufficient  to  warrant  the  Motion  on  No-Confi-
 dence.

 Thereafter.  example  for  amoment  and
 spendamomenton  examining  the  horrifying
 ramification  andthe  disturbing  extent  to  which
 this  wrath  0  total  absence  of  governance  has
 spreadto  ourcountry.  |  wouldlike  to  know  from
 the  Government  that  instead  of  engineering
 selective  Press  releases  about  which  point.  |
 willcome  in  amoment-about  the  capture  of  RDX
 on  Jamnagar  Coast.  what  exactly  is  the  infor-
 mation  that  you  have  about  the  smuggling  of
 explosives  inthe  country.  whether  itis  through
 Rajasthan,  Kutch.  Jumnagar  Coast,  the  south-
 ormcoastalline  of  the  country  orthe  North  East
 oranywhere?  Whatis  the  extentofthe wrath  that
 you  and  yournon-govemance  have  inflicted  on
 the  country?  We  have arightto  know;  and  we
 have  aright  to  knowit  simply  because  you  have
 to  answer  a  charge  of  a  total  inability  and
 incapacity  to  govern  this  country.  We  have
 aright  to  know  because  whiat  is  involved  15
 simply  the  primary  responsibility  of  this  Gov-
 ernment  which  ७  what!  have  startedby  assert-

 ८9  the  security  of  the  nation  and  the  security  of
 e-citizen,

 With  great  sense.  the  o:herday-togivea
 specific  example-  the  newspapers  were  selec-

 B58

 tively  givena  leak  that  five  terrorists  linked  with
 Dawood  have  been  arrested.  |  charge  this
 Government  of  acollusive  arrest.  Those  five
 that  were  arrested  in  Delhi  had  been  livingin
 Delhi  for  the  past  one  month.  The  factor  of
 efficiency  in  investigation  certainly  does  not
 transform  itself  that  five  of  the  most  wanted  ofthe
 Dawood  accomplices  are  suddenly  foundina
 colony  of  Delhi  in  an  imported  car  on  a  road
 which  15  cul-de  -sac.  in  a  most  convenient
 fashion,  with  afew  shots  firedin  the  air,  they  are
 caught.  This  collusive  kind  of  dishonesty  in
 whatis  the  single  mostimportant  evenconcem-
 ing  mustanswer.  Evensuch  a  national  humili-
 ation  and  despite  having  done  what  they  did  by
 appealingtothe  United  States  of  Amenica.....
 and  |  will  dwelijust  alittle  longer.  Afterall.  the
 visiting  official  from  the  United  States  of  America
 was  no  more  than  perhaps-|  might be  mistaken.
 we  have  tosee  the  details  of  it-  aJoint  Secretary
 levelfunctionary:  andto  brief  that  Joint  Secre-
 tary  level  functionary.  five  of  the  senior  most
 Secretaries  of  the  Government  of  India  are
 assigned  specially  to  hold  Press  Conferences:
 and  the  visiting  Joint  Secretary  or  lower  ranking
 official  of  the  United  States  of  Amencais  treated
 aifheis  a  special  emissary  of  the  President  of
 the  United  States  of  Amenca.  Forhowlongare
 you  going  to  inflict  such  humiiiations  upon  the
 nation?  Evenafter  committing  one  humiliation
 after  anotheron  the  nation.  this  Governmentand
 this  poiitical  party  educe  its  entire  concern  to
 scoring  small  debating  points  against  each
 other  within  itself  in  a  carnivorous  fashion,
 whether  it  is  the  aspect  of  entrusting  entire
 enquiry  tothe  Central  Bureau  ol  Investigation  or
 any  other  aspect.  their  primary  and  first  preoc-
 cupation  is  to  see  how  score  a  debating  point

 How  to  score  a  crippling  blow  againsta
 potential  ora  real  political  rival  within  the  party?
 ।  ७5  unforgivable  how  this  Government  has
 conducted  itself  andisconductingitself.  Even

 now,  there  ७  newfangled and  newly-announced
 committee  for  establishing  anexus  between
 underworld  and  the  politician.  Daily  we  get
 press  announcements  that  this  committee  will
 give  its  report  within  three  months.  Why do  you
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 needacommittee to  establish  a  nexus  between
 the  politician  andthe  underworld?  You  simply
 have  to  look  at  yourself.  If  you  were  to  look  at
 yourself.  you  would  not  be  क  acommittee.

 |  cannot  dweilthrough  long  onthis.  [must
 go  to  the  second  example  of  a  gross  and  ०
 criminal  national  failure.  Thatis  the  manner  in
 which  affairs  are  continued  or  permitted  to  drift
 inthe  State  of  Jammuand  Kashmir.  As  partof
 the  overall  mismanagement  of  the  polity,  |

 charge  this  Government  that  what  you  have
 done  in  the  State  of  Jammu  and  Kashmir,  isa
 signal  failure  anda  great  national  disservice.
 Everyone-every  visiting  journalist,  official  or
 whosoever-from  the  UK  or  the  USA  has  the
 temerity  to  all  India  what  to  do  in  Jammu  and
 Kashmir.  But  our  government,  this  Council  of
 Ministers,  our  honourable  Prime  Minister
 neither  have  the  time  nor  the  confidenc-to  tell
 these  House  what  this  Governmentis  doing  in
 the  State  of  Jammu  and  Kashmir.  Has  this
 Government,  this  Council  of  Ministers-|  do  not
 know  what  the  experience  of  my  other  col-

 leagues  in  the  opposition is-cn  as  vitalanissue
 of  nationalimportance  ०  the  continuing  क
 the  State  of  Jammu  and  Kashmir,  officially  and
 formally  consulted  anyone  form  the  Opposi-
 tion?  Not  once  has  it  taken  the  leader  of  the
 opposition  into  confidence.  Not  once  has  the
 Prime  Minister  had  the  courtesy to  spend  time
 with  the  leader ofthe  opposition  and  say:  thisis
 what  the  state is  injammu  and  Kashmir and  this
 is  what  we  intend  doing.

 ।.  therefore,  want  anddemand  of  this  Gov-
 emmentto  explain  to  this  House:  what  is  your
 present  policy  in  the  State of  JammuandKash-
 mir?  Where  are  we  heading?  What  is  the
 actuality  of  the  new  initiative  that  you  are  an-
 Nouncing  म  such  garbled  and  confused  terms?
 Witness  formomentthe  assent  and  dissent  in
 here  anarchy  that  we  are  witnessing  in  notjust
 the  Valley  of  Srinagar but  now  in  Doda  district.
 ॥  ७s  now  public  knowledge  that  the  surplus
 wCapons  and,  notjustthe  weapons,  the  surplus
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 terrorists  from  Paskistan-who  have  been  ren-
 dered  surplus  because  of  what  has  happenedin
 Afghanistan,  be  they  Sudanese,  Lybians,  Ar-
 abs,  Afghans  or  Pakistanis-are  with  impunity
 now  camping  above  Dakshun  and  क  the  hills
 above  Dakshun  and  क  Doda  district.

 lamamazedatthe  sheerimmobility  of  this
 Governmentinto  this  invasion  that  has  taken

 placeinthe  country.  Inthe  face  ०  this  invasion,
 notaword.  notnow  official  statement  has  come
 from  the  Government  to  say,  yes,  there  are
 these  foreign  nationals:  there  are  these  terror-
 ists  that  have  come:  they  have  come  form
 Pakistan;  this  is  ourassessment:  this  ७  whatis
 happening;  thisis  where  they  are  lodged  ०  this
 is  what  we  are  doing  and  what  we  intend  doing.

 |  had  the  privilege  and  the  honour  and
 distinction  of  gaving  wom  uniform.

 15.00hrs.

 So,  |was  humiliated  beyond  belief  to  come
 across  the  photograph  of  one  of  the  soldiers  of
 the  Border  Secunty  Force  in  manacles  being
 displayed  on  the  hills  of  Doda  and  the  photo-
 graph  thatis  distributed  to  the  Indian  Press  and
 the  photograph  that  ७  published  shows  not
 Pakistanis  but  Afghans  standing  there  but  nota
 chirp  has  come  fromthe  Government.  (/nter-
 ruptions)  This  humiliation  that  you  are  inflicting
 on  the  armed  forces  of  this  country  15  the
 humiliation  that  will  not  be  easily  torgotten  either
 by  this  generation  or  by  the  coming  generation.
 Howlongam|tospeakon the  plight  ofthe  nation
 and  the  plight  of  the  State  of  Jammu  and
 Kashmirwhenweconfrontthis  confused  Coun-
 cilof  Ministers,  ०  listless  leader  ०  totally  splin-
 tered  Home  Ministry  working  at  cross  purposes
 with  itself  without  any  sense  of  direction  and
 shoveling  the  youth  of  our  armed  forces  ona

 daily  basis.

 15.02  hrs.

 (SHRI  NITISH  KUMAR in  the  Chair)

 Whether  this  No-Confidence  Motion  has
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 Come  ornotcome,  not  matter  what  happens to
 this  portion  of  No-Confidence,  |  condemn  this
 Government for  what  it  has  done  in  the  State of
 dammu  and  Kashmir  and  for  what  it  is  doing.  |

 charge  this  Government  for  the  greatest  na-

 tional  disservice for  what  itis  doing  in  the  State

 of Jammu  and  Kashmir.  |  charge  this  Govern-
 mentforscarifying  priceless  youth  of  ourcoun-

 ‘tryon  he  mostimpossible  of  tasks  in  the  face  of
 ourneartotal  lack of  policy  and  dircetion.  Just

 this  single  charge  is  enough  to  merit the  imme-
 diate  removal  of  this  Government.  Instead  of
 this,  wiiat do  we  see  andwitness?  We  witness

 atotal  perversion  ०  allnorms.  Govemors  are

 transfered  from  one  State  to  another,  from  one
 position to  another as  if  they  are  patwaris.  |am

 sure  that  you  are  aware  that  patwanis,  tehisildars
 andthunders are  normally  transferred  from  one
 mconvenient  place  to  another  when  some
 etected  legislator so  persuades  the  Govern-
 mentthatso and  so  is  not  really  amenable  and
 not  suitable  official  to  function  in  his  constitu-
 ency.  We  have  now  come  to  a  situation  that
 Govemors  are  being  transferred  because  they
 are  nolonger  conventto  the  ruling  party  in  one
 fashion  or  another.  They  aretransferredfrom
 one  State  to  another as  if  they  are  lowly  officials
 and  as  if  they  are  merely  an  extension  of  the
 political  interest  of  ruling  party.  |am  appalled  at
 the  manner  in  which  Raj  Bhawans  have  been

 converted  into  Congress
 Bhawans.(/nterruptions)  Itis  a  matter  of  some
 mirth  tome  tocaution  my friends  on  the  treasury
 benches  that  itis  their  burning  desire  to  climb
 back  into  office  क  there  States  thatthey  wrongly
 placed  under  President's  rule  and  their  appre-
 hension  of  face  the  electorate  there  and  their
 unquenchabie thirst  forthe  chairandthebenefits
 of  that  chair  is  now  persuading  them,  in  the
 absence  of  a  political  thought  or  aleaderora
 party  to  attempt  to  climb  back  into  that  office
 through  the  organs  of  the  State  through  the
 bureaucracy.  Dotrythat  experimentbecause  it

 was  tee  न  1977  and  you  know  what  happened
 in  1977  when  the  State  attempted  towin  elec-
 tions  through  civil  servants.  |  would  urge  my
 friends onthe  treasury  benches  tocontinue  todo

 this,  tocontinue to  change  Govemor,  tocontinue

 tohave  whole-scale  mass  transfers  of  officials
 inallthe  States  that  were  in  our  care  andall  the
 States  which  you  wrongly,  wholly  and  unjusti-
 fiably  placed  under  President's  rule.

 Internationally  Sir,  this  Government  and
 the  Council  of  Ministers  have  failed  totally  to
 safequard  our  vitai  national  interests.  |  justadd
 Sir,  thatthe  Governmenthas  failed  to  safeguard
 the  nation’s  prestige  andthe  nation's  goodname.
 Under  the  guise  of  the  socalled  pragmatism,
 you  have  pursued  and  demonstrated
 unforgivable  pusillanimity  in  the  conduct  of  the
 foreign  policy  of  the  country.  Witness  for  a
 moment.  the  reaction  that  this  Government  has
 -leave  alone  voice-even  demonstrated  or  Sug-
 gested  पं  6.0  face  of  the  US  action  क  Somalia,
 inthe  face  of  bombing,  repeated  bombings  of
 Baghadin  the  face  of  the  kind  of  statements  that
 President  Clifton  made  when  visiting  South
 Korea  andinthe  contact  of  NPT  in  North  Korea;
 witness  Sir,  fora  moment.  the  mannerin  which
 this  Government  has  handled  an  issue  of  great
 scientific  and  nationalimportance,  preserving
 anagreementarivedatwith the  federation  ofthe
 Republics  of  Russia  onthe  matter  of  obtaining
 cryogenic  engines  from  Russia.  It  is  not  ०
 debaie  only  on  the  aspect  of  the  cryogenic
 engines.  it  would  be  very  easy  for  me  to
 elaborate  at  length  the  list  of  failures  of  this
 Govemmentandthe manner  inwhichthey  have
 mishandled the  cryogenic  engine  arrangement.

 Butlet  me  jeave  ०  word  of  caution  with  the
 Government.  We  haddoneiteariier.  And!  wish
 to  point  out  that  should  you  be  pressurised  and
 should  yoube  misied  intosending  a  contingent
 of  the  Indian  Army  to  Somalia,  you  will  be
 committing  a  grave  national  wrong.  Wehad.  as
 BJP,  cautioned  you  three  months  back  against
 taking  such  a  step.  Despite  that.  to  test  the
 waters  of  Indian  public  opinion,  you  letthe  news
 be  selectively  released  thatthe  Government
 against  taking  this  step.  Committal  of  Indian
 troops  क  Somalia  is  committal  of  Indian  troops
 of  foreign  soil  not  forpeace-keeping  but  peace-
 enforcing,  avery  different  concept!  ।  willbea
 committal  of  Indian  troops  क  Somalia  not  for
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 subserving  Indian  self-interest  or  the  interests
 of  the  United  Nations;  it  will  simply  be  for
 subserving  the  national  interest  of  the  United
 States  of  America.  Andsuchastep  taken  by
 India,  will  be  a  great  disservice  to  the  Indian
 Armed  Force.

 famstillawaiting  fromthe  Governmentits
 reaction  to  the  cancellation  of  the  cryogenic
 deal.  The  Government  when  we  asked  them
 Dnivately.  “whatis  yourresporse?  Whatare  you
 going to  do  now?  “  Does  not  yet..  somany  days
 afterwards,  come  forward  and  say,  “This is  what

 has  happened:  this  is  what  we  are  going  todo.
 when  it  comes  to  our  relations  with  Russia.”
 Atter  all.  Russia  has  gone  back  on  a  formal
 agreement  and  if  Russia  has  gone  back  ona
 tormalagreement.  need  |  remind  the  Govern-
 ment  that  when  this  agreement.  at  least.
 announcedly  made,  about  the  procurement  of
 certain  vitally  needed  spares  andother  military
 hardware  forthe  Indian  Armed  Forces?  There
 was  also  an  agreement  singed  with  Russia

 about  the  rupee-double  exchange  rate.  ।  Rus-
 sia,  under  US's  pressure  or  outside  of  US’s
 pressure  can  renege  ona  formalagreementlike
 this,  |  would  like  this  Government  to  formally
 inform  this  House  what  its  reaction  is.  notjust
 about  the  cryogenic  engines,  but  about  other
 agreements  also  and  particularly  about  the
 rupee-double  agreement.  ॥  Russiarenege,  |
 see  no  reason  why  this  Government  should
 inflict  ०  19.0  crore  liability  on  India,  simply
 underthe guise  of  a  rupee-double  agreement,  ०

 disadvantageous  agreement:  Inexplainingwhich
 the  Governmentthen  said,  “Weare  signing  this
 because  as  ०  price  for  this  cryogenic  engine
 military  hardware  is  coming”.  Uniess the  totally
 of  the  package  of  these  agreementis  satisfac-
 torily  explainedby  this  Government,  |  am  afraid
 |  cannot  but  charge  this  Government  with
 betraying  national  interest.  |can  elaborate  at
 very  length  on  this  aspect  of  the  failure  to
 safeguard  India’s  national  interest.  Letussuf-
 fice.  Sir,  tosay  that  when  itcornes to  the  conduct
 of  international  affairs  what  characterises this
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 Govemmentis above  all  salinity  an  timidity;  ०
 timid  council of  Ministers  timidly  going  around

 selling  the  goodname and  honour  of  India.  leave
 alone  tomorrow,  Sir,  even  today  is  not  safe  in
 theirhands.

 Ihave  said  that  there  are  three  aspects  why
 ।  support  the  substance ofthe  motion  movedby
 my  honourable  colleague.  क०  third  aspectis
 the  moral  aspect.  |  have  not  ever  known  a
 Governmentso  totally  lacking  in  moral  author-
 ity.  The  erosion  of  the  morai  authority  of  this
 Governmentis  complete:  itis  irreversible  an
 non-terminus.  The  absence  of  orally  is  there
 both  in  political  and  economic  fields.  Very
 briefly!  have  covered  the  political  aspect.  When
 it  comes  to  cataloguing  the  totality  of  the  ab-
 sence  of  political  morality,  need  |  remind  you.
 Sir,  orneed!  remindthe  Treasury  Beneches  or
 indeed this  House  the  great  commitmentthat the
 ruling  party  or  the  Treasury  Benches  or  the
 Council  of  Ministers  showed  to  morality  or
 integnty  or  accountability  in  public  life  than  what
 itdid  inthe  matter  of  removal  of  a  sitting  justice
 ofthe  Supreme  Court.  Wewerethentoldthatthe
 arrangements  that  the  ruling  party  has  found
 with  this  Justice  of  the  Supreme  Courtis  that
 once  this  motion  is  not  carned  inthis  House.  he
 willleave  the  Bench.  Youcommitted  a  grave
 wrong  to  the  nation.  You  committed  a  grave
 wrongtothe  Parliament.  You  inflicted  ahumili-
 ationuponus.  Youarrvedatadealandthat  deal
 is  unfulfilled  andthe  Justice  continues  to  be  the
 Justice  of  the  Supreme  Court.

 What  do  you  have  to  say  about  the  eco-
 nomic  morality?  Letis  look  at  the  third  aspect.
 Here  |  am  somewhat  constrained.  inhibited
 beingaMember  of  the  Committee  appointed  by
 this  House  to  inquire  specifically  into  one  of
 those  aspects.  We  had  even  then  pointed  out.
 firmly  pointed  out.  that  the  sale  of  shares  of
 public  sector  companies  ought  not  tobe  taken
 recourse to  meet  budgetary  deficits  because  it
 is  like  selling  family  gold  because  you  cannot
 meet  your  day-to  day  expenses.  Secondly,  ॥
 you  must  go  through  the  sales  of  public  sector

 shares  them  you  must  go  throughit  properly  and
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 you  must  not  as  Government  undertake  this
 task  and  you  mustentrustittoa  Disinvestment
 Commission.  There  must  be  a  very  proper
 selection  made  of  how,  which  shares  are  sold
 and  when.  None  of  this  was  done.

 The  dis-investment  of  PSU  shares  was
 undertaken  only  meet  the  budgetary  deficits.
 The  rough  calculations  were  done.  Rough
 calculations  at  the  share  price  prevailing on  the
 tirstsale that  took  place  pointed out  thatthe  loss
 tothe  Indian  exchequer andto  the  Indian  citizens
 was  in  excess  of  Rs.  8,000  crore.  At  today's
 level ०  the  Stock  Exchange andat  today's  level

 ofthe  prices  of  shares  prevailing,  the  Comptrol-
 le  aa  Auditor  General  has  been  constrained to
 point  out  that  even  at  today's  rate,  itis  Rs.3800
 crore.  Sir,  this  is  not  a  small  thing  that  the
 Governmenthas  done.  The  Government  has
 got  rid  of  public  assists  for  which  they  are  the
 trustees  of  andin  the  process  of  getting  rid  of
 pubhic  assets,  |  have  no  doubt  क  mind,  thatsome
 have  been the  illegal  beneficianes of  thatiflegal
 and  wholly  unwarranted  sale.

 Sir,  without  referring  for  amomentto  the
 deliberations  of  the  Joint  Parliamentary  Com-
 mittee  which  is  going  into  the  Banking  and
 Securities  Transactions  Irregularities,  itis  my
 duty.  Sir.  to  point  out  that  above  all,  what  this
 Committee  is  engaged  with;  this  Committee is
 seized  of  is  not  simply,  irregularities  क  banking

 “orin  Securities  transactions  but  thts  Committee
 is  seized  ०  the  total  rot  that  has  spread  through
 the  entire  apparatus of  govemance.

 Do  you  know,  Sir,  that  there  are  as  many
 as  seven  Ministers,  directly  found  as  having
 been  in  default,  including the  Prime  Minister's
 owncharge?  Ifseven  Ministries  are  foundin
 default,  which  Government  any  where  in  the
 wortd  will  continue  to  remain  if  Office  even  for
 ०  single  day?  Japan  pays  the  price  for  it.  In
 United  Kingdom  ,  Sir,  a  Minister  resigned  his

 Office  because  he  persuaded  ० -
 through  his  consultancy firm,  to  give  ataxito the
 former  wife  of  his  forseven days.  So,  hehadto
 leave the  Ministry.  These are  facts.,  |  donot

 want  toname  that  Minister.  What  do  we  have?
 We  have  here  a  Government,  in  which,  apart
 form  Prime  Minister  andseven  Ministers,  seven
 Ministries  viz.  the  Finance  Ministry,  the  agri-
 culture  Ministry,  the  Railways  Ministry,  the
 Power  Ministry.  the  Civil  Aviation  Ministry  and

 others  were  involved.  Wheredo  youwanttostart
 now?  Do  you  want  me  to  give  the  list?

 SHRI  BH.  VIJAYKUMAR  RAJU
 (Narsapur)  :  This  is  goingon  since  1986.  Allthe
 PSUs  were  doing  it.  The  then  Governments

 _were  also  involved  in  this.  Why  don’t  you
 mention  all  those  things?

 SHRIJASWANT  SINGH :  Sir,  itis  apoint
 ofelaboration.  |  am  very  glad  that  my  esteemed
 frend  has  pointed  out  that  it  has  been  going  on
 since  1986.  Indeed,  not  1986.  |  charge  this
 Govememnt  of  perpetrating  this  wrong  inthe
 entire  profligate  decade  of  the  80s.  Itis  notjust
 1986,  it begun  in  the  year  1980.  since  1980.  this
 Congress  Party  has  been  iooting  this  country.

 SHRI  BH.  VIJAYAKUMAR  RAJU:  What-
 ever  |  amtelling  are  on  record.  (/nterruptions)

 SHRI  JASWANT  SINGH  ;  Youknow,  Sir,
 thatlamunderan  obligation  notto  gointo  details.
 But,  let  me  point  out  that  what  interruption  exem-
 plifies  and  indeed  illustrates  is  what  we  are
 seized  of  even  inthe  Banking  and  Securities
 Transactions  Irregularities.  itis  ०  total  lack  of
 accountability  any  where  in  the  world.  Evenin

 thatcountry  which  has  sofarbeenthe  exemplifier
 of  public  wrong,  that  country  is  called  Italy.  ।
 (8४,  they  are  arresting  people.  in  Italy,  people
 havebecome  unaccountable.  Evenin  italy,  the
 Ministers  are  being  put  behind  the  bars.  Even
 in  Italy,  the  Governments  are  falling  Evenin
 Italy,  they  come  to  realise  how  serious  the
 matter  of  corruption  in  public  life  is.  Even
 Italians  have  now  recongined  that  they  have  to
 establish  accountability.

 [Translation]

 MR.  CHAIRMAN  :  Mr.  JaswantSingh, why
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 ouare  comparingwith  Italy.

 SHRI  JASWANT  SING:  My  friend  hon.
 Mr.  George  and  Nirmajji  have  saidit,.  |havenot
 Saidit.

 [English]

 Italians  pay  the  price  only  inltaly.  Idid  not
 say  so.  Theysaidit.  What!  amsayingis  even
 Italy  has  woken  up.  We  herehoweverbackward
 will  not  pay  the  price;  we  wil:  not  be  accountable
 no  matter  what  happens,  no  matter  what  this
 Goverment  does,  no  matter  which  Ministers

 does  what;  no  one,  not-neperson  inthe  Council
 of  Ministers  in  accountable  for  arything  ever.

 Whatis  most  distressing  ‘s  the  total  loss
 of  fibre  inthe  country,  this  totalloss  of  standing
 up  aandaccepting  responsibility  fora  wrongthat
 has  been  perpetuated.  i  must  admitto  you  that
 as  an  Indian!  am  humiliated  to  share  with  you
 anexperience;  and  this  experience  is  not  par  of

 any  ofthe  confidentialities  of  the  Committee:  not
 onewitness  in  the  Committee  ever  accepted the
 responsibility;  everyone  transferred  downwardਂ
 everyone  said,  |  amnot  responsible;  heis.  This

 what  exemplifiesboth  the  political  culture  of  this

 party  and  the  moral  fibre  of  the  Council  of
 Ministers  andthis  Government.  Thatis  why  |!

 support  the  substance  of  this  Motion.

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  STEEL  (SHR!  SONTOSH
 MOHAN  DEV  ):Whatisthis  substance?  Where
 has  gone  this  substance?  Two  Ministers  have
 resigned.  Oneis  Shri  P.  Chidambaram.  The
 second  is  Shri  Madhavrao  Scindia.  |  am  very
 glad.  (/nterruptions)

 SHRI  SONTOSH  MOHAN  DEV:  ।  the
 case  of  Mr.  Solanki,  when  it  was  raised  in  the
 House  ,  the  Prime  Minister  reacted  to  it.  Donot

 goon  saying  one-way.

 SHRI  JASWANT  SINGH:  The  hon.  Min-

 ister  is  very  dear  and  apersonal  friend  ०  mine.
 lowe  him  but  the  was  a  gratitude.  One he  gave
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 mea  very  fine  box  of  Burma  Churat.  Butlam
 very  grateful  to  him  for  the  intervention  thathe
 hasjustnowmade.  He illustrated a  great  quality
 of  his  colleagues  in  the  Council  of  Ministess by
 givingthree  examples.  he  cited  the  example of
 my  goodfriend.  Shri  P.  Chidambram,  whois,
 unfortunately,  nothere.  Mr.  P.  Chidambaramis
 guilty.  Do  you  want  me  to  voice  who  is  a
 guilty.  Mr.  P  Chidambaram  is  guilty  and  is
 asacrifical  goat  of  the  Council  of  Ministers;  and
 they  have  got  rid  of  his  foran  offence  which|  bad
 stood  up  here  and  Said  is  not  an  offense.  He
 investedinshaes.  People  can  have  differences
 of  opinion  with  me.  He  made  in  investment

 openly  through  acheque  in  acompanywhich not
 to  have  invested  in  a  promoters’  quota  of  a

 dubious  company.  Thatwasamisjudgment.  He
 resigned.  Mr.  Madharao  Scindiadidnotresign
 because  of  this  he  resigned  because of  ०  place
 crashconveniently.

 Itis  amatter  of  some  interest  tome.

 [Translation]

 SHR!  MADAN  LAL  KHURANA  (South
 Delhi):  Hehas  raised this  question  deliberately.

 [English]

 SHRISONTOSH  MOHAN  DEV:  Hesaid,
 he  is  ०  good  friend  of  mine.  Heis  sayingabout
 our  morality.  |  would  like  to  yields when  one  of
 his.

 [Translation]

 SHRIMADAN  LAL  KHURANA:  Youhawe:
 raised  this  question  to  put  your  collegues  inthe.
 Cabinet  in  an  awkward  position.  Asamorality
 sake  youshouldhave  resigned,  which  youhawe
 not.

 [English]

 SHRI  SONTOSH  MOHAN  DEV:  If  thea
 Governemnt  had  resigned,  they  wouldhave
 changed their  attitude.  Now  they  wilichangead.
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 their  attitude.  When  the  Mosque  was  destroyed
 your  leaders  were  there.  Why  have  you  not

 resigned?  Thatis  one  of  the  substances.  |am
 talking  of  the  substance  of  the  Motion.

 SHRIJASWANT  SINGH  :  |  think,  myhon
 friendis  actually  quite  right.  This  whole  debate
 is  about  resignation.  ”  1ं  well  known  that
 Governments  either  resign  before  they  are  hu-
 miliatingly  thrown  out  orthey  are  actually  thrown
 out.  My  suggestion  to  my  good  friendis  that  they
 should  learn  thatthe  time  has  been  andbetore
 they  are  humiliatingly  thrown  out  they  ought
 really  toresign  on  their  won.

 SHRI  SONTOSH  MOHAN  DEV:  Youwill
 get  the  answer  day  after.

 SHRIJASWANT  SINGH  :  |  would  request
 tor  yourconsideration.  Sir.

 {must  reterand|referredinsome  sadness
 tothis  continuing  saga  of  Bofors.  This  ghost  of
 ‘Bofors  willnot  rest  until  guilty  are  actually  pun-
 ished.  |  recollect  very  wellbecause  it  has  been
 my  goodfortune  tohave  carried  these  twoletters
 as  suffixedto  my  name  Mand  ।  forsome  time
 now.  |was  aMemberofparlianentwe  when  the
 scandal  first  became  public  knowledge  through
 abroadcast  of  the  Swidish  Radio.  |  donot  want
 to  go  into  the  totality  of  this.  itis  a  matter  of  our
 expenence,  it  is  a  matter  of  current  Indian
 history.  Itts  also a  matter of  ourevolutionasan
 accountable  functioning  democracy.

 When  Bofors  was  first  revealed,  these

 very  treasury  benches,  some  of  my  good  friends
 wereeventhen  Members of  parliament,  charged
 us  with  destabilising.  We  were  charged  with
 acting  as  tools  of  foreign  agents.  None  of,  what
 we  Said.  was  believed.  Whatis  most  distress-
 ingto  me  as  an  Indian  the  humiliating aspect  ०
 the  judgment  of  the  Federal  Court  of  Switzerland
 isthatinthe  purchase  ०  155mm.  Howitzer  Gun
 from  Bofors,  it  has  to  be  a  foreign  court  to
 establish  that  the  purchase  was  accompanied
 by  fraud,  by  corruption  and  by  bribery.  itis  one
 of  the  most  shaming  indictment  for  me  as  an

 individual  that  a  foreign  court  foundcorruption  in
 atransition  entered  into  by  one  of  my  Govern-
 ment.

 On  the  21st  of  July  the  Federal  Court  of
 Switzerland  gave  its  pronouncement from  the
 Bench.  Today  is  the  26th  of July.

 Fivedaysafici.  |  --ranouncementweare
 yet  to  have  an  autl.  cd  reaction  form  the
 Govemment  of  India  as to  what  they  hadtosay
 about  whatthe  highest  Courtin  Switzerandhas

 tuled  aboutthe  transaction  entered  into by  Indian
 seized  of  the  matter of  corruption.  This  judge-
 ment  of  the  Federal  court  of  Switzerlandis  not
 only  a  shaming  judgement  upon  su~cessive
 Governments  of  the  Congress  hue.  it  15  an
 omdictment  of  successive  Congress  Prime
 Ministers  of  success've  Defence  Ministers  of
 ths  Congress  Party  and  of  successive  such
 other  Ministers  as  had  then  stood  up  and  delib-
 erately  and  knowinqly  misled  both  House  of

 parliament  andthe  totality  ०  the  people  of  India.
 You  didit  for  years,  continuously.  form  1986
 onwards.  time  अटा  time  whenever we  raised
 this  discussion  here:  whenever  we  mentioned

 this  fact  outside.

 SHRI  MANORANJAN  BHAKTA
 (Andaman  8  Nicobar  Islands):  Does  ttinclude
 V.P.  Singh  also?

 SHRI  JASWANT  SINGH  :  ।  does  not
 include.  ।  ।  satisfies  you  to  say  itsom  say  itlike
 RamNam.  Japoit.  Butit  will  notinclude..

 Ihave  many  differences  of  opinion  with  the
 former  Prime  Minster-political  and  otherwise.  |
 had  many  differences of  opinion  with  the  Janata
 Dal  as  such  but  they  are  honest  and  open
 political  differences  of  o,  .nton.  (interruptions)
 But.  most  definitely  not.

 SHRI  MANORANJAN  BHAKTA  :  They
 shouldbe  happy  now.

 SHRI  JASWANT  SINGH  .  ।  ७  not  the
 question of  happy  or  unhappy.  |am  astounded
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 that  my  good  fnend  from  Andmanis  stillable  to
 sneerat  the  totality  of  the  moral  collapse  the  the
 judgement  exemplifies.  Whatever  else  you
 may  charge  the  former  Prime  Minister,  the  hon.
 Member  from  Fatehpur,  Shri  Viskadaisical  in
 his  approach  to  investigating  the  great  scandal
 that  Boforsis.

 This  is  an  indictment  of  successive  Min-
 isters of  the  Congress  Party,ashadthenandas
 even  now  stand  up  in  support  ०  aprovencase
 ofcorruption.  The  Federal  Court of  Switzerland
 was  not  interested  in  tax  evasion.  |  recollect
 very  well.  my  friends  Shri  Chidambram-whom
 |  supported  and  praised  in  another  context.  the
 very  same  Chidambaram-had  then  stood  upin
 the  House  andlike  the  able  lawyer  that  he  is,  he
 pleaded  the  case  of  Bofors  and  he  had  engi-
 nceredaLetter  Rogatory  to  Switzerandcalling
 itnot  fraud.  or  corruption  or  bribery but  he  called
 ittax  avoidance,  deliberately.  They  all  paida
 price.  believe  me,  you  will  continue  to  pay  a
 price  unless  the  ghost  of  Boforsis  finally  set  to
 rest.  Andis  setting  to  rest  the  ghostof  Bofors,
 inadition  to,  here  is  no  action  for  five  days  after
 the  judgement.  You  know.  Sir.  whata  terribly
 shaming  thing  forme  its  that  itis  ०  foreign  court
 that  has  found  it  about  us  and  ail  that  theycando
 1510  still  continue  to  blindly.  insensitively  sneer
 atit.  The  foreign court  has  not  foundtax  evasion.
 The  Federal  Court  of  Switzerland  will  not  be
 bothered  about  tax  evasion  or  tax  avoidance.
 They  had  established  corruption:  they  had  es-
 tablished  fraud  and  they  had  established  brib-
 ery.  otherwise  they  would  not  have  ruledas  they
 have  that  the  document  be  sentto  India.

 Imake  ademand  thatthe  Governmentis
 obliged  nor.  in  addition  to  sharing  full  informa-

 tion  in  this  regard  with  us,  and  |  present  what  my
 senior  colleague Shri  Atal  Bihari  Vajpayee  had
 done  the  other  day  ithe  press  conference,  ०
 nine-point charter  for  Government.

 Firstly  the Government must  formally  re-
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 tion,  instead  of  press  ellipses  to  say  that  they
 have  asked  the  Federal  Coun  of  Switzerlandto
 not  prematurely  release  this  information  to  the
 press-why  does  the  Central  Bureau  ०  Investi-
 gation  selectively  and  prematurely  release  in-
 formation  to  the  press-!  do  nat  want  to  ask  this
 question  of  the  Minister  responsible,  why  does
 itdowhen  itis  convenientto  the  Central  Bureau
 ०  investigation  to  dosoand  why  does  itsuggest
 inthe  case  of  Bofors  to  the  Federal  Court-  ‘donot
 nowdoso  the  Central  Bureau  of  Investigation
 must  formally  make  an  appeat  that  they  are  the
 investigative  agency,they  are  not  atrialcourt
 andthe  documents  must  be  made  available  to
 them.  the  documents  when  they  are  made  avail-
 able.  instead  ofgoingby  whatthe  Central  Bureau
 of  investigation  is  suggesting,  they  mystic  be
 made  public  and  there  must  notbe  selectivity  or
 tampering  with  the  documents  in  making  them
 public.  So.  the  Govemmentot  India  must  share
 what  information  it  has  with  us  about  Jubilee
 Finance—there  are  seven  defendants.  all  the
 seven  are  known.  Why  did  they  defend  the
 release  of  the  documents,  surely  they  have
 something  to  answer  and  where  they  have  to
 answer  and  to  whom  they  have  to  answer  is
 India,  who  are  these  seven-  Jubilee  Finance  ७
 one.  The  Government  of  India  must  share  what
 information  4a  aboutjubilee  finance.  Svenska
 Inc.  is  another.  Svenska  has  defended  क  tow

 capacities-as  Svenska  andas  Shn  Win  Chadha.
 ltisa  very  mysterious  defence.  Win  Chadhais
 certainly  the  recipient  of  moneys.  But  whyis  he

 havingtodefend  individually  andas  ०  comorate
 entity  of  Svenska?

 Surely,  Sir.  if  Italy  is  doing  it  and  as  my
 friends  George  Femandes  said  that  if  italians
 are  doing  it  to  Italians,  now  let  us  atleast  start
 doing it  here  also  and  |  demandof the  Govem-
 ment  of  india  to  formally  charge  a  certain
 Quattrochi.  |  do  not  know  what  he  does,  buthe
 seems tobe  winning  ail  the  lucrative  contracts
 from  you  and  if  he  continue  to  win  all  these
 lucrative  contracts  form  you  and  when  he  ७

 named  asone  of  the  defendants.  then  you  are

 also  ०  guilty  party  unless  you  charge  himand

 you  interrogate  him  and  you  ask  him  to  fully
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 revealhis  total  involvement  that  this  huge  scan-
 dalthathas  seenmanychanges  of  Govemment
 and.will  still  see  many  changes  of  government
 inthis  country.  Sir,  |demandofthisGovemment
 toimmediately  question  all  the  there  Hinduja
 brothers  andthey  mustimmediately  share  with
 us  whatis  this  account  called  Tulip,  whatis  this
 account  called  Mont  Blanc  and  what  is  this
 accountcalled  Lotus,  who  are  the  beneficiaries
 of  Lotus,  and  Tulip.

 SHRI  SONTOSH  MOHAN  DEV  :  The
 lotus  is  with  you  at  the  moment.

 SHRIJASANT  SINGH  :  |  wish  the  Lotusis
 with  us.  butthe  lotus  thatis  miredin  mudis  with
 you.  Itis  better,  Sir,  that  they do  it.  Fortheirown
 sake  |  suggest  that  they  doit.,

 |  demand  of  this  Government, Sir,  that  if
 they  can  move  so  expeditiously  and  that  this
 holistic  display  of  activity  न  extraditing  Niranjan
 Shah  was  perfectly  merited,  why  have  they
 taken  so  long  to  extradite  Win  Chadha,  the
 principal  accused  in  the  matter of  Bofors?  In-
 stead  of  extraditing  him,  on  16  contrary  they
 have  actually  withdrawn  cases  against  him.
 Unless  the  Governemnt  moves  formally  to
 extradite  Win  Chadha  and  toquestion  aboutthis,
 this  Government  too  is  responsible  for  the
 continuance  of  these  scandal,  .e.,  Bofors.  Sir,
 we  demand  ofthis  Governermntto  formally  yet
 again  move  Bofors.  to  share  whatever  addi-
 tional  details  they  have  even  now.  and  we
 demand.  Sir.  that  a  criminal  inquiry  be  formally
 institutedin  this  entire  matter of  Bofors  because
 unless  this  Bofors  matter  andthis  Bofors  ghost
 is  finally  set  at  rest,  it  will  not  simply  suffice  as
 you  have  done  in  the  matter  of  St.Kitts.  You
 know  the  St.  Kitts  matter,  Sir,  but  very  few
 people  know  thatthe  St.  Kitts  CBl  inquiry  has
 beenciosed.  |  donotwanttogointo St.  Kitts  now
 becausé  how  many  ०  these  snakes  am  Ito  pull
 out  from  the  coffins  of  this  Government?

 Iwill  conclude,  Sir,  You  have  been  most
 kind.  (interruptions).  Sir,  |willconctude  injust
 twoorthree  sentences.

 Sir,  |startedby,suggesting  that!  support the
 substance  of  this  Motion  and  |  reiterate  that
 intent.  |  support  the  substance  because  this
 thoroughly  dilapidated  council  of  Ministers has
 now  outlived  its  mandate.  |  support  the  sub-
 stance  of  this  Motion.  Sir,  because  this  Govem-
 mentwith  its  limited  vision,  the  smallness  of  the
 filed  of  its  awareness,  its  blinders  to  the  larger
 moral  and  spiritual  issues  of  the  day  is  leading
 the  country  into  a  fields  where  it  has  already
 harmedthe  security  of  the  nation  andthe  secu-
 rity  of  the  citizen.  On  this  single  charge  alone
 this  Governmentcannotcontinue  to  remainin
 office  even  fora  single  day.  Sir,  !  supportthe
 Motion.

 [Translation]

 SHRI  GEORGE  FERNANDES
 (Muzaffarpur )  :  Mr.  Chairman.  Sir.  itwouldhave
 been  better  if  this  no-confidence  motion  would
 have  been  broughtin  one  line,  without  adding
 anything.  Though  as  opposition parties  we  have
 differences  in  views,  policies  and  programmes
 andwe  do  notified  these  differences  and  thereis
 noneed  to  hidthem,  but  we  all  are  unanimous
 that  the  Congress  Government  which  is  in
 power  for  the  last  two  years  has  no  right  to
 govern  and  it  should  be  removed  from  the
 Office.  ifthe  no-confidence  motionhadbeena
 oneline  motion  then  members  from  the  treasury
 benches  would  not  have  got  an  opportunity to
 commenton  differences  in  opposition parts  and
 enough  onus.  |  would  like  to  remind  the  Mem-

 bers  ०  congress  party.  whohadlaughedenough
 inthe  moming for  we  stood  with  Bhartiya  Janata
 Party  at  the  time  when  motion  was  moved.  |
 asked  the  why  they  did  not  feel  ashamed  for
 standing  with  Bhartiya  Janata  Party  during  the
 no-confidence  motion  against  the  Vishwanath
 Pratap  Singh  Government  on  November  7,
 1990.  |  wouldlike to  point  out  that atleast such
 incidents  should  forgotten  in  politics.

 Inthe  very  frist  speech  that  the  hon.  Prime
 Minister  delivered  he  said  that  the  ruling  party
 is  inminonty  and  so  |  have  to  run  this  Govem-
 mentbyconsensus.  collective  efforts  through
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 dialogue  and  common  public  opinion.  But!

 would  like  to  complain  that  practically  ithas  not

 done  anything of  this  sort.  There  is  no  change
 inthe  working  and  attitude  of  Congress  Govem-
 ment  and  its  party  people  in  and  outside  this
 House.  Theattitude of  congress  members  inthe
 tenth  Lok  Sabha  reveal  thatit  already  knew  that
 it  will  not  remain  in  power  fora  longer  period,  so
 its  workers  and  leaders  have  utilised  their  ca-

 pacity  at  theirbestinvery sphere  toeam  money.
 Harshad  Mehta  is  the  product  of this  situation.
 Wecannotdeny that  he  has  not  emerged  out of
 the  blue  but  he  is  the  outcome  of  their  wrong
 policies.  and  impractical  solutions.  The  Con-
 gress  has  been  under  pressure  because  of
 being  inthe  minority.

 lam  sorry  that  Buta  Singhji  is  not  present
 atthe  moment.  inthe  moming  he  gave  usa  vivid
 account of  the  matters  pertaining  to  economics.
 Iknow  that  speeches  are  wmten  by  others  and
 sometimes  the  orator  does  not  know  what  do
 thesecontain  but  atleast  writercan  express  his
 views  and  he  should  not  be  exposed.  He  said

 that  the  Congress  Governmenthas  pertormed
 amagic  in  economic  sphere  and  India  occupies
 sixth  position  so  far  as  economic  prosperity  is
 concemed.  He  added that  instead  of  praisingit,
 the  opposition  ts  trying  to  topple  the  Govern-
 ment.  He  is  not  bothered  about  the  impact  of
 such  Govemmenton  the  economy.

 Iknowthe power  of  IMF  andthe  seven  big
 nations of  Western  Europe  and  U.S.A.  which

 yields  infiuence  on  it.  U.S.A.  imposedimpen-
 alism  in  Western  hemisphere  and  imposed
 economic  imperialism  throughout  the  World
 after  the  second  World  War.  but  it  had  not
 usurped  land  of  any  other  country.  But  big
 countries  of  Western  Europe  had  made  em-
 pires  and  colonise  by  imperialism.  So!  would
 like  to  remind  the  Finance  Minister  that  न  Ma-
 hatma  Gandhi,  Subhash  Chandra  Bose  and

 other  freedom  fighters  bad  not  struggle  forfree-
 dom  of  the  country  and  due  to  unavoidable
 circumstances  in  Europe  Britishers  had  not
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 been  through  out  of  India,  these  foreigners  would
 nothave  stopped  expioiting  India.  ४ae  Hitler not
 made  life  uncomfortable  for  Europe,  things
 would  have  been  difference  today.  |  knowthat
 Finance  Minister  will  not  reply  tomy  question
 But  everybody  knows  that  several  such  coun-
 tries  are  trying  to  exploit  India  even  today  and
 there  are  people  are  living  in  illusion  that  India
 occupies  the  sixth  position  inthe  Worldsofaras
 economic  prosperity  inconcerned.  UNDP  an
 organisation  of  United  Nations  has  made  a
 comment  onit.  on  the  22nd  May  from  its  Delhi
 office.  Itsays  that:

 [English]

 “India’s  exhilaration  last  week  that  it
 has  been  declared  the  sixth  largest
 economy  by  the  International  Mon-
 etary  Fund  will  be  dampened  this
 weekbyanother UN  Agency. the  United
 National  Development  Programme
 which  ranked  it  only  134.0  । the  list  of
 173  countries.”

 [Translation}

 India  hasbeen  ratedat  13-4thpositionin  the
 list  of  nch  countnes.  The  average  per  capita
 income  in  india  is  between  260  to  280  dollars.
 Devaluation  of  rupee  discontinuous  and  the
 value  ०  dollar  will  go  up  from  Rs.  31.80to  Rs.
 35innearfuture.  The  Governments  is  happy
 that  IMF  has  rated  usnumbersixth.  Butthe  fact
 is  that  IMF  is  playing थ  mischief.  |  would  like  to
 warn  the  Government  that  ।  will  exploit  our
 country  in  the  matters  of  interest  andloan.  He
 should  bereave  with  a  solution.  We  would
 supportsuch  ०  move.

 Inse  here  to  supportthis  no-confidence
 motion so  atthe  outset |  would  like  to  say thatthe
 Government  has  to  go.  There  are  several
 reasons  like  communal  violence.  corruption
 Bofors  andeconomic policy  ४  the  Government
 which have  ruinedthe  economy  ०  the  country.
 Had  the  V.P.  Singh  Government -०  been  in
 power  for11,  onths  youwouldhavehadtogo
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 much  earlier.  Eartier  also,  |  have  said  that  this
 Govemment  shouldnotbe  formedbutas  per  our
 political  set-up  it  was  unavoidable.  We  would

 havenever  allowedthis  Govemmenttocometo
 power  but  we  are  helpless  as  the  game  of

 number  hadits  say  inthe  House.  Itwas  obvious

 that  the  Congress  would  come  to  power  ,  being
 the  single  largest  party.  Fromthe  very  firstday
 of  formation,  this  Government  has  started  ruin-

 ingthe  economy  ofthecountry.  Ithascompro-
 mised  the  sovereignty of  the  nation.  Shri  Buta
 Singh,  has  asked  the  specific  areas  where  the
 sovereignty  has  been  compromised.  |  would

 like  to  point  out  that  just  ४5  kms  awayfrom  Dethi
 is  located  Marut  Company  in  Gusgaon.  The
 nameismisieading  as  the  company  manufac-
 ture  in  Japan for  which  India  has  topay38crore
 dollars  annually  in  for  eign  exchange.  The
 C.K.D.  isuntoadedat the  Calcuttapostandthis,
 company  merely  assembles  and  sets  it  in  the
 name  of  Maruti.  Since  establishment  of  this
 company in  1982thesecurity  wasunder  Central
 Industrial  Security  Force.  ॥15  ०  para  military
 Force  underthe  Govemment  ०  India  like  R.P.F.
 क  Raiways.  CISF  ७  safeguarding ail  the  Public
 Sector  organisations  and  is  sometimes  de-
 ployedto  Punjab  ,  Assam  and  other  parts  of  the
 country  for  restoring  peace.  This  yearon  1st
 Aprill,  CISF  has  been  removed  anda  Dutch
 multinational  Company,  Group  Four  Securite
 Ltd  has  been  deployed.  1  this  your  progress,
 that  you  cannot  deploy  Indian  people as  watch-
 man.  The  Chairman  of  Maruti,  former  IAS

 officer  R.C.  Bhargava whowas  appointed  ७  the
 Government of  India क  ०  meeting  with  joumal-
 ists,  unashamedly  said  that  CISF  wascommit-
 ting  the  fts  and  therefore  the  multinational
 company was  deployed.  CISF  isa  paramilitary
 force  andit  is  unfortunate  that  acorrupt  retwed
 \AS  officer  who  was.  appointed  by  you  levels

 charges  against  this  Force.  indian  Government
 has  50  percent  share  in  it,  anda  multinational

 company  is  deployed  for  security  of  the  pre-
 mises  of  the  company.  Whereis  Buta  Singh  ji
 now.  Let  him  justify  the  progress  made  by  the
 country in  this  context.

 Similarly,  Pepsi  Cota  was  introduced

 whichhas  30percentshare of  Pepsi30  percent
 of  Punjab  Govemmentand30percentof TATA.
 Hon.  Comangoji  had  fought  for  its  as  it  violated
 the  rules  by  selling  non-listed  goods  like  rice
 fish  etc.  ,  butall  in  vain.  laterthe  Government
 snatched  away  the  Portfolio  from  him  as  he
 stuck  to  his  stand  and  even  dragged  the  com-

 pany  tothe  Supreme Court.  Now  this  company
 has  only  8per  cent  capital  ०  Punjab  Govern-
 ment,  restis न  the  hands  of  Pepsi,  as  Tatasold
 its  share  and  so  did  Punjab  Government.  It

 reveals  that  now  Coca  Colais  once  again  being
 brought  here  onthe  basis  of  centpercentforeign
 capital.

 15.59hes.

 [SHRISHARAD  DIGHE  in  the  Chair]

 You  are  not  ashamed  of  that.  CocaCola
 company,  willuse water  and  sugar  of  our  coun-
 try.  Merecolour  मठ  Amencaandthe  compaign
 will  fetch  them  Rs.  20  billion  from  India.  This

 willdestroy
 ourindustnes.  Is  itthe  progress  that

 this  Government  claims  to  have  made.

 16.0  hrs.

 Aspercentagreement with  Pepsi 2/3  profit
 was  to  remain  in  india  but  now  itis  manipulating
 totake  the  total  profit  out  ४  the  country,  andhon.

 Ministeris  telling  us  about  economic  progress.
 You  have  brought  the  kalox  which  has  estab-

 ishediits  factory  near  Pune  by  hundred  percent
 foreign  capital.  it  seems  that  country  cannotdo
 without kalox  Cereal.  Itis  served  everywhere,
 evenin the  Circuit  Houses.  Andhow Mc  Dowell
 will  comeas  ithhas  successfully  mad ea  trade
 agreement  with  the  largest  poultry  farm  com-
 pany  in  the  country.  Apart  from,  it  there  is  a
 departmental store  in  South  Extension  Market

 in  Dethi.  As  per  proposal  it  should  contain  one
 third  share  of  each  ountry  Germany.  USA,
 India  but  actually itis  50  per  cent  German and
 50  percent  America.  itis  adepartmental store
 butt  sells  vegetables potato,  bananas,  meat,
 fish  etc.
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 -SHR!I  SOMNATH  CHATTERJEE  :Alos
 suitcase?

 SHRIGEORGE  FERNANDES:  Suitcase.
 Thére  ७  adepartmental  store  named  -NANZ.
 NANZ  departmental  store  has  announced  that
 30  more  stores  would  be  openedin  Delhiandall
 over  the  country.  Europeans  are  employedin
 these  stores.  |  dinot  believe  it,  sol  went  10  566
 that  departmental  store.  When  some  of  my
 friends  said  that  you  only  raise  hue  andcry  over
 matters,  why  don't  you  pay  a  visit  to  thesaid
 departmental  store  and  see  for  yourself  whatis
 happening.  Sir,  now  youhave  done.  The  mill
 workers  who  are  thrown  out  ०  jobs  in  Bombay
 earn  their  livelihood  by  becoming  hawkers.  If
 they  are  killed  क  accidents  or  die  in  the  oldage
 or  are  retrenched  during  strikes,  theirwomen
 are  forcedto  eke  out  living  by  selling  bananas
 and  vegetables  onthe  footpath.  They  have  to
 struggle  every  day  to  make  their  both  ends
 meet.  But  now  they  would  be  deprived  of  this
 as  the  Government  has  handed  over  the  busi-
 ness  of  selling  vegetables  to  foreigners.  This
 Govemmentis not  even  ashamed  when  ittalks

 of  economic  progress  of  the  country under  there
 circumstances.

 Leave  ail  these  things  also,  |don’tknowas

 tohowmany  leaders  of  the  Congress  sittinghere
 have  participatedin the  freecom  struggle.  lam

 notasking  this  to  embarrass  the  young  leaders.
 |  am  asking  this  because  the  leaders  who
 Participated  in  the  struggle  for  freedom  do  re-

 member  that  Mahatma  Gandhihad  made  528  -
 the  symbol  forthis  struggle.  mahatma  Gandhi

 marched  to  Dandifrom  Sabarmation footduring
 Satyagrah  Movement  in  March  1930.  Your
 leader........  (interruptions)  Yourlate  leader  had
 also  marched to  Dandi.  if  you  talk  of  Culture, |
 will  not  speak.  |  don't  know  how  the  leaders  of

 Movement  orparticipatedinthe  freedomstruggie
 are  tolerating this  move.  Kandla  portislooated
 hardly  200kms  north  of  Dandi  in  Gujarat  and
 thereis  anislandnamed Satbera  stretching  12
 kmsinitengthand8 kms.  inbreath.  The  total  area
 is  3  thousandcrores.  Ourof  this,  the  Govem-
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 menthas  decidedto  give  15  thousands  acres  of
 land  of  the  Cargill  Incorporated,  the  biggest
 multi-national  company  of  the  world  whose  tum
 over  was  60billion  U.S.  dollar  equivalent  to  rs.
 2  lakh  crore  till  March  1992.

 There  was  a  question  क  today's  list.  ।  did
 notcome  up  fororal  reply.  The  questionis....

 [English]

 “whether,  the  Government  have
 signed  an  agreement  with  any  multi-
 national  company  for  production  of
 slat  at  kandla  Port;

 Answer:  No,  Sir.

 Ifso,  the  details  thereof;

 Answer:  Does  notarise.

 whether  the  Kandla  Port  Trust  had
 made  any  recommendations  क  this
 regard;

 Answer.  The  Port  Trustdidnotfindthe
 proposal  acceptable.”

 Whatproposal?  Whatis the  proposal
 that  Kandla  Port  did  not  find  न  accept-
 able?  The  Answer  given  are:"No.
 Sir,”  “Does  not  arise”and”The
 Kandla  Port  Trust  did  not  find  the
 propoal  acceptable.”  Butwhich  one?

 “if  not,  the  reasons  for  handing  over
 thousands  ofacress  ०  land  ofthe  Port
 tomultinational  company.

 Answer  :  Noland  has  been  handed
 overto  any  multinational  company”.

 Howcould you  handover  when  there
 areto  writs?

 [Translation]

 Twocourts have  given  stay  orders.  One  of
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 the  court’s  issued  stay  orderon  19th  February.
 Aspecial  meeting  go  of  Kandla  Port  Trustwas

 Gonvenedon  the  orders  of  the  Central  Govern-
 menton  20th  February.  A  Joint  Secretary  and
 Director  of  the  Ports  went  there to  participate  in
 the  meeting  with  a  special  mandate  that  they
 have  to  accept  the  proposal  which  they  had

 rejected  earlier.  They  went  to  the  Ministry  of
 Surface  Transportto  say  so,  but  Kandia  Small
 Scale  Salt  Manufacturer  Association  moved
 the  court  of  Distirict  Judge  on  19th  February.
 The  corrupt  issued  stay  order,  because  the
 ssue  was  nottobe  resolvedtheresolfiledawnit
 2€tition  in  the  GujaratHigh  Court,  Ahmedabad
 आ  28th  February  andthe  courtissued  stay  order
 भा  29th  February.  The  stay  order  is  valid  upto
 ith  Septemberand  the  nexthearing  of  thecase

 &villbeheldon  30th  August.  Thedate  ofhearing
 hasbeen  extended the  hearing  ofthe  case  was
 9n  12th  of  this  month.  We  were  present  in  the

 @ourtbutnoreply  has  been  givensofaronbehalt
 ofthe  Government  of  India,  Kandla  Port  Trust,
 the  Government  of  Gujarat  and  Cargill  com-

 pany.  Representatives  of  Cargillcompany were
 gtleastpresentinthe  court  butnorepresentative
 §rlaywer  of  the  Governmentwas  presentinthe
 court.  Howlongcanthe  Government  mislead
 the  House?

 Afew  days  backa  meeting  of  the  Consul-
 tative  Committee  of  the  Ministry  was  told  and
 one  of  the  members  asked  the  Government

 §hetherithas  giventandto  Cargill  Company  in
 Kandla.  ASecretary  of  the  M.nistry,  |  would  not
 mention  his  name,  replied.

 [English]

 “Nolandhad  been  givenਂ  buthe  did  not

 say  thatthe  landcannotbe  given  because  there

 isastay.

 Elranslation]

 Then  |  came  to  know  a  Member  of  the
 ommittee,  that  when  the  M.nister  was  asked
 as  to  what  all  this  bungling  was  about  he  saidit
 is  apolitical  stunt.

 Mr.  Chairman,  Sir,  weare  notaware  ofthe
 progress  made  in  regard  to  this  proposal,  of  the

 Cargillcompany.  The  House  andthecountry do
 notknow  anything  issue  it.  The  Government
 shouldhave  resigned  on  the  Cargillissue.  The

 original  application  of  the  companyis  dated  1  st
 July.  Iwillnotreadoutother  things  butwouldlike
 tote!l  how  fortreachery  is  being  played  with  the
 country.  The  company  discloses  in  the  appli-
 cation  in  detail.

 [English]

 The  applicationis  dated  8th  July.  Para-

 graph  No.  10.7  oftheirapplication  sayslike  this.

 “Satellite  imagery.  Photographsof,
 the  project  jetty  area  have  been  ob-
 tained  from  the  Indian  Space  Re-
 search  Organisation  andthe  National
 Remote  Sensing  Agency by  our  geo-
 fogical  consultants  and  willbeshown
 to  the  Gujarat  Maritime  Board  by
 Captain  Bhal.”

 Howdidthey  getthem?  issomeone  inthe
 Government  going  to  answer?  How  did  an
 America  multinational  company  whichis  using
 allthe  resources  atits  command,  whose  turn-

 overlast year  was  one-third  of  the  GNP of  India,

 secure  the  satelite  picture  of  the  mostsensftive
 part  ofthesea  shore?

 [Translation]

 They  are  notconcemedwith  the  history of
 Kandla  Port.  There  is  no  need  to  go  into  the

 history.  They  want  to  create  a  new  history.
 (Interruptions)

 Whenwas  Kandia  Portsetup?  itwas  after
 the  partition  when  karachi  became  partof  Paki-
 stan  that  a  need  was  felt  to  provide  a  port,  for
 Kashmir,  Himachal  Pradesh.  Punjab  Haryana,
 Rajasthan.  Western  Uttar  Pradesh,  Western

 Madhya  Pradesh  and  North  Gujarat  and  there-
 fore  Kandia  port  was  constructed.  Karachiwas
 naval  basedpoitandthe  Governmentwanteda
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 forward  based  port,  so'this  Kandla  port  was
 constructed.

 *  TheKandia Port  Trust  considered  the  ap-
 plication  of  Cargill in  its  meeting.  The  Goverm-
 ment  argued  through  the  Defence  Ministry
 spokesman  in  the  meeting  held  on  9th  Decem-
 ber,  1992  that  this  land  can'tbe given  to  Cargill
 as  the  security of  the  country  is  involved.  Other

 people  had  also  made  demand  for  this  land
 eartier.  Farmers of  Kutch  districts who  produce
 saltatsmall scale  had  also  demanded  this  land
 for  production  of  salt  in  1974  but  they  were
 refused  on  the  grounds  of  the  security  of  the

 country.

 Mr.  Chairman,  Sir,  activities  of  our  party
 are  observing  Satyagrah  there.  Shr  Rabi  Ray,
 Sarmti  Saroj  Dubey  and  Shri  V.P.  Singh  re-
 turned  recently  from  there  after  observing
 Satyagrah.  About3250 persons  have  observed
 Satyagrah  there,  anditis  being  observedthere
 everyday  since  19th  May.  When  photographers
 of  BBC  and  Zee  T.V.  wantto  take  photographs
 there,  their  cameras  were  snatched  and  they
 were  tald  that  they  could  nottake  photographs  of
 theland  adjacent  tothe  port  whereas  thereis
 nodangertothesecunity  of  the  country  ingiving
 that  very  iandto  an  America  Company,  Cargill.
 (Interruptions).

 Mr.  Chairman,  Sir,  this  issue  is  not  related
 tonenconfidence  alone.  Itisfarbeyondthat.  ।

 they  sell  outtne  country,  howcan we  allowthem
 tosithere  even  foramoment?

 Mr.  Chairman,  Sir,  |  would  not go  into  the
 detail  about  the  Cargill  Company  but  this  apex
 House  hadbeen  misteadin  the  moming and  the
 consultative  committee  has  been  mislead  10-
 15  days  back.

 [English]

 inthe  corrupt  of  Civil  Judge  at  Gandhidham
 Civil  Suit  No.  23.  Response of  Defendant  No.  1,
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 Board  of  Trustees  of  the  Port  of  Kandia.

 [Transilation]

 Government of  india  says  thatthe  question
 of  giving  this  land  to  Cargill  does  not  arise.

 Kandia  Port  Trust  decided  on  9th  Decem-

 ber  that  the  land  should  not  be  given.  Contrary
 to  this  the  Goverment  asked  the  porttrustto

 The  Ministry  of  Surface  Transportissued
 order ०  1  1th  February which  states...

 [English]

 “As  a  matter  of  Government  policy  of
 liberalisation  and  encouragement  of  foreign  in-
 vestors,  the  Foreign  Investment  Board  of  the
 Governmentof  india  have  given  approvaltothe
 above  project.”  And  whatis  the  above  Project?
 Cargill  proposal  is  tor  allotment  cf  land  forsalt
 project  at  Kandla  Port.  We  have  given  permis-
 sion.

 [Translation]

 itis  abreach  of  privilege  by  the  Minister  and
 the  Secretary,  then  he  was  rebuked.  afterthatit

 has  beensaid:

 [English]

 “In  view  of  the  above.  KPT  Board  is  ad-
 visedto  reconsider  its  earlier  decision  for  which
 aspecial  Board  meeting  may  beenconvened.
 Government  nominee  inthe  KPT  Board  andthe
 Joint  Secretary,  Ports  are  being  advised  to

 attend  the  Board  meeting  in  which  the  issue  will
 be  reconsidered.  The  would  provide  clarifica-
 tions  to  any  issue  requiring  reclassification
 from  the  Government  then  and  there  in  the
 meeting.”

 [Translation]

 क  issue  does  notendhere.  Alterthatthey
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 move  the  court.  Ameetingis  convened  onthe
 19th  andthe  courtissues stay  order.  Whencourt
 serves  them  anotice  ,  their  reply  is:

 ‘English]}

 Paragraph  No.8  of  the  counter-affidavit
 says:

 -  submitted that  in  view  of  the  new
 policies  of  the  Governmentin  respect
 of  tberalisation  and  encouragement
 to  foreign  investors,  the  Goverment
 ofIndiahas  constituted  a  Board,  known
 as  Foreign  Investment  Promotion
 Board.  Itis  submitted  that  the  Board
 has  given  their  approval  for  the
 Project,  looking  to  the  aspects  ofthe
 revenues  of  the  Government and  also
 turn  over  of  the  Port.”

 [Transiaton]

 Here  is  an  interesting  thing.  Para-
 graph  14  ७  aboutdefence.

 [English].

 With  reference  to  paragraph  6  of  the  appii-
 cation-.  paragraph  6  of  the  apphcation  was  the
 implications  to  defence-itis  submitted  that  as
 stated  क  the  foregoing  paragraphs.  all  aspects
 regarding  defence,,,,..  Now,  |  will  particularly
 seek  the  hearing  of  Shri  Jaswant  Singh.  “All
 aspects  regarding  detence  also  will  be  got
 approved.”  (/nterruptions)”  ..will  be  got  ap-
 proved.”  (/nterruptions)’..  Willbe  got  approved.”
 (/nterruptions)”  ..willbe  got  approved  from  the
 concerned  Departments”.  (/nterruptions)

 SHRI  JASWANT  SINGH:  Sir,  lamona
 point  of  order.  Sir,  the  hon.  Member has  been
 quoting  from  various  documents.  They  are
 official  documents:  some  cf  them  are  court
 documents;  they  are  documents  of  importance.
 submit.  Sir,  that  he  authenticates them  and  lays
 themonthe  table  of  the  House.

 MR.  CHAIRMAN  (SHRI  SHARAD
 DIGHE):  Thatis  correct.  Uniess  you  autthenti-
 cate  those  documents,  it  will  not be  proper.

 SHRIGEORGE  FERNANDES:  They  wil
 be  preserted.  |  -  authenticate and  |  will  submit
 them.

 [Translation]

 25  thousand  persons  have  been  rendered
 jobless  atter  the  entry  of  Cargilinthe  country.
 Itis  their  affidavit.  Defendent  No.  2  writes  in
 paragraph ;

 (English

 “The  entire  salt  production  of  ten  lakh
 tonnes  peryearte de  harvested  mainly
 by  manual  methods  sc  as  to  create

 employment  fortwothousand  peopleਂ

 ius  theu  proposal  further  they  write.

 [Transiation]

 [Engtshj

 By  comparison.  Cargill  harvests  22  lakh
 tonnes  of  satt  with  only  50  people  through  me-
 chanical  harvesting  atits  salt  works  atWestem
 Australia.

 [  Transiation|

 This  is  a  declaration  submitted  by  the
 Cargillin  the  court  that  itharvests  10lakh  tonnes
 of  salt  only  with  50  people.  ।  the  declaration
 submitted  to  the  court  the  company  has  written
 thatit  willharvest  10  lakh  tonnes ०  salt  with  2000
 people  but  this  number  has  been  shown  there  as
 1500.  Once  harvesting of  sait  starts the  number
 of  workers  will  start  decreasing  as  is  the  ten-

 dency  prevailingin  other  public  or  private  sector
 manutacturing  sectors  and  the  number  of  work-
 ers  willbe  50  even  before  the  actual  harvesting
 ofsalt  starts.
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 The  U.S.  companies  are  notentenngindia
 tocreate  employment  opportunities  rather  they
 care  entering  hére  to  exploit  us.  25  thousand
 workers  will  be  rendered  jobless  onlyin  Kutch
 where 2e  lakh  tonnes of  salt  was  harvestedlast
 year.

 Mahatma  Gandhi  has  started  the  slat
 Movement  from  Gujarat  and  very  interestingly
 aforeigncompanyis going  tostart  harvesting of
 saltinthe same  state.  Ithas  notfoundany other
 place  suitable  for  it.  Again,  |  would  like  to
 demand  that  क  there  is  no  otrer  reason to  pull
 down  this  Government:  this  decision  of  the
 Govemmentin respect  of  Cargillis  sufficient  for
 removing  this  Governmen:  because  in  this
 regard,  the  Goverment  has  constantly  been
 concealing the  facts  and  misleading  the  House
 as  weltas  the  Consultative  committee.

 [English]

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  SURFACE  TRANSPORT
 (SHRI  JAGDISH  TYTLER):  |amona  point  of
 order.  ।  the  accusation  is  against  the  Central
 Government,  |  am  preparedtoleave  my  seat.
 Andt  want  him  to  say  that  if  he  can  prove  his
 charges.  he  should  also  leave  his  seat.

 MR.  CHAIRMAN  :  There  is  no  point  of
 order.

 (Interruptions)

 SHRI  JAGDISH  TYTLER.:  :  ॥  should  re-
 corded  and  also  what  1  said  about  the  hon.
 Member,  Mr.George  Femandes...(/nterruptions)
 ।  stand  by  it....(/nterruptions)

 [  Translation]

 SHRI  GEORGE  FERNANDES:  Weare
 here  to  remove  this  Government  and  he  asks
 metoresignfrommyseat.  Weareconfidentthat

 JULY  26,  1993  inthe  Council  of  Ministers  88

 this  Govemmentwillbe no  more by  the  evening
 of  the  day  after  tomorrow.

 SHRIMRUTYANJAYANAYAK  (Phulbani
 ):  Please,  reply  his  point.

 SHRIGEORGE  FERNANDES:  Tellme,
 what  reply  do  you  want?  Hetalks  very  high.  He

 himself  does  not  know  whathe  has  said.

 Mr.  Chairman,  Sir,  whatever.  !am  ready
 to  resign  from  my  seat  ifthe  Committee  even
 changes  comma  and  full  stop  from  it.

 {English}

 SHRI  JAGDISH
 Accepting...(/nterruptions)

 TYTLER:

 [Translation]

 SHRIMADANLALKHUANA  (South  Delhi)
 :Mr.  Chairman.  Sir.  this  is a  very  serious  matter.
 Kindly  refer  itto  the  Privilege  Committee.  This
 is  my  proposal.

 {English]

 MR.  CHAIRMAN:  Follow  the  proper  pro-
 cedure.  Thisis  notthe  way.

 SHRI  NIRMAL  KANTI  CHATTERJEE
 (Dum  Dum)  :  There  is  an  east  solution  to  the
 whole  problem.  Ifthe  no-confidence  wins,  both
 of  them  will  resign.  Both  of  the  them  will

 go...(/nterruptions)

 MR.  CHAIRMAN  :Itisbetweenthem.  This
 House  has  nothingto  do  with  the  challenges.

 प. ransiations]

 SHRI  GEORGE  FERNANDES :  |  would
 like to  mention  two  orthree  points  on  one  more
 aspect  ofthe  Economic  Policy.  Today.  during
 the  Question  Hour,  my  friends  Shri  Kalka  Das
 asked  a  question  about  DESU.  its  privatisation
 and  the  effect  of  privatisation  on  the  policy  of
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 reservation.  The  Governmenthasnot  givenany
 replytoit.  The  hon.  Prime  Minister  was  present
 inthe  House  buthe  hasalsonotgivenany  reply
 inthis  regard.  The  concerned  Minister  was  not
 inthe  position to  give  any  reply.  Atalji  made  an
 effoortto  suggestfora  solutionin  this  regardbut
 the  Government did  not  accepted his  sugges-
 tion.  He  has  given  such  a  reply  that  his
 point....(/nterruptions)

 Mr.  Chairman,  Sir,  this  is  not  a  new
 demand.  |  have  been  saying  right  from  the
 commencement  of  the  economic  policy  of
 privatisation  andliberalisation that  there  is  a  big
 conspiracy  to  repress  the  struggle  for  social
 justice in  India  behind  this  policy  and  its  effects
 are-visible  right  now.  Wecanseetwoimpacts
 ofthe  policy  of  liberalisation.  The  firstis  thatthe
 employment  opportunities  are  reducing  क  pub-
 lic  sector.  Employment  opportunities  have
 been  reducedin  public  sector  undertakings and
 Railway  Ministry too  during  11६  last  two  years.
 |  cannot  give  the  latest  data  just  now  but  its
 number  is  not  less  than  one  and  a  half  lakh
 perhaps  it  may  be  2  lakh.  For  these  jobs  the
 provision  of  reservation  is  made  under  thelaw
 and  as  per  Mandal  Commission  27  per  cent
 reservation  is  also  essential  for  backward
 classes  and  when  the  Governmentis  reducing
 2lakh  jobs  out  of  which  1  lakhjobs  are  reserved,
 how -०  possible to  fulfill  the  constitutional obli-
 gations,  particularly  when  the  Governmentis
 adopting the  policy  of  privatisation.  Ithastwo
 aspects.  Itis  not  only  a  matter  of  privatisation.
 Reducing  the  number  of  employment  opportu-
 nities  in  Public  Sector  Undertakings  and  going
 for  privatisation  of  public  industries  willhavea
 direct  effect  onthe  aspect  of  socialjustice.  Apart
 from  this,  the  significant  aspect  of  our  self
 tespectis  also  involvedin  it;  so  itis  not  relevant
 togointothe  longdiscussion  aboutthese  things
 now.

 lamgreatly perturbed  that  onthe  onehand
 we  are  demanding  from  the  Governmentin  the
 House  as  well  as  out  side  to  implement  the
 recommendations  of  Mandal  Commissionand
 provide  job  opportunities  in  presence  of  its

 recommendations.  On  the  otherhandemploy-
 ment  opportunities  are  being  reducedin  those
 sectors  where  possibilities  of  reservation  are
 there.  The  Government  is  taking  us  aback
 literally  tothe  situation  prevailing  prior  to  947.0
 because  the  Constitution  came  क  force  पंत  1950.
 The  Constitution  provides  for  reservation.  there
 were  no  provisions  of  reservation  prior  to  it.
 Ignoring  the  Constitution,  the  Governmentis
 doing  away  with  the  provisions  of  reservation
 through  privatisation  andreducingemployment
 opportunities  in  public  Sector.  |  think  that  the
 present  approach  of  the  Reserve  Bank  andthe
 Ministry  of  Finance  for  giving  clearance  to
 foreign  Banks  to  operate  क  the  country  andto
 open  new  banks  here,  will  destroy  indigenous
 industrial  structure,  whatever  you  may  say
 about  banks  but  public  sector  banks  will  defi-
 nitely  lost  their  existence.  The  Problems  so
 othersectors  may be  somewhat  different  and
 the  economic  development  may  have  its  won
 importance,  but  the  policy  of  liberalisation  is
 running  the  most  exploited  man  of  society  by
 drifting  away  from  the  policy  of  reservation.  |

 have  to  say  this  thing  emphatically.  Underthis
 very  policy  of  liberalisation  the  Government
 Started  is-investmentof  shares  of  PSU’s.  Just
 now  the  mover  ofthis  Motion  and  Shri  Jaswant
 Singh  referred  to  the  report  of  Comptroller  and
 Auditor  General,  According  to  that  report  an
 amount  of  Rs.  3441.7  crore  ash  been  misap-
 propriatedin  this  case  and  how  ithappened.  The
 Governmenthas  toconstitute  joint  parliamen-
 tary  committee  in  this  regard  because  it  has
 been  mentioned  in  the  overview  of  the  said
 report.  The  comptroller and  Auditor  General  of
 the  country  Shri  P.G.  Somaiya  has  signed  the
 report  on  April21,  1993.  He  says:

 [English]

 “Offers  receivedin  the  first  phase  of
 disinvestment  were far  below  the  re-
 serve  value  of  bundles  based  on  Re-
 serve  Prices  fixed  forshares  of  each
 PSE.  Reserve prices  originally  fixed
 onthe  basis of  accepted  critena  were
 reduced  drastically  without  which  the
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 low  offers  received  could  not  have
 beenaccepted.  Suchreduction  ranged
 between  29.95  percent  to  86.67  per
 cent.”

 [  Transtation|

 Atteraileverything  hasitsownlimit.  A  joint
 Parliamentary  Committee  will  have  to  be  con-
 stituted  inthis  regard.  Amongotherproritiesthe
 Government  has  to  do  this  thing  on  priority
 basis.  As  Shri  V.P.Singh  raised  Bofors  issue
 and  got  investigated  this  case  to  this  extent,
 similarly  when  the  new  Government  would  be
 formed,  it  willhave  to  start  investigation  of  this
 scandal  too.

 We  have  been  saying  for  alongtimethat
 this  Government  mortgaged  the  country  butit
 always  refusedthe  charge.  Now|have  alater
 with  me  which  had  been  written  by  the  former
 Prime  Minister  Shri  Chandra  Shekhar  to  the
 hon.  Finance  Minister on  20th  April  this  year.
 We  hadtriedto  raise  this  matter in  the  House
 but  we  failed  to  do  so.  Today,  |  would  like  to
 mention  about  that  letter  because the  reply  has
 notbeensentsofarto  Shri  Chandra  Shekhar or
 toany  other  Member.  We  had  raisedthis  matter
 क  this  very  House  onthe  last  day  of  the  Session
 orperhaps one  day  before  during  the  Zero  Hour
 but  the  hon.  Finance  Minister  left  the  House
 without  replying  to  it.  Several  matters  raised
 during  the  Zero  Hour  virtually  become  zero
 because  reply ०  some  of  themis  not  given  by
 the  Government  and  so  was  the  case  with  it.

 This  is  nota  simple  allegation.  |don’tthe
 name  of  the  British  Finance  Minister who  hadto
 resign  on  account  of  the  leakage  of  a  little
 information  regarding  hike  in  the  prices.  of
 cigarette  in  his  budgetary  proposals.  Perhaps
 he  was  Rob  Butler  who  was  Finance  Minister
 in  Atee  Governinent.  While  taking  tea,  he  had
 said  tohis  friends  thatsmoke  as  much  cigarette
 as  you  Can  today  because  its  price  might  in-
 crease  tomorrow.  As  the  journalist  heard  this,
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 he  published  this  news  in  the  evening  edition  of
 his  paper  that  the  prices  of  cigarette  could  be
 increased  the  next  day.  The  Budget  was  tobe
 presented  next  day  and  Bob  Butler  had  to
 resign...(/nterruptions)

 [English]

 SHRI  MANI  SHANKAR  AIYAR
 (Mayiladuturai)  :  think  youmean  High  Dalton.

 [Translation]

 SHRIGEORGE  FERNANDES:  Ineednot
 tohave  allthis  information  with  me  when  people
 like  you  are  here  to  help  us...(/nterruptions)  |
 have  not  stuied  foreign  history.  Youwouldhave
 certainly  studied  ५.

 SHRIMANI  SHANKAR  AIYAR:  Why  was
 itnecessary  for  you  te  produce  the  evidence  in
 that  reqard?

 SHRIGEORGE  FERNANDES  :  Perhaps
 you  have  not  heard  my  point.  |  asked  what  was
 thename  of  the  British  Prime  Minister  and  you
 said  that  his  name  was  Rob  Butler.  But!  asked
 his  name  first...(/nterruptions)  Mr.  Chairman,
 Sir,  [have  a  proof  that  the  President  of  Asian
 Development  Bank.  Mr.  KimiMaja  Tarameejoo
 visited  India  in  October
 November...(/nterruptions)  Whenever  |  am
 wrong  you  please  correct  me.  |  may  commit
 mistake  and  you  have  right  to  correct  it,  |  will
 admit  that.  He  handed  over थ  documentto  the
 Board  of  Governors  on  20th  Novemebr.  Mr.
 Chairman  Sir,  the  Ministry  of  Finance  and  the
 hon.  Finance  Minister  inform  the  President  of
 A.DD.B.  through  the  said  documentas  to  what
 reforms  the  Government  proposed  to  bringin
 the  next  budget  of  1993-94.  which  had  been
 presentedinthe  House  in  February,  1993  andis
 beingimplemented  now.  He  prepareda  report
 inthis  regard  and  gave  ०  copy  of  it  to  the  hon.
 Finance  Minister.  The  representative  of  the
 country  क  the  Board  of  Governors  ot  ADB  has
 not  given  this  copy:  the  Government  has  gone
 tothe  extent  of  mortgaging  the  country.  Now,
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 auditors  form  foreign  countries  will  audit  the
 accounts  ofthe  Government.  Approved  audi-
 tors  fromthe  Asian  Development  Bank  andthe
 international  Monetary  Fund  willcome  to  audit

 the  accounts  of  Govermmeni.  Which  sector  in
 economic fields  is  left  there.  inwhose  praise  you
 want  toput  your clarification  here?  Youare  only
 concemedwith  yourwon  Government 9510.0  how
 it  runs;  it  is  immaterial  for  you  whether  eco-
 nomic  development  ofthe  country  takes  place
 ornot.

 Mr.  Speaker,  Sir,  now  |  would  like  to  raise
 one  more  issue  which  will  r  eveal  two  facts
 beforsus.  Theissueis  about  corruption.  Harshad
 Mehta  has  levelled  charges  on  the  hon.  Prime
 Minister.  Just  now,  Sardar  Buta  Singh  came
 here.  Today,  inthe  moming  he  has  saidas  to
 how  shamefulis  itthat  a  professiongl  brokerhas
 ievelied  charges  onthe  hon.  Prime  Minister.  He

 is  quite  right.  Whatcan  be  more  shameful  that
 aprofessionatbroker has  levelledcharges.  But

 the  charge  or  allegation  can’t  be  ignored  be-
 cause  a  professional  didit.  |  have  repeatedly
 said  क  the  House  as  well  as  outside  that

 tHarshad  Mehta  is  big  lier.  So,  the  C.B.I.  put
 +arshad  Mehta  and  his  brother only  detector  or
 pollography क  Bombay  and  a  foreign  company
 madi  these  tests  andits  reportcam  eon  SthJuly.
 tatsotavow thatthe  court  does  notstillacceptthe
 report or  documents  of  lie  detector  test  as  an

 evidence  though  ineach  case  CBI  insists  tothe
 court  to  accept  the  lie  detector  test  as  an  evi-
 dence.  thope  that  one  day  the  courts  of  the  world
 will  acceptlie  detector  test  as  anevidence.  As

 idea  recordingwas  क  accepted  ०  an  evidence

 in  the  courts  but  now  the  courts  have  started
 acceptingitas an  evidence.  Thisletteris  dated
 Juty  5  andi  will  also  present  it  क  the  House.

 {Emgtish|

 Market  Shooters  limited.

 [  fransfation|

 -  ae  whatis  its  correctpronun-

 “Expunged as  ordered  by  the  Chair

 [English|

 Haziewell  Road,  Putney,  London  SWI56
 whateveritis

 [Translation]

 13  question  were  asked  on  behalf  of  the
 mnaging  Director  of  that  Company.  ...(/nterrup-
 tHons).....*

 {English|

 DR.KRUPASINDHU  BHO!  (Sambailpur)  :
 Heis  a  Member  of  the  JPC.

 SHRI  GEORGE  FERNANDES:  lamnot
 yielding.

 DR.KRUPASINDHU  BHO!  :  |  am  not
 pointof  order.  Allthese  things  are  being  exar:
 inedby  JPC.  HeisaMember  of  the  JPC.  oa
 these  things  be  discussed  on  the  Floor  of  this
 House?  Canheraise  them  on  the  Floor  of  the
 House  as  a  Member of  the  JPC  before  the  tinal
 Reporiispresentedto  Lok  Sabha?  This  particu-
 lar  matteris  pending  before  the  JPC;  andheis
 aMember  of  the  JPC.

 SHRI  NIRMAL  KANTI  CHATTERJEE
 *

 (dumdum)  Asa  Member  of  the  JPC,  ।  can  say
 this  was  notpartofthe  document.  Afterhe  says
 all  these  things,  this  will  be  part  of  the  jpc.
 (Interruptions).

 MR.  CHAIRMAN  :  There  is  some  sub-
 stance  in  what  the  hon.  Member  has  raised.  If
 JPC  is  discussing  it,  iftheis  particular  issue  is
 before  the  JPC,  |  think  this  document  can  be
 property  producedbefore the  JPC  andnotinthis
 House  before.

 (Interruptions)

 MR.  CHAIRMAN:  Because the  proceed-
 ings  of  JPC  are  all  still  continuing.

 (Interruptions)
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 MR.  CHAIRMAN:  Thatisthe  properpiace
 forplacing  this  document and  not  this  House.  |
 donotallow  this.

 (Interruptions)

 MR.  CHAIRMAN:  Ihave  given  my  ruling.
 Please  sitdown.

 (Interruptions)

 SHRIRAMNAIK  (Bombay  North)  :!amnot
 atall  disputing  your  ruling.  This  document  was
 tobe  pleased  before the  JPCis  another  matter.
 Butwe  are  all  aware,  the  whole  Houseis  aware
 that  beofre  the  Finance  Minister's  orthe  CBI's
 reply  reached  the  JPC,  it  has  reached  all  the
 newspaper.

 MR.  CHAIRMAN  :.  That  does  not  matter.
 Any  document  which  ought  to  be  produced
 properly  before  the  JPC,  whichisin  charge  ofthe
 pa-ticulrissue.  |  think,  should  not  be  produced
 hee.

 [Translation]

 SHRI  BUTA  SINGH:  We  hadhard  thatif
 alizis  spoken  hundredtime,  itbecomesa  truth.
 lwouldlike  to  ask  from  Shri  George  Femandes
 the:t  if  this  lie  is  putinto a  machine  whether  it  will
 bhesome  atruth...(/interruptions)

 SHR!IGEORGE  FERNANDES:  Youhave
 ordered क  that!  can  notspeak  anythings  onit.
 But  you  are  doing  great  injustice  to  the  hon.
 Prime  Minster  because  we  would  mak  this
 document  publish  in  the  eveningtoday.  When
 it  has  been  decided  to  the  placed  before  the
 House  and  had  it  been  under  any  rule  of  the
 Parliament  that  ०  member  of  ०  parliamentary
 Committee which  is  Seized  of  a  particular mat-
 ter,  cannotputanything otherthan  the  document
 receivedthere,  theni  would  not  have  placedit
 here.

 [English]

 MR.,CHAIRMAN:  JPC  is  seized  of  the

 JULY  26,  1993  inthe  Council  ofMinisters.  896

 (Interruptions)

 SHRIGEORGE  FERNANDES: So,  may
 {  makeasubmission?  The  JPCisseizedofthe
 entirescam.  The  entire  scamis  investigated  by
 the  newspapers,  by  various
 bodies...({/nterruptions)

 MR.  CHAIRMAN:  When  JPC  is  seized  of
 the  particularissue  and  itis  being  discussed
 there  then  itis  not  proper to  discuss  here  also
 before  the  JPC  reportis  received.

 [Translation]

 SHRIGEORGE  FERNANDES:  Youare
 trying  to  stop  twenty  members  of  this  House
 express  themselves.  Howit  canbe  possible?

 [English]

 SHRI  BASUDEB  ACHARIA  (Bankura)  :
 How  can  you  infringe  upon  the  rights  of  the
 Members  ofthisHouse?

 MR.,  CHAIRMAN: वीत(  inquiry  is  goingon
 there,  Youcannotreopen the  whole  thing  here.

 (interruptions)

 SHRI  SRIKANTA  JENA  (Cuttack)  :  ।  व
 onapointoforder,  Sir.  (/nterruptions)  Thehon.
 Member  has  raised  this  issue  that  document

 which  ShriGeorge  Femandesis reterringis  part
 of  the  document  whichis  suppliedto  the  JPC.  It

 is  nota  partofthe JPC.  itis  adocument  which
 canbe  helpful so  let  the  document  be  placed
 beforethe  House  by  ऑं  George  Femandesand
 thengiventothe  JPC.  Why  are  you  restricting
 it?

 MR.  CHAIRMAN: JPCis  the  Committee  of
 this  House  only  and  itis  seized  of  the  matter.

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE  :What
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 is  before  the  Committee  can  be  before  the
 House.  ।  can  never  have  prior  right  over  this

 MR.  CHAIRMAN  (SHRISHARADDIGHE)
 :  Therefore  ,  the  evidence  which  canbe  property
 produced  there  cannotbe  again  producedhere.

 SHIR  SOMNATH  CHATTERJEE  :  Sir,
 you  are  precluding  an  hon.  Member from  pro-
 ducingadocumenton the  ground  thatthe  subject
 matter  is  sub  judice  before.a  Committee  of
 Parliament.  Sir,  itisa  question  of  the  Member
 of  parliament  using  his  discretion  to  use  itand
 the  house  is  a  much  bigger  body.  We  have
 selected that  Committee,  wecan  regulate  the
 affairs  of  the  Committee,  we  can  direct  what

 documenttosee  andwhatnotto  see.  Itcannever
 havea  higher  right,  itcannever  stop  or  preclude
 the  House  as  a  whole  from  considering  any
 matter.  Itcanneverdoso.  ॥  willbe a  dangerous
 precedent.

 SHRI  JASWANT  SINGH  :  Mr.  Chairman,
 Sir,  the  understandingandthe  conventionis  that
 deliberations  of  a  Committee  of  Parliament,
 unless  the  Committee has  submitted  a  report,
 shallnotbe  referredto inside  the  House  and  that
 is  apertectly  established and  well-understood
 convention.

 AN.  HON.  MEMBER:  Before the  submis-

 ‘sion of  the  report.

 SHRIJASWANT  SINGH :  Before  thesub-
 mission  of  the  report.

 The  secondaspect, Sir,  is  that  should any
 documentie under  the  consideration  ofa  Com-
 mittee  of  Parliament,  it  will  all  within  the  earlier
 Provision  and  hence  by implication shall  also
 nothe  discussed.  Here,  thereis  adifferentcase
 altogether.  There is  acertain  document  which
 my  honourable  colleague,  Shri  George
 Femandesis  referringto and  portions  of  which
 heis  quoting.  This  documentis  not  under  the
 consideration of  the  JPC.  This  document has

 notbeen  submittedtothe  JPC.  The  totality ०  the
 securities  in  banking  transactions  matter  or

 such  otherissues as  they  have  been  referredto
 by  the  House  to  the  Committee  are  certainly
 underthe  security  an  dinquiry  ofthe  Committee.
 This  particular  document,  Sir,  is  not  with  the
 Committee;  the  subject  matter of  this  document
 could  perhaps  implicationbetreatedasamatter
 ofthe  Committee’s  concern,  but  itis  not  even
 under  active  serenity,  the  Committee  has  not
 given  any  findings  onit.  Therefore.  itis  for  you—
 of  course,  Sir,  form  the  Chair  you  can  most
 definitely  say,  ‘You  willnotreferto  it’  but!  would
 request  you  to  consider  the  submission  that!
 have  made  orthat  Somnathji  had  made.

 SHRI  SOMNATH  CHATTERJEE :  Sir,
 sofaras  the  subject  matter of  the  Committee  is
 concemed,  no  Ministerevencan  make  astate-
 mentthen.  Ifitis  taken  toa  logical  conclusion.
 itwillmean  that  therecanbenodiscussion  with
 regard  toscam  on  the  floor  ofthe  House.  Can
 anybody  say  that"!  submit  that  it  is  not  permis-
 sible’?  Then  the  Minister  willneverbe  entitled
 toreplyto  any  of  theissues.  (/nterruptions)

 SHRI  A.  CHARLES  (Trivandrum)  :  Mr.
 Chairman,  Sir,  thereis  a  question  of  propriety
 also.  Honourable  George  Femandesis  amem-
 ber of  the  IPC.  As  a  member  of  the  JPC  he
 should  have  an  open  mind.  Ifamember of  the
 JPC,  when  the  draft  report  is  being  prepared,
 takes  ०  stand  thatthe  allegation  is  proved,  lam
 sorry  it  is  a  question  of  propriety,  he  cannot
 make  a  statement  as  a  member  of  the

 ५८  (interruptions).  Youshould  have  anopen
 mind,  you  should  goto  the  JPC  with  an  impartial
 mind,  you  have  no business to  make a  judge-
 menthere.  Itis  very  unfortunate.  Itis a  question
 of  propriety.  (/nterruptions)

 [Translation]

 SHRI  NITISH  KUMAR:  You  have  givena
 tulingandin  that  you  have  stated  thatthe  J.P.C..
 isseizedofthe matter,  therefore,  nothing  should
 be  said ०  it.(  interruptions)
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 [English]

 SHRIA.  CHARLES:  A  member of  the  JPC
 coming  and  saying  that  the  allegation  is
 proved....(/nterruptions)  |s  he  notstilla  member
 ofthe  JPC?  ...(/nterruptions)

 [Translation]

 SHRI  NITISH  KUMAR :  Itis  going  to  have

 awider  effect,  According  to  this,  nobody  can
 iiscuss  the  Harshad  Mehta  episode  in  this

 august  House.  Then  theno-confidence  motion
 3ecomes  meaningless.  You  will  nulljfy  its
 effect.  (/nterruptions)

 [English]

 MR.  CHAIRMAN.  My  rulingis  very  much
 restricted.  |donotwanttostop the  Memberfrom

 participating ०  this  issue.  But.  what!  sayis.  this

 particular  point,  namely  as  |  have  read  fromthe
 newspapers also,  that  Mr.  Khandekar has  given
 affidavit  there  and  Mr.  Khandelwal  also  has

 given  affidavit  there,  and  so  on  that  particular
 incident,  the  JPC  is  seized  of  the  matter.  This
 House,  inits  wisdom,  has  referred  this  issue  to
 ०  and  that  Committee  is  proceeding

 he  is  telling  untruth  or  notis  very  much  before

 the  JPC.  Therefore,  |  submit.  with  respectto all
 the  senior  Members  here,  that  this  particular
 document can  properly  be  produced  before  the
 JPC  and  not  before  this  House.

 (Interruptions)

 SHRI  NIRMAL  KANT!  CHATTERJEE
 (Dumdum)  :  Mr.  Chairman,  Sir,  your  ruling  has
 created  one  difficulty for  all  of  us.  The  difficulty
 is,  the  No-Confidence  Motion  which  hs  been
 submitted  by  ourfriend Shri  Ajoy  Mukhopadyay
 includes a  paragraph  on  corruption.  As  well  all
 know,  Sir,  this  issue  of  scam,  this  issue  of  the
 ‘prime  Minister's  son’s  company  Gold  Star,  the
 issue  of  Harshad  Mehta's  giving  of  Rs.  one
 ‘rore  tothe  Prime  Minister all  these  things  are
 1eterredtothe JPC.  Therefore,  if  yourrulinghas
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 to  be  abided  by  ,  then  that  part  of  the  Motien
 should  fall  through  and  intern  that  cannot  be
 referredto.  This  is  the  implication,  as  |  have
 understood,  of  your  ruling,  Kindly  clarity.

 MR.  CHAIRMAN:  Asihave  made  itclear,
 my  ruling  is  very  much  restricted.  iknow  that
 corruption  charge  is  very  much  a  part of  this
 Motion;  notonly  that,  this  particular  alegationot
 Harshad  Mehta  paying  certain  amountto the
 Prime  Minister  will  also  be  discussed  by  this
 Motion.  There  is  no  doubt  about  it.  But  thrs

 particular  document  whichisin  the  possession
 of  a  Member  of  the  JPC  should  be  properly
 producedthere.  Itisnot  properto  producesthese
 and  get  reactions  here.  |  do  not  allow  this.

 (Interruptions)

 SHRI  BASUDEB  ACHARIA  :  Sir,  this
 document  petains  to  the  payment  of  Rs.  one
 Crore  by  Mr.  harshad  Mehta  to  the  Pime-WMin-
 ister.  (/nterruptions)

 SHRI  SRIKANTA  JENA  (Cuttack)  :
 Mr.Chairman, Sir,  since  Shr  George  Femandes
 is  a  Member  of  theJPC  he  is  not  supposed  to

 read  out  this  document.  So,  letmeread out  this
 document.

 MR.  CHAIRMAN:  My  point  is  not,  that
 because he  is  a  Member  of  the  JPC,  he  should
 not  produce  it  here.  That  is  not  my  pomt.

 (Interruptions)

 [Translation]

 SHRIRABIRAY  (Kendrapada.): -  Chair-
 man,  Sir,  itis  well  accepted  fact  that  your  ruling
 is  final.  |wouldlike to  read  out  relevant  portion
 inregardtolaying ofthe  documentisem  thebook.
 “Kaul  and'Shakdhar’  which  reads:

 [English]

 “When  ०  Member  seeks
 permissionto  lay  a  paper  or  docu-
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 ment  on  he  table  of  the  House,  he  is
 requiredtorecordthereinacertificate
 in  one  of  the  following  forms,  as  the
 case  may  be:-

 (a)  -।  certify  from  क  personal  knowl-
 edge  that  thisis  the  original  document
 whichis  authentic.’

 (b)  -  certify  from  my  personal
 knowledge  that  this  document  is  a
 true  copy  of  the  original  which  15
 authentic '

 (0)  ।  certity  that  the  contents  of  this
 document  are  correct  andbased  on
 authentic  information.”

 Apaper  sought  tobe  laid  by  aMember
 may  be  referred  to  under  the  direc-
 tions  of  the  Speared,  to  ०  Parliamen-
 tary  Committee  /Sub-Committee,  if
 the  matter  referred  to  there  is  under
 examination  of  that  Committee/Sub-
 Committee.”

 Here  this  is  relevant.

 17.00hrs.

 ।  the  matter  referred  to  therein  is  under
 examination  of  that  committee  or  subcommit-
 tee.  if  youcan  think  proper,  youcan  refer  the

 matter  which  has  been  submittedto  you  authen-
 ticated  by  ShriGeorge  Fernandes  to  that  Com-
 mittee.

 [  Translation}

 Mr.  Chairman,  Sir,  |  would  like  to  submit
 that  forthe  sake  of  wider  discussion  thereon  the
 hon.  Member  can  lay  on  the  Table  or  make
 referecne  to  the  document  which  is  neither

 under  consideration  of  the  J.P.C.  norhasbeen
 submitted  to  the  J.P.C.  |  read  out  itso  that  you
 may  review  your  ruling.  ..(/nterruptions)  The
 hon.  Member  of  theJ.P.C.  ७  anhon  Member  of
 this  august  House  also.  Since  the  won't  do

 anything  against  the  confidentiality  of  the  J.P.C.
 he  shouldbe  giventhe  permission.  Nobody  is
 allowed  tolay  the  confidential paper  ०  the  4.रि.८
 outside  this  Committee.  But  if  you  adopt  the
 norms  prescribed  in  the  book  by  “Kaul  and
 Shakdharਂ  Shri  George  Fernandes  must  be
 allowed  tolay  the  paper  and  you  must  review
 your  ruling.

 [English]

 MR.  CHAIRMAN:  Regarding the  general
 principles  ०  layina  down  the  papers  on  the  Table
 of  this  House.  |  agree  with  that  procedure
 completely.  There  ७  no  dispute  about  it.  But
 whatver you  have  read  further.  that  itself  sup-
 ports  my  ruling  that  the  issue  is  before  a  sub-
 committee  appointed  by  this  House.  itis  very
 much  there.

 SHRI  RABI  RAY  :  Mr.  George  Fernandes
 document  is  not  at  the  moment.  under  the
 custody  of  the  JPC.  You  can  refer  it  to  that
 committee.

 MR.  CHAIRMAN:  Tillnowit  not  produced.
 Evenafter  itis  produced.  ॥  cannotbe  referred
 to.  But  for  that  only,  ।  feel  that  the  cannot  also
 produce  that  when  that  subject-matteris  before
 thatsubcommittee.

 \donotallow.  Please  go  ahead.

 SHRIINDRAJIT  GUPTA  :  May!  seek  one
 clarification  trom  you?

 Allthis  exercise  which  the  hon.  Members
 are  going  through  seems  to  anise  fromthe  fact

 that  the  paper or  document  has  been  produced
 in  the  House  by  Mr.  George  Fernandes  who
 happens  tobe  ०  Member  of  the  JPC.  Thathas
 beenchallengedon the  groundot  propnety  aiso.
 So,  the  objection  ७  witherto the  documentitselt
 or  to  the  person  who  15  presenting  it  here.
 Supposingitis  presented  by  somebady  whois
 notaMember  of  JPC.  thatcould  easily  be  done
 andthatcouldstillbe  cone,  Ofcourse  itcannot
 be  laid  here  unless  itis  authenticated.  Butthe
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 question  of  propriety  will  not  arise  if  it  is  pro-
 duced  orlaid  here  by  somebody  whois  nota
 Member ०  the  JPC.  What!  amsayingis.  this

 particular  documentcertainlycan be  laid  here,
 ifitis  authenticated.  Ifthe  objection  isto  being
 done  by  a  Member  of  the  JPC.  Mr.  George
 Fernandescan  easily  arrange? or  mange  sothat
 anon-Member  of  the  JPC  can  lay  tt.

 [Translation]

 SHRISRIKANT JENA  The  accordcopy
 is  will  me.

 {English}

 MR.  CAHIRMAN:  On  both  the  points.  |
 said.  not  only on  the  point  of  propriety  because
 he  ७  ।  Member  of  JPC.  but  becuase  the  issue
 is  very  much  before  the  subcommittee  ap-
 pointed  by  this  House.  Therefore.  itis  not  only
 Mr.  George  Fernandes  but  “hrough  anybody
 else.  donotthink.  thatthe  documentcan  come
 before  this  House  at  all.

 111 ransiation]

 SHRIGEORGF  FERNANDES:  Mr.  Chair-
 man.  Sir.  |  have  already  stated  that  one  you
 passed  your  order.  |  will  not  be  able  to  speak
 anything  inthis  august  House.  |  regret  that  you
 are  compelling  me  to  speak  ॥  outside  this
 august  House.  |  comply  with  your  orders.

 Therefore.  |  raised  this  issue  of  the  docu-
 ment  here.  Nobody  can  deny  what  Shri  Buta
 Singh  revealedhere  inthe  moming  today.  Since
 a  broker  and  out  and  out  ०  clishonest  person
 levels  charges  against  the  han.  Prime  Minister

 we  want  that  such  a  lire  shouldbe  investigated
 and  subjected  to  polygraph  test.  the  lie  detector
 test...  Interruptions)’

 Mr.  Chairman.  Sir.  my  submission  ts  that
 “nen  sucha  big  lire  appears  at  a  lie  detector
 tot.  Unterruptions)
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 [English]

 THEMINISTEROF  STATEIN  THE  MIN-
 ISTRY  OF  SCIENCE  AND  TECHNOLOGY
 (DEPARTMENT  OF  ELECTRONICS  AND
 DEPARTMENT  OF  OCEAN  DEVEL
 OPMENT)AND  MINISTEROF  STATEINTHE
 MINISTRYOF  PARLIAMENTARY  AFFAIRS
 (SHR!  PANGARAJAN
 KUMARAMANGALAWM):  Are  you  aware  that
 the  law  does  not  accept  it?

 SHRIGEORGE  FERNADES :  Ihave  said
 it.  Ihave  also  suggested  that  the  CBO  प  every
 case  should  take  lie  detection  test  and  then
 suggest  to  the  court  that  this  also  may  be
 considered  whether  it  ७  accepted  or  not,  itis

 another  matter.  Itshouldbe done  क  every  case
 where  It  seems  necessary

 [Transiation]

 Mtsubmissionis  that  ifa  person  speaking
 somuchlieis  given  the  certificate  that  what  he
 has  spoken  ७  truth  them  all  the  persons  who
 have  contradicted  and  whose  statements  to  thts
 effect  have  appearedinnewspapers  shouldatso
 pass  through  lie  detector  tests.  They  should
 also  submit  themselves  for  this  test.  ।  ८
 indisputable.  Ifa  lire  canappear  thencourtthose
 person  who  alwaysਂ  speak  the
 truth...(/nternuptions)

 Those  person  should  also  sutyectedthem-
 selves  for  lic  detector  tests  so  that  such  a
 serious  allegation  could  be  removed  andthe
 Committee  and  the  House  could  also  be  help
 The  issue  before  the  country  1s...(/nterruptions)

 Itis  differentthing  if  Governmentis  booked
 out  of  provide.  But  |  would  not  like  it  to  go  with
 so  many  blot  that  it  may  not  get  any  opportunity
 to  get  rid  ०  them.

 SHRIMANISHANKARAITYAR  :  Mr.  Chair-
 man,  Sir,  ifthis  No-Corifidence  Motionis  adopted
 the  J.P.C.  also  willcease to  exist.  andallits
 labour  will  goin  vaiod.  ।  youwish  thatthe  J.PC.
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 should  bring  out  the  fact.  this  Motion  may  please
 be  withdrawn.

 SHRIGEORGE  FERNANDES:  TheCom-
 mittee  will  not  cease  to  exist.  An  alternative
 Government  willbe  formed.

 SHRI  RAM  NAIK  (Bombay  North)  :  Mr.
 Chairman,  Sir,  what  Shri  Mani  Shankar  Aiyar
 has  stated  here  is...(/nterruptions)**

 [English]

 MR.  CHAIRMAN:  Whatever  her  sharp-
 enedinJPC  shouldnotbe  discussed.  if  anybody
 has  referredto  it,  Itis  expunged.  ।  willnot  go
 onrecord(/nterruptions).............

 |  Translation}

 SHRI  GEORGE  FERNANDES:  We  are
 merely  dislodging,  the  Government.  We  donot
 intend  to  get  the  parliament  dissolve.  You
 should  not  be  worned  about  tt...(/nterruptions)

 SHRIMANI  SHANKAR  AIYAR:  Youwant
 torunthe  Government  with  the  support  of  the
 B.J.P.  ...(interruptions)

 {English}

 SHRI  RANGARAJAN
 KUMARAMANGALAN :  Sir,  |do  not  know  how
 long  my  hon.  fnend  ahs  been  speaking.  But  |
 would  like  (०  know  whetherhe has  completed  all
 the  time  of  his  party  vet.

 MR.  CHAIRMAN:  Shr  George  Femandes,
 Ithink  youhave  taken  enough  time.  Please  wind
 up  within  five  minutes.

 [Translation]

 SHRIGEORGE  FERNANDES:  Theepi-
 5006  of  the  payment  made  by  Shr  Harshad
 Mehta  disquiets  the  remind  bit.  He  has  paid
 money  to  the  political  persons  for  the  first  time.
 !uring  a  general  discussion  क  this  very  august

 **Not  recorded.

 House  ithas  become  obvious  that  Harshad
 Mehta  andhis  companies  paid  lakhs  of  rupees
 ०  the  Rajiv  Gandhi  Foundation.

 SHRI  MAN!  SHANKAR  AIYER :  ।  has
 become  clear  thatthe  RajivGandhi  Foundation
 has  must  accepted  those  cheques  andhas  not
 gotencashed.

 SHRI  GEORGE  FERNANDES  :  Com-
 plete  information  regarding  this  should  please
 be  presented  before  this  House.  The  names of
 Harshad  Mehts's  companies  were  there  inthe
 listot  donors  of  last  year  moreover,  the  names
 ०  his  wife  and  brother  were  also  there  in  that  list.

 [  Translation]

 SHRI  MANI  SHANKAR  AIYAR  :  That
 document  has  not  been  placed  inthe  House.  If
 the  hon.  Member  wishes  |  am  ready to  prepare
 the  document  and  place  it  onthe  Table  of  the
 House.  Rajiv  Gandhi  foundation  has  notac-
 cepted  the  cheques  it  received  (/nterruptions)

 [English]

 SHRI  RANGARAJAN
 KUMARAMANGALAM  :  Sir,  1  am  sorry.  !
 object  toit.  Itis  most  unfortunate.

 MR.  CHAIRMAN:  Shri  George  Femandes
 please wind  up  now.

 [Translation]

 SHRI  GEORGE  FERNANDES:  |  do
 agree  that  they  may  have  retumed  the  money.
 As  our  colleague  Shri  Mani  Shankar  Aiyarhas
 pointed  out  that  ifthe  documents  are  produced,
 it  would  be  clear  that  cheques  were  delivered
 and  also  received  but  returned  as  soon  as  the
 scamcame  tolight.  (/nterruptions)

 [English]

 MR.  CHAIRMAN: Shn  George  Femandes.
 how  longwill  you  take  to  finish  tt?
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 SHRIGEORGE  FERNANDES :  |  willtake
 only  five  more  minutes.

 MR.  CHAIRMAN:  ।  is  all  right.  Please
 complete tt.

 [Translation]

 SHRI  GEORGE  FERNANDES  :  ।  have
 already  stated  at  the  outset  thatthe  two  scams
 that  took  place,  are  related  to  each  other.  The
 verdict  with  regard  to  Bofrs  issue  was  given  a
 few  days  back  and!  wentthrough  the  statement

 ofthe  Congress  party  published  in  the  newspa-
 per  with  regard  to  the  dame.  |  donot  feel  that
 blaming  one  another  would  solve  the  matter.  |
 do  not  feel  that  the  Bofors  issue  can  be  kept
 secret.  However.  an  attempt  was  made to  hush
 itup  butin  vain.  The  involvement  of  Katrochi,
 Hinduja,  Win  Chandha  was  revealed.  Whatever
 verdict was  given  by  the  Supreme  Court  cannot
 bechanged  by  the  Government.  One  after  the

 other  Ministers  changed,  the  hon.  Member  per-
 haps  forgot  the  name  of  Shri  Madhav  Singh
 Solanki,  or  perhaps  |  might  have  missed  his
 name-  Thehon.  Minister of  External  Affairs  was

 made  a  scapegoatand though  effort  was  made
 to  hush  the  matter  but  it  did  not  succeed.  There
 is  nohope of  success  in  it.  This  is  my  opinion..

 |  would  like  to  submit  that  the  hon.  Prime
 Minister is  to  give  a  reply  day  aftertomorrow and
 someconcrete  measures  must  ०  taken  before
 that.  To  begin  with,  Win  Chadha  should  be
 extradited  with  immediate  effect.  The  proce-
 dure  should  notbe  similar  tc  that  of  CBI.  That
 agency has  been  renderedineffective  because
 of  its  excessive  involvement  in  umimportant
 assignments.  As  aresult  it  has  become  a
 worthless  organisation.  The  Government  di-
 rected  CBI  toconceal  the  facts.  iwouldnotlike
 to  mention  any  particular  name,  however,  a

 director  who  worked  from  1987-1989  crossed
 all  limits  and  visited  even  Stockholm.  and
 Geneva  to  indulge  in  all  types  of  irregularities.
 Thus.  the  Government  failed  in  every  attempt.

 {remember  when  the  issue  regarding  Shri
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 Solanki  was  raised  here,  the  Members  of  the
 ruling  party  started  leaving  the  House.  The
 Prime  Minster  while  replying  to  a  question
 during  the  discussion  had  assured  that  the
 message  would be  conveyed  through  FAX  the
 same.  day.  The  hon.  Prime  Minister  ७  10  give
 the  reply  day  after  tomorrow.  |  would  like  the
 House  to  decide  accordingly  because the  Con-
 gress  party  would  no  more  be  the  ruling  party,
 butstillthere  are  twodays.  You  have  said:

 [English]

 The  ghost  has  to  be  laidto  rest:  the  ghost
 has  to  be  exorcised.

 [Transilation]

 ॥  would  be  better  if  itis  exorcised  by  you.
 Otherwise  you  will  be  blamed  for  this  too.
 Therefore,  the  very  first  initiative  shouldbe  to
 extradite  Win  Chadha.  Katrochiisin  Delhi.  he
 has  given  interviews  to  newspapers  challeng-
 ingthe  Governmentto  arrest  him.  Hadhe  been
 inhis  own  country,  he  might  have  committed
 suicide  since  many  people  have  startedcom-
 mitting  suicide  there.  He  took  the  money  and

 nowhe  challenges  us  ढ  arresthim.  ।  youdonot
 take  any  action  against  him  what  the  people  will
 think  about  you.  What  will  the  people  of  Italy
 think  about  you.  They  would  think  that  had  they
 been  in  India  they  could  not  have  been  arrested.
 Everyone would  ave  savedtheirneck.  Isthis  the
 message  that  you  are  sending  out?  You  too
 have  given  ०  statement  in  reply  to  that  of  the
 BBC.  We  would  like  to  say  that  he  should  be
 arrested.  His  passport  should  be  impounded.
 His  bank  accounts  shouldbe  sealed.  ifthere  in
 no  such  law,  then  sucha  law  shouldbe  enacted
 and  the  whole  affair  should  be  investigated.
 Then  comes  Hinduja,  Hinduja’s  name  ap-
 pearedin  1987.  Thiscompany  had  threatened
 to  file  a  suit  against  those  newspapers  in  Swit-

 zerland  who  had  revealedtheir  name  inconnec-
 tion  with  the  Bofors  scandal.  Their  agent  ininda
 had  personally  met  ०  journalist  in  whose  news-
 paper |  hadcontributed  an  article  wherein  |  had
 charged  that  Hindujas  have  got  the  kickback.



 98  MotionofNoConfidence  SRAVANA4,  1915  (SAKA)  inthe  CouncilofMinisters  910.0

 The  editor  came  from  Bombay  to  Delhito  meet
 me  andtold  me  how  that  agent  of  Hinduja  said
 inthe  end:

 [English]

 “Tellyour  frend,  George  Fernandes,  notto
 corss  our  path.”

 [Translation]

 |  remarkedthatin  case  he  meets  yougain
 tell  him  on  my  behalf  that  people  who  tie  the

 laces  of  others  shoes  cannotthreaten  us.  Some
 members  of  the  Hinduja  family  are  कं  Indiaand

 some  of  them  circuit  England  andsome in  other
 countnes.  hey  are  the  traitors  of  the  first  water.
 Wewillhave  enough  time  to  have  discussion  it.

 Today  some  hon  Member  sitting  here  have  said
 that  there  was  no  middleman,  nocommission
 was  paid  and  whatever  amount  was  paid,  was
 onty  nominal.  |  would  like  to  say  that  the  same
 F.|.R.  should  be  lodged  against  other  Members
 of  Hinduja  family  inindia,  warrants  should  be
 issued,  his  brother  shouldbe  arrested  and  their
 branch  office  in  Indiashould  be  sealed.

 Mr.  Chairman,  Sir,  you  have  given  ०  ruling
 forthe  J.P.C.  Various  joint  committees  have
 beenformedbut only  one  committee  was  formed
 fro  Bofors.  |  had  categorically  demanded  that
 the  Chairman  of  that  committee  has  night  tosit

 inhis  House.  ido  not  say  itis  applicable incase
 of  other  committees  also.  It  may  sound  bitter
 but  after  presenting the  report  which  stated  that
 the  facts  were  distorted  and  truth  was  something
 through out  the  world,  he  should  tender  his
 resignation  (/nterruptions)  We  will  sack  the
 Govemment  day  aftertomorrow.  Wewantthat
 one  man  shouldgo.

 Mr.  Chairman  Sir,  |  would  like  toconclude
 with  one  sentence  whichis  also  about  Bofors.  |

 amsayingsobecause yesterday  the  Congress-
 men  has  expressed their  anger  on  newspapers
 and  those  who  have  defected  and  specially  of
 Shri  Vishwanath  Pratap  Singh.  Thereisabook

 named—"Bofors-  The  story  behindthe  news”.
 ।  is  written  by  a  very  bold  lady,  Chitra
 Subranpaniam.  |  know  that  she  was  threatened
 withdi@consequences  and  those  who  didso,
 were  those  belonging  to  the  Hinduja  company.
 Everything  was  done  to  gag  her  voice,  Ithas
 been  mentioned  in  this  book.  |  think  that  this
 book  has  been  purchased  by  the  library.  This
 book  was  released  in  Delhi  one  or  two  months
 back.  |  would  like  you  to  go  through  the  last
 Pages of  this  book.  please  go  thorough page  no.
 242.243  and  244  ofit.  |  would  not  recommend
 more  than  itsince  you  do  not  have  enoughtime
 toread.

 [English]

 Ardbo  says-  Ardbo  negotiated  the  deal
 Met  Bob  Wilson  at  Sergil  Plaza.  He  suggested
 that  |  canbe  forcedtotal  the  whole  story.  Con-
 sequence for  ४.  one  didnot care  about.  On  the
 other  hand  Q's  involvement  was  a  problem
 because  of  his  closeness  to  नि.

 “Proof  does  not  exist.’  There  is  indeed  no
 evidence  within  Bofors  to  show  Q’s  involve-
 ment  and  the  company's  interaction  with  this
 payoftt  stops  with  A.E.  Services.”

 [Translation]

 Those  persons  who  had  helped  by  giving
 proof  to  the  investigating  team  of  the  Govern-
 mentfeit:-

 [Engish]

 ‘There  is  little  doubt  the  Q  is  involved
 where  hand  how  we  will  know  sooner  orlater.’

 said  sting  क  may  1991.

 [Transtation]

 What  she  writes  further  may  be  ०  horible
 thing  but  |  would  like  to  place  it  before  you.
 (Interruptions)  |  would  like  ८  conclude with  one
 ortwosentences.  She  has  furtner  said,”
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 [English]

 “Fifteen  days  later  -  Gandhiwas
 brutally  assassinated.  क  worldpaid
 rich  tributes-he  was  perceived  as

 honest,  truly democraticanda person
 -under  whose  leadership the  World's
 largest  democracy  was  safe.

 Duringa  visit  to  Bangalore  eartierthat
 year,  |  had  two  long  meetings  with
 General  Sundarji.  There  hadbeen

 many  openends=aboutthe General's
 role,  about  Arun  Singh's  role  and
 silence  and  ।’  affairs  Bofors  as  a
 whole.  |  knew  that  he  had  met  Arun
 Singh  in  New  Dethiin  January  1990

 and  they  had  gone  over  the  whole
 Story.  Sundarji  agreed  to  be  inter-
 viewed.  Excerpts.”

 MR.  CAHIRMAN  :  Please  conclude.

 SHRI  GEORGE  FERNANDES :  |  will

 conclude  after  reading  two-three  sentences  from
 this  interview.  |  won'treadthe whole  book,  there
 is  noteme  for  that.

 “Q.  What  did  Arun  Singh  tell  you  before

 he  resigned?

 A  _Youknowthecormuptions part  oft.  |don't

 think  they  will  stop  any  anything and  ०ਂ  -
 abroad  brush  to  smear  a  whole  lot  of  people
 including  those  न  the  services  and  my  only  fear
 ts  that  this  institution  called  the  army  is  also

 ‘going  to  get  hurt  in  this  process.  They  are
 preparing to  do  all  this,  they  are  goingtodo all
 this  ‘Just  to  save  the  spian  of  one-man.’

 Who  the  man  was  neither  mentioned, nor
 did  |  ask  him.

 Thereafter he  also  said  |  cannot  defend  you
 people  in  the  service  if  |  stay  on  as  Minister  in
 the  Council  of  Ministers.  That's  why  |  am
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 resigning.  I'listillbe a  member of  parliament  of
 the  Rajya  Sabha  and  |'llbe  able  to  defend  the
 services  from  the  floor  of  the  house  if  this
 technique goes  beyonda  certain  point.  Andthen
 hetold  me  ’  know  |  can  bring  this  goverment
 down  within  24  hours  if  |  speak  up.”

 MR.  CHAIRMAN. Thatis  right.  Youcannot

 read  the  whole  book.

 SHRIGEORGE  FERNANDES:  Only  ०
 emore  sentence.  |amconcluding.  |  won'ttake
 more  than  120seconds.  Here  is  the  General
 speaking:

 “Q.  Why  didn’t  he  ever  speak  up?

 A.  When  |  met  him  in  Delhi,  |  asked  him

 ‘Arun  ,  Why  didn't  you  pick  it  up  from  there  and
 speakup?  Why  didn't  you?’  He  hadaproblem
 which  |  didn’t  realize  earlier.  Apparently  his
 children were  under  threat.  Onecan'tbelieve it
 inthis day  and  age.  ।  sounds  so  ghastly .  -  -
 it’s  out  ४  book,  a  thriller.  This  kind  of  thingcan't
 happen  inbroad  daylight  न  a  place  like  Dethi,  but
 it's  apparently so,  andit  (the  threat)  was  alive
 enough  and  credible  enough  for  him  to  take  it
 seriously.

 (0.  Where  was  the  threat  from?

 A.  Itwas  quite  obvious  where  it  camefrom.

 Q.  Where  did  it  come  from?

 A.  Itmust’ve  come  from  the  sources  close
 tothe  Congress  party  headquarters.”

 Thatwas  General  Sundarji  speaking.

 [Translation]

 Even  Gen.  Sundarji  who  was  the  Chief  of
 Amny  Staffatthattime was  given  threat  perhaps
 fromcongress  headquarters  that  his  children
 will  not  be  spared  if  he  did  not  remain  silent.  It

 washe  whoknew  the  real  facts  about  the  Bofors.
 he  has  admitted  that  the  threats  mighjt  have
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 been  given  by  sources  close  to  the  Congress
 Headquarters.  Therefore,  |  urge  upon  all  the
 opposition  parties  tosack  this  Govemmentand
 those  who  are  associated  with  it,  andhelpusto
 formanew  Govemment.

 [English]

 SHRI  PAWAN  KUMAR  BANSAL
 (Chandigarh):  Mr.  Chairman,  Sir,  the  Congress
 assumed  power  two  years  back,  though  we  fell
 short  of  an  absolute  majority  in  the  House
 ...(/nterruptions)

 [  Translation]

 SHRI  CHHEDI  PASWAN  (Sasaram)  :
 Will  Shri  PawanKUmar  Bansal  reply  to  the
 points  raised  by  Shri  George  Femandes.

 [English]

 MR.  CHAIRMAN:  Please  sit  down.

 (Interruptions)
 SHRI  PAWAN  KUMAR  BANSAL :  Sir,  |

 am  sure  my  friends  know  as  to  what  are  the
 ethics  of  Parliament.  (/nterruptions)

 MR.  CHAIRMAN  :  Please  resume  your
 seats.  Shri  Bansal,  you  may  proceed.

 SHRI  PAWAN  KUMAR  BANSAL :  Sir,
 when  the  Congress  assumed  Officetwo  years
 back,  though  we  did  not  attain  an  absolute

 majority  क  this  House,  the  mandate  of  the  people
 wasclear.  Afterthe  agonsing  experience of  the
 V.P.  Singh  Government of  which  Shri  George
 Fernandes  was  ०  senior  Member,  they  were

 aware  thatinashort period  of  eyear, the  country
 hadbeenpushedina quagmire  of  atrophy.  The

 economy  of  the  country  was  then  inashambles
 andthe  interest  of  the  people  had  been  sacrificed
 at  the  after  of  personal  join  and  greed.  The

 country  hadbeensetaflame  my  the  caste  war

 triggered  off  ७  the  self-proclaimed champions
 of  the  downtrodden;  and  the  prestige  of  the

 Country  in  the  international arena  had  received

 avery  severe  battering.  So,  from  day  one,  the

 Congress  addresseditself  to  the  various  press-
 ing  issues  conceming  the  nation.  Very  ear-
 nestty,  the  Prime  Minister  pledged  himselfto an
 approach ०  consensus  to  which  the  hon.  Mover
 of  the  Motion  referred.  That  was  unfortunately
 misunderstood  by  the  Opposition.  While  the
 BJP  wanted  immunity  against  its  acts  of
 sacriliege  andthe  acts  of  defiling  age-old  tradi-
 tions  and  those  of  ‘saridharm  sambhav'’,  our
 friends  of  the  Left  wanted  the  Governmentto
 pursue  those  theories which  had  been  practiced
 and  rejectedin  the  land  of  their  mentors.  The
 Governmentcouldnothave  succumbed to  that:
 andthe  resultis we  have  faceda  barrage  of  No-
 Confidence  Motions.  There  was  ०  No-Confi-
 dence  Motion  rejected  क  July  992.0  andthen

 anotherin  December  1992.  म6  year,  webegan
 with  an  Adjoummment  Motion:  andnow we  have,
 fcr  the  fourth  time,  a  No-Confidence  Motion.
 There  is  anly  one  underlying  motive  behind

 these  reckless  exercises  of  the  Opposition,  that
 isto  keep  the  Government  under  pressure  so

 thatthe  Gc  vemmentcannotaddress itself  to  the
 various  iss.ues  confronting the  nation  today,  so
 tr-atthe  Governmentcannot  really  take  up  the
 task  of  nat.on-building  and  the  developmental
 work  so  necessary  for  the  country  today.
 Unadeterre  d  bysuch  moves,  the  Goverment
 continues  to  move  forward  inits  endeavour to
 improve  every  facet of  Indian  life.

 Hearing  the  hon.  Member,  Shri
 Mukhopartyay, the  only  irresistible  conclusion
 thatonecculdamive atis  that  our  friends  on  the
 other  side  have  only  made  a  fetish  of  this  no
 confidence  motion.  They  continue  doing  so

 under  the  impression that  perhaps  this  is  their

 only  duty  to  be  performed.  The  Government

 under  Shr,  Narasimha  Rao  has  been  tully  alive
 tc  its  duties.  Large  quantities  of  gold  pledged
 outside  were  -  Jand  brought  back  within
 ashortsp:nofourcor.ing  back to  power,  Bold
 economic  neasures  vere  .dopted  which  have
 started  yi:  ding  result:;.  Th:  run-away  inflation
 rete  hash  3en  brouglt  undercontrol.  Froma
 back-brez.king  rate ०  17  percent,  ithas  come
 downto5.4percent.  vet,  :shriMukhopadyay
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 termed  the  Government's  policies  as  anti-
 people.

 Because  of  ihe  pencies  pursued  ्  the
 Government  ,  economic  growth,  which  had
 fallento  1.2  percenthas  rocoveredto+  percent
 andis  likely tc  goto  5  percent  this  year.  This
 isperhans  anti-people in  theirview.  The  depart-
 ment  of  Rural  Development  has  got  an  en-
 hanced  dudget  of62  cercent.  This,  ir:their  view,
 isanti-people.  Theallocation  for  Jawahar  Rozgar
 Yojana  would  add  1,100  million  mancays  of

 employment.  i  would  like  to  know:  “८  this  anti-
 people?

 Outlay  for  elementary  educationhas  been
 increased  by  55  percentandfor adult  education
 by  48  percent.  [do  not  know  whether  they  call
 this  ant-people.  The  outlay  for  national  health

 programme  has  been increased  by  54  percent.
 The  outlay  for  agriculture  and  allied  activities
 hasincreasedby  300percent.  Steps  have  been
 taken  for  liberation  and  rehabilitation  of  safari
 karamcharis.  Toinsulate the  poor  from  ours  of
 necessary  economic  adjustments the  National
 Renewal  Fund  was  floated  to  retrain  and  re
 deploy  the  displaced  workers.  And  they  call
 these  measures  anti-people.

 The  public  distribution  system  has  been
 expanded  an  drevampedin  1.700  backward
 blocks  to  serve  the  people  better.  Yet  we  hear
 our  friends  calling  the  policies  of  the  Govern-
 mentas  ‘anti-people.’

 The  budgetary  deficit  has  been  curtailed
 and  greater  allocations,  as  |  have  said,  have
 been  made  for  various  developmental  works.  If
 in  all  these  developmental  activities,  the  per-
 ception  of  our  friends  भ  the  opposition  ७  that  the
 Government's  policies  are  anti-people,  |  feel
 that  they  deserve  only  pity  andno  applaud  and
 cheers.

 Whatthey  have  veritably  mastered  inis  the
 art  ४  spreading  disinformation and  misintorma-
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 tion.  How  else  one  will  plain  the  pronounce-
 ments  by  the  mover  of  the  motion  on  Dunkel
 proposals  draft.  While  the  Governmentis  en-

 gagedin  a  serious  debated  andin  strong  nego-
 tiations  क  extracting  the  best  forthe  country,  our
 fnendsin  the  opposition  are  gaing  aroundspread-
 ing  asense  offear  inthe  minds  of  the  farmers,
 a  fear  in  the  mind  of  ccmmon  iman  about  the

 possible  consequences  if  this  Dunkel  draft  were
 tobe  accepted.  i  donot  know  whether  theywant
 Indiato  continue  as  amember ०  the  GATT  or
 they  want  India  to  be  isolated  in  the  comity  of
 nations.

 Sir,  one1eason  advanced  for  today’s  No
 Confidence  Motion  was  the  aileged  failure  of  the

 ‘Government  to  curb  the  activities  of  the  com-
 munal  forces.  When  the  hon.  Speaker  read  the
 Motion  tothe  House,  the  entire  lot  of  Members
 of  the  BUP  stood  in  support  thereof.  |,  at  that
 moment,  thought  that  perhaps  there  is  a  genuine
 change  of  heart  on  that  side  and  that  today  they
 would  perhaps  atone for  their  sins  and  mistakes
 committed  by  them  when  they  extended  their

 wholehearted  supportto  the  Kar  Sewaks.  Infact.

 tothe  anti-social  elements  who  masquerading
 as  Kar  Sewaks  went  wild  to  demolish  the  age
 oldmosque  at  Ayodhya.  Onthe  contrary,  |hear
 Mr.  Jaswant  Singh  repeatedly  saying  that  he
 supported the  substance  ofthe  Motion.  iheared

 itanumber  oftimes  when  he  repeated  that  word.
 Nothing  could  be  more  opportunistic.  Permit
 me,  Sir,  tosay  that  opportunism  is  the  hallmark
 of  BUP.  What  did  they  do  to  VP  Singh  Govem-
 ment?  Whatthey  wanted  to  extract  from  the
 present  Govemment?  Having  failedto  extract
 orensure  ०  policy of  their  due  from  that  Govem-
 ment,  they  went  about  playing  havoc  with  Indian
 ethos  and  they  have  resorted  time  and  againto
 this  blackmail  of  presenting  the  No  Confidence
 Motion  in  the  House.

 Inaparliamentary  democracy,  the  Gov-
 emment  rules  as  long  as  it  enjoys  majority.
 Once  having  established  its  majority,  न  goes
 aboutto  start  and  understandably.  the  role  ofthe
 Opposition isto  check  any  excess  that  could  be
 committed by  the  party  in  power at  any  point of
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 time.  Butwhatweseehereis thatthere  is  arense
 of  recklessness  on  the  part  of  our  BJP  friends.
 Some  how  having  entertained  a  feeling  that
 perhaps  the  environment  is  conductive  s  for
 themtowinthe  elections  after  having  played  all
 the  gimmicks  with  the  countrymen,  they  have
 come  once  again  with  a  No  Confidence  Mction
 againstthe  Government  andfinding  thatthe  No
 Confidence  Motion  stands  in  the  name  of  an-
 otherhonourable  Member  froma  different  party,
 they  are  devising  means  to  justify  their  stand.

 Sir.  Mr.  Jaswant  Singh  referred  to  three
 salient  features  which,  in  his  opinion,  amounted
 to  failure  of  the  Government  to  manage  our
 policy  i  would  notlike  to  go  into  the  details  but
 |  would  definitely  say  that  whatis  important for
 the  country  today  ts  to  rise  as  one  and  prove  to
 the  world  that  despite  machinations  of  different
 forces  inimicalto  the  country,  india  has  inherent
 strength  of  fighting  back  those  proxy  wars  and
 fighting  back  any  effort  to  weaken  the  country.
 On  the  cther  hand  people  from  amongst  us  are
 raising  high  decided  on  any  smallincident  that
 happens  inourcountry.  They  try  (०  exaggerate
 to  show  thatourcountryis  onfire.  Shn  Jaswant
 Singh  referredto  the  situation  क  Kashmir.  Doing
 so,  he  wanted  us  to  believe  that  the  policies
 adopted  by  the  Government  from  time  to  time
 will  leadte  disintegration  of  the  country.  On  the
 contrary.  any  independent  observer  ofthe  events
 during  the  last  45  years  would  feel-whether  it
 was  the  murder  of  Mahatma  Gandhi,  whether  it
 was  the  demolition  of  mosque  at  Ayodhya  or
 whether  itis  the  question  of  Kashmir-that  our
 frends  in  the  BUP  want  the  country's  name  to
 go  down.  Ithorrifies  me  to  imagine,  Sir,  when
 they  talk  of  nationalism:  when they talk  of  ‘Bharata
 Mata’.  what  shape  they  wantto  give  to  Bharat
 Mata.  |  ‘0  not  know  whether  they  are  really
 sincere  to  reserve  the  unity  and  integrity  of  the
 country  as  itts  today  or  whether  in  their  mad
 desire to  seek  power  they  cancompromise  with
 anything.  Theycanevencompromises  with  thie
 breaking  of  the  country.  These  are  serious
 questions  that  are  posed  before  us.

 ShriGeorge  Femandes  spoke  at  lengthon

 various  issues.  He  took  us  tothe  Salt  Satyagrah
 of  Mahatma  Gandh,  which  was  the  symbol  of
 India’s  struggie  to  shake  of  the  yoke  of  foreign
 rule.  Very  strangely  he  ridiculed  the  present
 application  moved  by  one  foreign  company,  that
 ७  Kargil,  tosetup  an  industial  sai  plantin  our
 country.  He  was  exhilarated  overnarratingthat
 at  length  when  suddenly  Minister  ior  Surface
 Transport  happened  ts  come  to  the  House.  !t
 was  a  sight  to  see  S0r  Fernandes  then  back
 tracking  from  that.  |amsure  Shri  Fernandes
 knows  very  well  that  though  the  projectas  such
 was  cleared  by  the  Investment  Boardihesame
 was  rejected  by  the  Kandia  Port  Trust.  Aiter-
 wards,  the  Minister  asked  for a  regular  inquiry
 into  the  maiter  so  that  the  maiter  ७  iooked  into

 fromthe  defence  angle:  from  environmentangie

 and  from  relataticn  point  of  view  and  thentosee
 whether ८  project  can  be  clearedcrnot.  Ason
 today,  !!earn.  not  even  aninch  of  ine  land  has
 beengivento  the  company.  Notthatl  say  that
 itshouldnctbe given  to  the  company  butthe  fact
 remains  that  not  even  an  inch  of  the  land  has
 been  given  tothe  company  but  Shr  Fernandes
 said  that  hundreds  of  acres  of  iand  was  givenfo
 aforeign  company.

 Muchhasbeen  said  about  truth,  untruth,
 falsehood,  etc.  He  referred to  the  lie  detectortest
 purportedly by  Shn  Harshad  Mehta.  Hestooped
 low-l  am  pained  to  sue  these  words-  to  demand
 of  Prime  Minister  to  undergo  a  similar  test.  |
 think it  will  be  within  my  nght  to  demand  of  Shri
 George  Fernandes  to  undergo  asimilar  test.
 Parliament  has  been  taken  for  a  ride  ona
 number of  ococasions.

 Itis  not  only  histrionics  which  would  mat-
 ter,  itis  the  bare  facts  that  we  have  toconfront
 ourselves  with.  Sir,  that  was  not  the  issue  for  the
 day.  But  Mr.  George  Fernandes,  as  he  always
 would  took  pride  in  refernng  to  the  Bofors

 kickback  case.  Without  authenticating  whathe
 was  reading,  he  we  making  all  sorts  of  wild
 allegations  in  this  House.  He  reterred  to  an
 interview  given  by  our  retired  General  toa
 joumakst  and  there,  the  journalist  has  wnttenin
 her  book  the  General  Sundar}  was  refernng  to
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 whatthe  then  Minister of  State  for  Defence  had
 said.  Sir,  itis  preposterous to  hearthe  third  hand

 hearsay  thatthe  then  Minister  of  state  had  not
 revealed  the  truth  because  there  was  threat  to
 his  children's  security.  Had  this  been  true,  Mr.
 George  Femandes  wouldnot  have  been  sitting
 here.  We  know  howhe  acts  and  what  are  his
 motivations.  Youknowhe  would  have  let  loose
 hellon  that.

 Amatter as  serious  as  this,  wheninaNo
 -Confidence  Motion,  the  Governmentis  called
 upon  to  give  an  account  of  its  work;  of  its
 achivevements  andthe  Oppositions  points  out
 the  failings  of  the  Government.  ।  suppose  this
 is  asolemn  occasion  andit  is  with  a  sense  of
 responsibility that  if  a  Member  wishes to  put  on
 recordor  rely  upon  aparticular  document,  ifhe
 undertakes to  authenticate  thesame.  hemaydo
 so.  Buta  question  of  propriety  is  involved,  when
 the  JPC  ७  goinginto  certain  matters.  ourfriends,
 nsing  here  particularly,  those  hon.  Members
 who  happen  tobe  the  Members  of  the  JPC  and
 claintobe  in  possession  of  certain  information,

 they  don’'task  forit  officially,  they  don’t  present
 itinthe  JPC;  they  don’twantthe JPC  to  function
 properly.  1  JPC  is  equipped  inadequately  to
 discharge  its  duties,  then  न  sure  thatthe  JPC’s

 workingis  furtherparalysed.  They  raise  certain
 points  here  to  raise  subsequently  an  accusing
 finger  atthe  JPC.  That  was  done  क  the  case  of

 Bofors  and  they  intend  todothe  same  here.  As
 one  of  my  friends  intervened  to  say  that  one

 motive  behind  today’s  No-Confidence  Motions
 is  to  see  that  the  JPC  presently  going  into  the

 scam  does  not  function;  thatits work  comes  to
 anend,  with  the  present  Lok  Sabha.

 Sir,  itis  unfortunate  that  ascamster  who
 haslootediakhs of  countrymen  of  thousands  of
 crores  of  rupees,,  is  today  given  greater  cre-
 dence  than  even  the  Head  ofthe  State.  Sir,  how
 canour  hon.  friends  on  the  other  side  in  reply  to
 it  say  that  is  the  state  of  affairs  which  we  have
 come  to?  They  must  have  some  sort  of  intro-
 spection  on  this,  whether  their  pursuit  of  power
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 his  made  them  so  greedy  about  it  that  they  can
 gotothe  extent  of  even  relyingupon  ascamister
 to  bringbadname  tothe  Government.

 Sir,  this  has  raised  many  many  important
 issues  as  to  how  ourfriends  inthe  Oppositions,
 Mr.  George  Fernandes,  in  particular,  andan-
 otherhon.  Member  from  the  other  House  gotin
 contact  with  Mr.  Harshad  Mehta;  how  Mr.
 Harshad  Mehta  finding  that  he  wasbeing  cor-
 nered  from  all  sides  that  he  could  not  really
 escape  from  the  gauntlet  of  law,  that  having
 played  havoc  with  hard  earned  money  of  the
 people  ofthis  country  his  place,  accordingtolaw
 was  so  ordained.  Inthat  desperation,  he  didnot
 think  twice  even  in  wanting  to  blackmail  the
 Prime  Minister  of  the  country.  Our.  hon.  friends
 onthe  other  side  take  that  as  Godsent  gift  and
 inhiscompany,  level  out,  all  sorts  of  allegations
 againstthe  Government.

 This  ts  the  main  .question  before  the

 country  today.  The  questigns  not  whether  our
 friends  on  the  other  side  have  confidence  क  the
 Goverment  or  not;  they  never  hadit  and  they
 would  never  have  it;  they  oniy  wanttheirinterest
 tobe  sought.  Butitis  the  people  whose  opinion
 has  to  besought;  and  that  opinion  is  not  sought
 by  goingto  the  pools  again  and  again.  Forfive
 years,  they  gave  their  mandate  to  the  Govern-
 ment.  They  donot  wish  the  election  to  he  held

 every  two  years.

 ~~
 Wehadseen  the  great  adverse  impacton

 our  economy  when  we  were  forced  into  an
 election  after  1  1/2  yearsin  1991.  The  people
 have  started  realising that  they  are  enjoying  the
 benefits  of  he  various  policies  pursued  by this
 Government,  notthat  we  claim  to  havea  magic
 wandin  our  handfil  but  the  polices  which  were
 adopted  by  this  Government,  after  the  neces-
 sary  gestation  period,  have  started  yielding
 results;  and  the  people  have  acknowledged
 that.(/nterruptions)  Mr.  Nirmal  Kanti  Chatterjee
 maynotandwoutdnot.  If  youwaitforthree  yearsਂ
 you  will  see  that  the  people  reject  you  for  all  the
 time  tocome  because  they  know  the  results  of
 the  various  policies  adopted  by  the  Govern-
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 ment,  know  thatthe  policies  adopted  by  the
 Congress  Partyhavebroughtaboutaseachange
 intheeconomicscene ofthe  country.  (/nterrup-
 tions)  That  is  what  you  will  see.  |  only  wish  to
 repeat  once  again  thatif  you  goto  thepeople,  |
 am  sure,  you  will  know  the  reality  of  your  being
 cut  off  fromthe  reality  and  are  living  क  ।  world
 of  yourown  andare  tryingto  mislead  the  people
 honourable  Member  George  Femandes  does.
 They  are  livingin  amake  belief  world  where  they
 fellthat  whatthey  say  is  really  acceptable  tothe
 people as  gospeltruth.  itisnotso.  whathadbeen
 his  motive  inthe  past,  what  could  be  his  motive
 inthe  days  tocome  are  crystalclear  before  the
 people  !  And  the  people  are  not  going  to  be
 misled  by  them.

 lamsure,  the  present  Govermmentenjoys
 the  confidence  of  the  people.  The  present
 Govemment  policies  whichare  intendedforthe
 longterm  benefit of  the  people,  the  people  would
 benefit  from  them.  With  these  words,  |  oppose
 this  Motion  and!  am  sure  that  even  if  the  people
 of  the  country  were  to  be  given  a  opportunity
 today,  whether  it  may  costus  in  financial  term,
 our  friends  particularly  on  the  BUP  side  would
 knowastowh  ।  !ncirfateis.

 Our  senior  colleague,  Shri  Buta  Singh
 referredto  the  election  at  Jalandhar.  itwas  held
 afternormalcy  retumedin  the  State  ,  afterthat
 relentless  war  was  waged,  fought  and  won
 against  terrorism  inthe  country.  Peoplenow
 have  started  livingin  an  atmosphere  of  peace
 andharmony.  Anotherelection  afterthatwas  the
 recent  election  in  Kalka.  That  election  was
 soughtto  the  convertedintoa  sort  of  referendum
 at  the  national  level  by  our  friends  of  BUP.  All
 sorts  of  issues  which  the  nation  faces  today
 were  raisedin  that  election;  and  that  area  |  -०
 is  a  sort  of  mini  India,  the  town  of  Panchkala,
 which  comprises  the  largest  chunk  of  voters;
 people  have  come  and  settled  there  from  all
 overthe  country;  they  were  aware ०  the  issues
 before  the  country.  The  resultis  that  the  Con-
 gresscandidate  in  an  Assembly  election  won  by
 a  marin  of  60,000  votes  and  all  the  other

 candidates  including  BJP  candidate  lost  their
 security  deposits;  and  incidentally  the  BUP
 candidate was  atnumber  3in  that  election.

 18.00hrs.

 Thatis  howthe  people  ofthe  country today
 lookatthe  Government.  म०  is  how  the  people
 view  the situation  today.

 |  have  alwaysbeen  acknowledging  the
 immaculate  style  in  which  Shri  Jaswant  5001
 has  always  presented  the  case  of  his  party  but
 today  here  one  was  convinced  that  it  lacked
 substance.  Itwas  fighting  wella  very  poorcase
 which  he  knew  from  the  very  beginning  and  that
 ७  -  he  repeatedly was  referring tothe  words,
 ‘the  substances ०  the  motion.’  He  knew  that  one
 cause  for  which  our  friends  on  the  left  havea
 grouse  against  the  Congress  today  is  the  alle-
 gation  that  Congress  has  failed to  fight  commu-
 nalism  and  he  knows  very  well  that  the  virus  of
 communalism  has  been  let  loose  inthe  country
 bynone  otherthanhis  own  party.  (/nterruptions)
 Shri  Somnath  Chatterjee -  supported  by  whom.
 By  yc-uinanectly  because  on  occasions  you
 give  us  a  picture  of  strange  bed-fellows.  You
 know  very  well,  as  to  what  is  wrong  with  the

 country  and  whoare  the  persons  responsible for
 that.  But  may  be  some  compulsions,  of  your
 own,  impelled  you  to  join  them  ingiving  an

 opinion  that  the  Govemmenthas tobe  votedout.

 We  know  today  that  it  is  the  Congress
 which  is  required,  whichis  necessary  to  be  in
 Government,  to  save  the  country  from  all  the
 unnecessary  problems  thatcould  arise,  if  ever,
 |  say  if  ever  their  ambitions  were to  be  realised.
 You  would  know  where  your  place  would  then
 be.  Concentration camps  are  not  heard  ofin  our
 country  today.  They  wouldthen come  intobeing
 and  your  place  willbe  there.  Soyouhave  gotto
 realise the  situation.  You  have  gotto  risetothe
 occasion  today.  It  is  not  just  a  question  of
 scorirg  a  point  over  the  Congress,  taking  up
 various  issues,  youhave to  realise  as  to  whatthe
 consequences  of  a  move  like  this  could  be.
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 Whose  purpose  you  are  serving?  Whether
 pascism  willnotbe  perpetuatedin  this  country,
 ifevertheir  ambitions  were  tobe  realised?  The

 people  ofthis  country  do  realise  that  but  our
 friends  onthe  left  who  profess  to  represent  the

 people  of  the  country  do  not.  |  am  sure  our
 friends,  the  right  thinking  people  whocan  imag-
 ine,  whocan  think  ofthe  possible  consequences
 that  ifa  move  like  this  could  lead  to  will  even  at
 this  stage,  partcompany  withthem  andrise  to
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 the  occasion  to  see  that  the  Government  re-
 mainsinpowerto  pursue  various  policies  adopted
 by  it.

 MR.  CHAIRMAN:  The  House  stands  ad-
 journedtoday to  meet  againtomorrowthe  27th
 July  1993 at  1100hrs.

 18.03  hrs.

 The  Lok  Sabha  then  adjoumedtill  Eleven
 of  the  Clock  on  Tuesday,  the  27th  July  1993/
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